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INTRODUCTION 

1. I, the Chairman of the Committee on Government Assurances, having 

been authorised by the Commuttee to submit the Report on their behalf, present their 

Fourth Report. 

2. The Committee were nomiated by the Speaker, Haryana Vidhan Sabha 

under Rule 261 of the Rules of Procedure and Conduct of Business m the Punjab 

Legislative Assembly on the 6th September, 1972,—vide Gagzette notification No. EC- 

3/72-73/39, dated the 7th September, 1972. 

3. The work done by the Committee after the presentation of the Third 

Report on the 12th February, 1971 is set forth in this Report. 

4. The Committee also place on record their high apprechiation of the whole« 

hearted co-operation and assistance given to them by the Secretary, Haryana Vidhan 

Sabha, and his staff. 

CHANDIGARH : MANPHUL SINGH, 

The 27th February, 1973. CHAIRMAN.
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REPORT 

1. The Committee on Government Assurances for the year 1971-72 con- sisting of nine members ncluding the Chairman were constituted by the Speaker, 
Haryana Vidhan Sabha,—vide notification No. CB/EC-3/71/39, daied घाट 5th May, 1971. Shri Mangal Sein was appointed as Chairman of the Committee. The Committee held 39 Sittings after its constitution. 

SCRUTINY OF ASSURANCES 

2. The Committee scrutinised the assurances given on the floor of the House 
during the Budget Session held m February, 1971. The statement which in the opmion of the Committee constituted assurances were sent to the Administrative 
Secretartes concerned for intimating the manner m which घाट Government had implemented them The Commuttee could not scrutimse the statement of assur- ances given on the floor of the House during the Session held in August, October, 
and November, 1971 and during the Session held 1n January, 1972 for want of time. 

3. 'The Committee scrutinised the replies received from the Government from time to time in regard to the implementation of the assurances shown as outstanding in Appendix II of the Third Report as also the replies containing the action taken by Government to implement the assurances given on the floor of the House during the Session held पा February, 1971. The Committee made certain observations in respect of some of the replies scrutmised by them in order to elicit further infor- mation from the Government (Appendix II) and dropped the rest 

Position regarding implementation of assurances given by the Ministers on the 
floor of the Punjab Vidhan Parishad relating to State of Haryana prior to 
Re-organisation. 

4. The Committee decided not to pursue the assurances given by the Minis- ters on the floor of the Punjab Vidhan Parishad prior to re-organtsation of the Punjab State. The concerned administrative Secretaries to Government, Haryana, were informed accordingly. In view of this no further action is required to be taken on 
those assurances. 

. 5. The Committee reviewed the assurances appearing पा. Appendix IT of the Third Report. The Committee dropped some of the assurances which lost their utility due to lapse of time. 

6. Consequent upon the dissolution of the Haryana Vidhan Sabha with effect from the 21st January, 1972, the Committee could not present any Report 
to the House, 

7. The Committee on Government Assurances for the year 1972-73 consist- ing of nine members including the Chairman were constituted by the Speaker, 
Haryana Vidhan Sabha under rule 261 of the Rules of Procedure and Conduct of Business in the Punjab Legislative Assembly on the 6th September, 1972,—vide 
notification No. EC-3/72-73/39, dated the 7th September, 1972, Chaudhr Manphul Singh was appointed as Chairman of the Committee. The Committee held 20 sittings after its constitution. 

SCRUTINY OF ASSURANCES 

8. The position in regard to the assurances given on the floor of the Hous up to the Session held in August, 1970 of the Haryana Vidhan Sabha was shown i
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the Third Report of the Committee which was presented to the House on the 12th 

February, 1971. 2 statement showing the number of assurances given on the floor 

of the House during the Sessions held in February, 1971, August, October, November, 

1971, January, 1972 and Aprl, 1972 1s given 1n Appendix L. 

The Commuittee took up the unfinished work of the Commuittee on Govern- 

ment Assurances for the year 1971-72 and also scrutinised the statement of as- 

surances given by the Mimisters on the floor of the House during the Sessions held 

पा August, October, November, 1971, January, 1972 and April, 1972 Thestatements 

which in the opinion of the Committee constituted assurances were sent to the Ad- 

ministrative Secretaries concerned for itimating the manner in which and the 

extent to which the Government had implemented them. The Committee could not 

scrutinise the statement of the assurances given by the Minsters on the floor of the 

House during the Sesston held in August—October, 1972 for want of time. The 

successor Committee may scrutinise the same. 

Consideration of replies received from Government in regard to the implementa- 

tion of Assurances. 

9. The Committee scrutinised the replies received from the Government from 

time to tume up to the 15th February, 1973, in regard to the implementation of the 

outstanding assurances. The Commuttee made certain observations in respect of 

some of replies scrutinised by them in order to elicit further information from the 

Government (Appendix II) and dropped the rest. The replies received from the 

Government after the 15th February, 1973 may be taken up by the successor 

Commuittee. 

The assurances which have either been dropped because they had outlived their 

utility due to lapse of time 07 पा respect of which the Committee were satisfied with 

the action taken by the Government to implement them have not been printed in 

this Report. 

10. The Committee 1eviewed the outstanding assurances appearing in 

Appendix II of the Third Report. The Committee after further reviewing the as- 

surances dropped some of them. The assurances which have been dropped in this 

process have not been reprinted in this report. The Government Departments 

Rmay, therefore, not send replies to those assurances which do not find place in this 

eport. 
General Observations in regard to implementation of Assurances. 

11. The Committee in their First Report recommended that— 

“Normally the assurances should be implemented by the Government 

within three months from the date on which those assurances are 

given. In case 1t 15 not possible to implement an assurance within 

this period the cause of delay should be communicated to the 

Committee so thatit may judge whether the reasons given for the 

delay are adequate or otherwise”. 

The above recommendation was reiterated by the Committee in their Second and 

Third Reports. The Committee are pained to point out that their above recommend- 

ation is still not bemng followed 1 letter and spirit, The Commiitee observe that 

the value of the assurance is lost मी 1t is not implemented quickly and the result 

communicated to the Committee References relating to the implementation of 

assurances given by the Minusters should, therefore, be attended to promptly The 

Administrative Secretaries should pay personal attention पा the matter to see that 

no delay occurs anywhere in implementing assurances and should take disciplinary 
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action where necessary. The Committee further observe with regret that a large 
number of assurances given by the Ministers on the floor of the House from time to 
time have not been implemented as would be seen from Appendix II of this Report. 

In spite of repeated observations made by the Committee in their previous 
Reports, certain departments still do not supply their replies as to theimplementation 
of assurances in the prescribed proforma together with the requisite number. of 
copies (16)in spite of the fact that they are specifically asked to do so by the Vidhan 
Sabha Secretariat. It is hoped that in future फिट Department would supply the 
requisite number of copies (16) in the prescribed proforma to facilitate the work 
of the Committee. 

The Committee in their First Report observed as under :— 

“The Committee also regret to point out that there is a tendency on the 
part of the Government Departments to give incomplete, vague and 
evasive replies”. 

The Committee reiterated above recommendation in their Second and Third Reports 
also. The Committee, however, regret to observe that in spite of their repeated said 
recommendation, the replies received from some of the departments are incomplete, 
vague and evasive. The Committee disapprove this attitude adopted by some of the 
departments It is hoped that in future replies received from all the departments 
would be complete, specific and precise to the points. 

The previous Committee made the following observation in their Second 
Report ; — 

“While going through the record of फिट Vidhan Sabha Secretariat, the Com- 
mittee have come to know that some of the Departments asked for 
copies of the Vidhan Sabha Debates, or copies of old questions. 
Generally these assurances are self-explanatory. The Committee 
suggest that in case any difficulty is experienced about the details 
of particular proceedings, the relevant debate may be consulted. 
The date of debate has been given against each assurance. The 
Committee further suggest that if need be the Department may 
depute their own officials to make out copies from the Library of 
the Vidhan Sabha Secretariat to expedite action in the matter.” 

The Committee have observed that in spite of their above suggestion certain depart- 
ments still ask for the detail of questions, etc., instead of deputing officials of their 
Departments. The Committee once again suggest that if need be the Departments 
may depute their own officials to make out copies from the Debates from the 
Library of Vidhan Sabha Secretariat to expedite action in the matter. 

The Committee fecl that generally cyclostyled copies of the replies sent by the 
Government Departments, particularly those sent का Hindi, are illegible, and the 
Committee, therefore, desire that the Government should issue instructions to the 
Administrative Secretaries to Government, Haryana, and all heads of Departments 
ltq 'tbhlee effect that the cyclostyled copies should have clear impression and should be 
egible. . 

After going through record of Vidhan Sabha Secretariat, the Committee 
observe that घाट Administrative Officers at Secretariat level request पिला subordinate 
offices for the supply of requisite information in connection with the implementation 
of the Assurances but the subordinate offices do not supply information to the de- 
partmental headquarters which generally results in delay in the implementation of the
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assurances. This shows 10056 control by the Administrative Departments on thelr 
subordinate offices. The Committee, therefore, recommend that some time-limit 
should be fixed for supplying the requisite information from the subordinate offices 
and in case that is not forthcoming within that prescribed period, the Government 
should take action against the officers/officials responsible for the delay. 

The Assurances given by the Ministers on the floor of the House during each . 
Session of the Vidhan Sabha are forwarded to the Administrative Secretaries con- 
cerned with covering demi-official letters in accordance with the procedure laid down 
by the Chief Sscretary. In the interest of expzditious disposal of work psrtaining to this Committez all communications from the Gyvernmant Dzpartments inti- 
mating the action takn to implemant the assurances should indicate the references 
of the demi-official letters with which those ware forwareded to the Administrative 
Secretaries. ’ 

Typical cases of inordinate delay 

) The Committee have come across cases where inordinate delay has occurred 
in taking action to implement the outstanding assurances. Some of the cases are 
cited below :— 

(1) Panchayats Department 

The following assurance (Assurance No. 39 of Third Report) arising out o1 supplementary to Starred Question No. 9734 by Shri Har Kishan regarding recovery 
from the ex-Sarpanches was given by the Deputy Minister on the floor of thecomposite 
Punjab Vidhan Sabha on the 29th March, 1966 : — 

“Action is being taken and recovery would be made as 50011 85 possible.” 

The said assurance was forwarded to the Commissioner for Agricultural Pro- 
duction and Rural Development and Secretary to Government, Haryana, Pan- 
chayat Department,—vide Vidhan Sabha D.O. Ietter No. CB/A-28/67/14344, dated 
the 28th September, 1967. The Committee are pained to note that no reply to the 
assurance under reference has been received even up till now in spite of reminders 
issued by the Vidhan Sabha Secretariat from time to time, 

(ii) Industries Department 

The following assurance (Assurance No. 235 of the 11th Report of the Com- 
mittee on Government Assurances of the Composite Punjab Vidhan Sabha—Now 
Assurance No. 125 of Third Report of the Committee on Government Assurances 
of the Haryana Vidhan Sabha) arising out of reply to general discussion on the budget . 
regarding establishment of co ?lege on the pattern of Maharashtra to impart Technical 
Training to the staff of Newsprint factory was given on the floor of the House of the 
composite Punjab Vidhan Sabha on the 1Ith March, 1965 :— 

“We are going to establish a college on the pattern of Maharashtra to - 
impart Technical Training to the staff of Newsprint factory.” 

The said assurance was forwarded to the Department by the Punjab Vidhan'Sabha’ 
‘Secretariat. The Committee on Government Assurances of the Haryana Vidhan 
Sabha decided 10 pursue the assurance in question and the Secretary to Government, 
Haryana, Industries Department was informed accordingly,—vide letter No. CBJ/A 
67/67/15605, dated फिट 7th November, 1967. The Ccmmittee regret to note tha the Department has not moved at all into the matter even after a rericd of atout 
5 years and the assurance which was given about eight years back still remains 
unimplemented. 

| 
M
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(ifi) Labour Department 

The following assurance (Assurance No. 692 of the 11th Report of the Com- 
mittee on Government Assurances of the composite Punjab Vidhan Sabha—Now 
Assurance No. 166 of the Third Report of the Committee on Government Assurances 
of the Haryana Vidhan Sabha) arising out of Unstarred Question No. 2489 by 
Comrade Jangir Singh Joga and Comrade Babu Singh Master regarding bringing 
hotels and their managements under the Minimum Wages Act was given on the 
floor of the composite Punjab Vidhan Sabha on the 24th March, 1965 :— 

*“Action to c"onstitute an Advisory Committee for फंड purpose is being 
taken. 

The said assurance was sent to the Department by the Punjab Vidhan Sabha 
Secretariat. The Secretary, Labour and Employment, Punjab,—vide his letter 
No. 10061-2LABI-66/25542, dated 6th September, 1966 replied as under with 
reference to the said Assurance :— 

*“It has been decided to keep pending the proposal ६0 constitute an Advisory 
Committee for employment in hotels and tea stalls under the Mini- 
mum Wages Act, 1948 till re-organisation of the State.” 

After coming into being of the State of Haryana, the Committee decided to pursue 
the assurance in question and the Secretary to Government, Haryana, Labour De- 
artment was informed accordingly,—vide Haryana Vidhan Sabha Secretariat 
tter No. CB/A-73/67/15617, dated the 7th November, 1967. The Committee 

while considering the reply of the Labour Department, Punjab, in regard to the imple- 
mentation of the said Assurance observed that the latest position in the matter be 
supplied to them and the Secretary to Government, Haryana, Labour and Employ- 
ment Department was informed accordingly,—vide Vidhan Sabha Secretariat Memo 
No. CB/A-73/67-69/12889, dated the 11th November, 1968. Since then no reply 
has been received in respect of the assurance under reference. The Committee 
take a&-serious view of the inordinate delay involved in this case. 

(iv) Scheduled Castes and Backward Classes Department 

The following assurance (Assurance No. 943 of the 119 Report of the 
Composite Punjab Vidhan Sabha—Now Assurance No. 178 of the Third Report 
of the Commiittee on Government Assurances of the Haryana Vidhan Sabha) aris- 
ing out of supplementary by Chaudhri Amar Singh on Starred Question No. 6906 
by Chaudhri Khurshed Ahmed regarding giving advance to Harijan  tenants who 
wanted to purchase land of the landlords was given on the floor of the House of 
the composite Punjab Vidhan Sabha on the 10th March, 1965 :— 

“I am not aware but I will certainly find it out.” 

The said assurance was forwarded to the Department by the Punjab Vidhan Sabha 
Secretariat. The Committee of the Haryana Vidhan Sabha decided to pursue the - 
assurance under reference and the Secretary to Government, Haryana, Welfare of 
Scheduled Castes and Backward Classes Department was informed accordingly,— 
vide Vidhan Sabha Secretariat letter No. CB/A-82/67/15633, dated the 701 November, 
1967. What to speak of sending final reply intimating to the Committee फिट action 
taken by the Government for the implementation of the said assurance, the Depart- 
ment has not shown the courtesy expected of it to send an interim reply. The 
Committee are constrained to draw an irresistible conclusion that the Department 
has not attached due importance 10 the Committee’s work.
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(v) Home Department 

The Assurance (Assurance No. 207 of the Third Report) arising out of Starred Question No. 8702 by Comrade Shamsher Singh Josh regarding Civil Defence Measures given by the Deputy Minister on the floor of the House of the Punjab Vidhan Sabha on the 22nd November, 1965, is given below :— , 

“Details are being collected from the Central Emergency Relief Training 
Institute, Nagpur on the lines of which the Civil Defence Training 
Institute is to 96 set up in the State.” 

The said assurance was forwarded to the Commissioner for Home Affairs and Secre- 
tary to Government, Haryana, Home Department,—vide Vidhan Sabha Secretariat 
D.O. letter No. CB/A-98/67-68/9388, dated the 2nd September, 1968. The De- 
partment has not intimated any action taken to implement the Assurance up to the 
writing of this report. 



APPENDIX 1 
I 

Statement showing the number of Assurances given during फिट Sessions of Haryana 
Vidhan Sabha held in the years 1971 and 1972 

Serial Session Total number The number  Total number 
No. of assurances of assurances of assurances 

culled out dropped by retained by 
from the De- the Commit- the Commit- 
bates by the  tee because of tee 
Vidhan Sabha loss of 
Secretariat utility 

due to lapse 
of time or of 
not being of 
substantial 
importance 

1 Session held in February, 
1971 .. 98 11 7 

हि 2 5८580 held in August, 
October-November, 1971 94 4 70 

3 Session held in January, 
1972 .. 113 38 75 

4 Session held in April, 1972 31 13 18 
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OUTSTANDING ASSURANCES 
Relating to the 

REHABILITATION DEPARTMENT 

Note—In-case an assurance shown outstanding against a particular Department does not relate to 1t, the s"me may be transferred to the De- partment concerned under intimation to the Haryana vidhan Sabha Secre- tariat. - 

(21-22)
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OUTSTANDING ASSURANCES 
Relating to the 

DEVELOPMENT DEPARTMENT 

Note.—In case an assurance shown outstanding against a particular Depart- 
ment does not relate to 1t, the same may be transferred to the Department concerned under intimation to the Haryana Vidhan Sabha Secretariat, 

(25-26)
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OUTSTANDING ASSURANCES 
Relating to the 

PANCHAYAT DEPARTMENT 

Note.—In case an assurance s,_wmmhown outstanding against a particular Department does not ralate to it, the same may be transferred to the Department concerned under intimation to the Haryana Vidhan Sabha Secretariat. 

(29-30)
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OUTSTANDING ASSURANCES 
Relating to the 

AGRICULTURE DEPARTMENT 

Note.—In case an assurance shown outstanding against a particular Department does not relate to it, the same may be transferred to the De- partment conccrned under intimation to the Haryana vidhan Sabha Secre- tarlat, 

(33-34)
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at
io
n 

to
 

wo
rk
 

ou
t 

th
e 

de
ta
il
s 

of
 

th
e 

sc
he
me
 

is 
be
in
g 

co
ll
ec
te
d.
 

It 
is 

ho
pe
d 

th
at
 
th
e 

Cr
op
 
In
su
ra
nc
e 

Ac
t 

wi
ll
 
be
 
av
ai
la
bl
e 

th
ig
 
ye
ar
 
an
d 

it 
ma
y 

be
 

po
ss
ib
le
 

to
 

st
ar
t 

th
e 

in
su
ra
nc
e 

of
 

cr
op
s 

by
 

Kh
ar
if
, 

19
64
 

No
te
 
—
T
h
e
 
C
o
m
m
i
t
t
e
e
 

de
ci
de
d 

to
 
o1
al
ly
 
ex
am
ip
e 

th
e 

de
pa
rt
- 

me
nt
al
 

re
pr
es
en
ta
ti
ve
s 

af
te
r 

th
ey
 

ha
d 

sc
ru
ti
ni
se
d 

th
e 

la
te
st
 

po
si
ti
on
, 

(F
ur
th
er
 
ob
se
rv
y 

i 
p) 

Th
e 

Co
mm
it
te
e 

or
al
ly
 
ex
ai
ne
d 

th
e 

de
qa
rt
me
qt
al
 

re
pr
es
en
ta
ti
ve
 

in
 

th
ei
r 

me
et
in
g 

he
ld
 

on
 

22
nd
 

De
ce
mb
er
, 

19
69
 

an
d 

de
ci
de
d 

to
 

po
st
po
ne
 

th
is
 

de
pa
rt
me
nt
al
 

as
su
ra
nc
e,
 

Th
e 

37
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Re
pl
y 

on
 
de
ba
te
 

on
 
Go
- 

ve
no
r’
s 

Ad
dr
es
s 

27
 

In
 
Bu
dg
et
 
Sp
ee
ch
 

re
. 

th
e 

gr
an
t 

of
 
ex
te
nd
ed
 

cr
ed
it
 
fa
ci
li
ti
es
 
fo
r 

mi
no
r 

jr
ri
ga
ti
on
 
pu
rp
os
es
 

in
 

Ka
rn
al
, 

A
m
b
a
l
a
 

an
d 

G
u
r
g
o
a
n
 
Di
st
ri
ct
s,
 

(R
ep
ly
 

10
 f

ur
th
er
 

o 
bs
er
va
ti
on
) 

S
o
m
e
 

pr
el
im
in
ar
y 

St
at
is
ti
ca
l 

da
ta
 
fo
r 

th
e 

fo
rm
ul
at
io
n 

of
 
cr
op
 

In
su
ra
nc
e 

sc
he
me
 

on
 
so
un
d 

li
ne
s 

wa
s 

co
ll
ec
te
d.
 

Th
e 

cr
op
 

In
su
r-
 

an
ce
 

Ac
t 

ha
s 

no
t 

ye
t 

be
en
 

ma
de
 
av
ai
la
bl
e 

an
d 

as
 

su
ch
 

it 

is 
no
t 

po
ss
ib
le
 

 to
 

_s
ta
rt
 

th
is
 

sc
he
me
 
im
me
di
at
el
y 

ho
we
ve
r 

th
is
 

- 
th
is
 
De
pa
rt
me
nt
 

is 
pr
ep
ar
in
g 

a 

de
ta
il
ed
 

 s
ch
em
e 

fo
r 

cr
op
 

In
su
ra
nc
e 

on
 
wh
ea
t,
 

wh
ic
h 

wi
ll
, 

af
te
r 

ex
am
in
at
io
n 

be
 

su
bm
it
te
d 

to
 
th
e 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a_
fo
r 

th
ei
r 

ap
pr
ov
al
 

an
d 

pr
ov
id
in
g 

fu
nd
s 

fo
r 

th
e 

sc
he
me
s.
 

(1
5-
5-
19
71
) 

Th
e 

23
rd
 
Fe
br
ua
ry
, 

19
66
 

rr
ig
at
io
n 

W
e
 

wi
ll
 
su
bs
id
y 

up
 

to
 
50
 

pe
r 

ce
nt
in
 

th
e 

su
pl
ly
 

of
 

5 
H.
P.
 

Di
es
el
 
Pu
mp
- 

in
g 

Se
ts
 
an
d 

up
 

to_
 

37
 

pe
r 

ce
nt
 

on
 

10
 
HL
.P
, 

Di
es
el
 

Pu
mp
in
g 

se
t.
 

W
e
 

ha
ve
 

al
so
 

de
ci
de
d 

to
 
su
pp
ly
 

di
es
el
 
pu
mp
- 

in
g 

se
ts
 

on
 

no
-p
ro
fi
t 

no
 

lo
ss
 
ba
si
s 

di
re
ct
 

to
 

th
e 

co
ns
um
er
s.
 

Th
e 

6
 

Ju
ne
, 

19
67
, 

Do
 

२
६
3
 

cr
or
es
 
by
 
th
e 

Re
fi
- 

pa
nc
e 

Co
rp
or
at
io
n 

an
d 

Rs
 

1 
cr
or
e 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

wi
ll
 

be
 

gi
ve
n 

to
 

th
e 

La
nd
 

Mo
rt
ga
ge
 
Ba
nk
 

fo
r 

ad
- 

va
nc
in
g 

lo
ng
-t
im
e 

lo
an
s 

to
 
ag
ri
cu
lt
ur
is
ts
. 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 
th
e 

ti
me
 
by
 
wh
ic
h 

th
e 

Cr
op
 

In
su
ra
nc
e 

Ac
t 

is 
ex
pe
ct
ed
 

to
 
be
 

pa
ss
ed
 

by
 

th
e 

Pa
rl
ia
me
nt
 

an
d 

th
us
 
th
e 

ti
me
 
by
 
wh
ic
h 

th
e 

Cr
op
 

In
su
ra
nc
e 

sc
he
me
 

wi
ll
 
be
 
en
fo
rc
ed
 

(1
0-
6-
19
71
) 

W
 

oo
 



Th
e 

12
th
 
Au
gu
st
, 

19
69
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Un
st

ar
re

d 
Qu
es
ti
on
 

 A
gr
ic
ul
tu
re
 

Sc
he
me
 

fo
r 

su
pp

ly
in

g 
su
ch
 

Th
e 

sc
he
me
 
ha

s 
be

en
 
sa

nc
ti

on
ed

 
by

 
Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

No
. 

14
9 

by
 
Ma
jo
r 

Am
ir

 
me
ta
ll
ic
 

bi
ns
 

th
ro

ug
h 

th
e 

G
o
v
e
r
n
m
e
n
t
 

. 
Si
ng
h 

Ch
au
dh
ri
 

re.
 

th
e 

Ma
rk
et
 
Co
mm
tt
ee
s 

su
pp
ly
 

of
 
me
ta
ll
ic
 
bi
ns
 

in
 
Ha

ry
an

a 
is 

un
de

r 
to

 
sa
ve
 
th
e 

se
ed

s.
 

ac
ti
ve
 
co
ns
id
er
at
io
n 

of
 

th
e 

St
at
e 

Go
ve

rn
me

nt
. 

Th
e 

16
th
 

Fe
br
ua
ry
, 

19
70
 

29
 

Un
st

ar
re

d 
Qu

es
ti

on
 

Ag
ri

cu
lt
ur
e 

Rs
 

10
 

la
kh

sw
il

l 
be
 

sp
en
t 

 T
he
 
p
r
o
g
r
a
m
m
e
 
“D
ev
el
op
me
nt
 

No
. 

26
2 

by
 
Ma
jo
r 

du
ri

ng
 
th

e 
Fo
ur
th
 

Fi
ve
- 

of
 
De
se
rt
 
ar

ea
 

in
 
Ma
he
nd
ra
- 

Am
ir
 

Si
ng
h 

re
. 

Ye
ar
 
Pl
an
. 

In
 
th

e 
an

nu
al

 
ga
rh
 

Di
st
ri
ct
 

wa
s 

pu
t 

in
 

De
se

rt
 
De

ve
lo

pm
en

t 
pl
an
 
fo

r 
19

70
-7

1 
8 
su
m 

of
 

op
er

at
to

n 
du

ri
ng

 
19
69
-7
0.
 

Sc
he
me
 

in
 
th

e 
St
at
e 

, 
R
s
2
.
5
0
l
a
k
h
 

ha
s 

be
en
 

pr
ov

id
ed

. 
Un
de
r 

th
is
 

pl
an
 
sm
al
l 

Bu
nd
s 

wi
ll
 
be
 

co
ns

tr
uc

te
d 

to
 
st

or
e 

ra
in

 
wa

te
r 

in
 
M
a
h
e
n
d
r
a
g
a
r
h
 

an
d 

Gu
rg
ao
n 

Di
st

ri
ct

s.
 

Th
is
 
wa
te
r 

wi
ll
 
be
 
ut

il
is

ed
 

fo
r 

ir
ri

ga
ti

on
 

pu
rp
os
es
 

an
d 

it 
wi
ll
 
al
so
 
ra

is
e 

th
e 

su
b-
so
1l
 
wa
te
r 

16
४८

1.
 
Th

e 
wo
rk
 

on
 
th

e 
pl
an
 
re

fe
rr

ed
 

to
 
in
 
pa

rt
 
(b
) 

is
in
 

pr
og
- 

re
ss
an
d 

it 
is 

ho
pe
d 

th
at

 
th

e 
ta

rg
et

s 
wo
ul
d 

be
 

ac
hi
ev
ed
 
by
 

th
e 

en
d 

of
 

th
e 

ye
ar

, 
. 

k
n
o
w
 

wh
et
he
r 

th
es
ch
em
e 

ha
s 

be
en
 

ex
ec
ut
ed
 

an
d,
 

if 
so
, 

th
e 

na
me
 

* 
of
 t

he
 
Ma
rk
et
 
Co
mm
it
te
es
, 

wh
ic

h 
ha

ve
 
do
ne
 

30
, 
ma

y 
be
 
in
ti
ma
te
d.
 

Th
e 

 C
om
mi
tt
ee
 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

de
ta
il
s 

of
 

th
e 

sc
he
me
 

fo
r 

Co
nt

ou
r 

Bu
nd

in
g 

to
ge
th
er
 

wi
th
 
th

e 
pl
ac
es
 
wh
er
e 

th
e 

ca
nt

ou
r 

bu
nd
in
g 

ha
s 

be
en
 
do
ne
, 

It
 
ma
y 

al
so

 
be
 

in
fo
rm
ed
 

as
 

to
 

wh
et
he
r 

th
e 

sm
al

l 
bu
nd
s 

ha
ve
 

be
en
 

co
ns

tr
uc

te
d 

in
 

ds
st
ri
ct
 

of
 

Mo
hi
nd
er
ga
rh
 

an
d 

Gu
rg

ao
n 

on
ly
 

an
di
f 

so
, 

th
e 

na
me
s 

of
 

th
e 

pl
ac
es
 

wh
er
e 

th
es
e 

ha
ve
 

be
eh

 
co

ns
tr

uc
te

d 
so
 

fa
r.
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

al
so
 

li
ke
 

to
 

k
n
o
w
 

th
e 

de
ta
il
s 

of
 
th
e 

wa
te
r 

m
a
n
a
g
e
m
e
n
t
 

sc
he
me
 

me
nt

io
ne

d 
at
se
ri
al
 
No
s.
 

2 
of
 

th
e 

ta
bl
e 

gi
ve
n 

in
 

re
pl

y 
of
 

th
e 

as
su
ra
nc
e.
 

Th
e 

Co
mm
ut
te
e 

wo
ul

d 
fu
rt
he
r 

li
ke
 

to
 
kn

ow
 

as
 

to
 

wh
et
he
r 

th
er
e 

ar
e 

mo
re
 
sc
he
me
s 

ot
he
r 

th
an

 
th

e 
th
re
e 

me
nt
io
ne
d 

in
 

th
e 

re
pl
y 

of
 
th
e 

as
su
ra
nc
e,
 

an
d 

if 
th
er
e 

ar
ea
ny
 

de
ta
il
s 

th
er
eo
f 

ma
y 

al
so
 

be
 
su
pp
li
ed
 

to
 

th
e 

Co
mm

it
te

e.
 

(3
0-
12
-1
97
1)
 

w
 

A =
]



—
r
—
 

Th
cl

:)
 g
)l
lo
wi
ng
 

sc
he

me
s 

we
re
 
sa
nc
ti
on
ed
 
wi
th
 

th
e 

ou
tl
ay
s,
 

as
 
de

ta
il

ed
 

OW
 
s
 

S.. 
Na
me
 

of 
Sc
he
me
 

Fi
n.
 P

hy
, 

Fin
, 

PR
y.
 

 R
ea
so
ns
fo
r 

No
. 

(L
ac
s)
 

(A
cr

es
) 

(L
ac

s)
 

(A
cr

es
) 

sh
or
t 

fa
ll
, 

if 
an

y 
(T

ar
ge

ts
) 

 (
Ac
hi
ev
em
en
ts
) 

1 
2 

3 
4 

5 

1 
Sc

he
me

 
fo

r 
0-
50
 

1,
25

0 
0-
50
 

1,
57
0 

Co
nt

ou
r 

Bu
nd
in
g 

. 
2 

 S
ch
em
ef
or
 
Wa

te
r 

1-
50
 

37
5 

1-
09
 

16
0 

R.
C.

 
Pi
pe
s 

di
a 

M
a
n
a
g
e
m
e
n
t
 

12
7 

we
re
 

no
t 

av
ai
la
bl
e 

an
d 

wo
rk
 

co
ul
d 

no
t 

be
 
co
mp
le
te
d 

du
e 

to
 

st
an
di
ng
 

of
 

cr
op
s.
 

3 
In

tr
od

uc
ti

on
 

of
 

0-
50

 
.. 

. 
.. 

Th
e 

fi
rm
 

di
d 

no
t 

Sp
ri
nk
le
r 

Ir
ri

ga
- 

3 
se
ts
 

su
pp

ly
 
th

e 
sp

ri
nk

- 
' 

ti
on

 
Sy

st
em

 
) 

le
r 

se
ts
 

by
 
31
st
 

Ma
rc

h,
 

19
70
 

To
ta

l 
2-
50
 

1,
62

5 
1-

59
 

1,
73
0 

—
 
—
 

Th
e 

P
r
o
g
r
a
m
m
e
 

fo
r 

19
70

-7
1 

as
 

no
w 

sa
nc

ti
on

ed
 

by
 
th

e 
G
o
v
e
r
n
m
e
n
t
 

of
 

In
di

a 
15 

Rs
 

5.
0 

la
kh
s 

an
d 

no
t 

Rs
 

2.
50

 
la

kh
sa

s 
gi

ve
ni

n 
th

e 
as
su
ra
nc
e,
 

Th
e 

de
ta

il
s 

of
 
Rs
 

5 
la

kh
s 

ar
e 

gi
ve
n 

b
e
l
o
w
:
—
 

(0
 
In

tr
od

uc
ti

on
 

of
 
Sp
ri
nk
le
r 

Ir
ri

ga
ti

on
 
Sy

st
em

 
.. 

5.
00
la
cs
 

Th
e 

ta
rg
et
s,
 
ac
hi
ev
em
en
ts
 
an
d 

re
as

on
s 

fo
r 

sh
or
t 

fa
ll
 
ar

e 
gi
ve
n 

in
 
Co
lu
mn
s 

3 
to

 
5 
ab

ov
e.

 
(1

1-
12

-7
1)

 
! 
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30
 

Re
pl
y 

to
 
Un
st
ar
re
d 

Qu
es
ti
on
 

No
. 

33
7 

by
 

Ch
, 

Ra
nb
ir
Si
ng
h 

 re
. 

tr
ac
to
r 

se
rv
ic
e 

st
at
io
ns
 

pr
op
os
al
 

to
 
st
ar
t 

ne
w 

se
rv
ic
e 

st
at
io
ns
 

et
c 

. 

Th
e 

20
th
 

Fe
br
ua
ry
, 

19
70
 

Ag
ri
cu
lt
ur
e 

Ye
s.
 
Th
e 

sc
he
me
 

fo
r 

Th
e 

Sc
he
me
 

fo
r 

se
tt
in
g 

up
 
Fa
rm
er
s 

fu
ll
 
co
ve
ra
ge
 

of
 
th
e 

St
at
e 

ts 
un
de
r,
 

pr
ep
ar
at
io
n.
 

Th
e 

Co
rp
or
at
io
n 

pr
oo
se
s 

to
se
t 

up
 

ba
se
 

wo
rk
- 

s
h
o
p
s
s
o
a
s
t
o
 

co
ve
ra
ll
 

th
e 

Di
st
ri
ct
 
He
ad
qu
ar
te
rs
 

wi
th
 
op
er
at
io
na
l 

“c
en
tr
es
 

at
 
ot
he
r 

pl
ac
es
 

in
 
th
e 

di
s-
 

tr
ic
ts
, 

(d
) 

Ye
s.
 

Th
e 

Co
rp
or
at
io
n 

pr
op
os
es
 

to
 

op
en
 

se
rv
ic
e 

st
at
io
n 

at
 

Ro
ht
ak
 

in
 
th
e 

ne
ar
 
fu
tu
re
, 

Se
rv
ic
e 

Ce
nt
re
s 

at
 
Di
st
ri
ct
 
He
ad
- 

qu
ar
te
rs
in
 

 th
e 

St
at
e 

ha
s 

be
en
 

ap
pr
ov
ed
 

by
 

th
e 

Bo
ar
d 

of
 

Di
re
ct
or
s 

in
1t
s 

me
et
in
g 

he
ld
 
on
 

27
th
 

Oc
to
be
r,
 

19
70
, 

Ac
co
rd
in
g 

to
 
th
is
 
sc
he
me
 

5 
mo
re
 
fa
rm
er
s 

se
rv
ic
e 

ce
nt
re
s 

ar
e 

to
 
be
 

op
en
ed
 

at
 
Am
ba
la
, 

Gu
rg
ao
n,
 
Ro
ht
ak
, 

Da
dr
i 

an
d 

Ji
nd
, 

du
ri
ng
 

th
e 

cu
rr
en
t 

fi
na
nc
ia
l 

ye
ar
, 

(3
-2
-1
97
1)
 

(R
ep

ly
 

to 
ob

se
rv

at
io

n)
 

Th
e 

C
o
m
p
a
n
y
 

ye
ar
 
of
 

th
e 

Co
r-
 

po
ra
ti
on
 
en
ds
 
on
 
30
th
 
Ju
ne
 
an
d 

no
t 

00
 
31
50
 
Ma
rc
h 

of
 
th
e 

ye
ar
, 

Th
e 

pr
op
os
al
 
wa
st
o 

 s
et
 

up
 

th
es
e 

ne
w 

Fa
rm
er
s 

Se
rv
ic
e 

Ce
nt
re
s 

wi
th
in
 

th
e 

18
51
 
c
o
m
p
a
n
y
 

ye
ar
. 

Th
er
e1
s 

no
 
do
ub
t 

th
at
 

~ 
th
e 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

Ii
ke
 

to
 

kn
ow
 

as
 

to
 
wh
et
he
r 

th
e 

Fa
rm
er
 

Se
rv
ic
e 

 C
en
tr
es
 

ha
ve
 

ac
tu
al
ly
 

be
en
 

 o
pe
ne
d 

at
 

th
e 

Di
st
ri
ct
 

He
ad
qu
ar
te
rs
 

in
 

 t
he
 

-S
ta
te
 

be
fo
re
 

31
st
 

 M
ar
ch
, 

19
71
, 

an
d 

wh
et
he
r 

an
y 

op
er
at
io
na
l 

ha
ve
 
be
en
 

st
ar
te
d 

ot
he
r 

th
an
 
th
os
e 

at
 
th
e 

He
ad
qu
ar
te
rs
. 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

fu
rt
he
r 

li
ke
 

to
 

k
n
o
w
a
s
 

to
wh
et
he
r 

th
e 

Fa
rm
er
 

Se
rv
ic
e 

Ce
nt
re
s 

ha
ve
 

ac
tu
al
ly
 

be
en
 

se
tu
p 

at
 

Am
ba
la
, 

Gu
rg
ao
n,
 

Ro
ht
ak
, 

Da
dr
i 

an
d 

Ji
nd
 
be
fo
re
 

31
5 

Ma
rc
h,
 

19
71
. 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

al
so
 

li
ke
 

to
 
k
n
o
w
 

th
e 

di
ff
er
en
ce
 

be
tw
ee
n 

th
e 

Ba
se
 
W
o
r
k
 

sh
op
s 

, t
he
 
Op
er
ae
 

ti
on
al
 

Ce
nt
re
s 

an
d 

th
e 

Fa
rm
er
 

Se
rv
ic
e 

Ce
nt
re
s.
 

(3
1-
5-
19
71
) 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

Di
st
ri
ct
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 
kn
ow
 

th
e 

ti
me
 
by
 
wh
ic
h 

Fa
rm
er
s 

Se
rv
ic
e 

Ce
nt
re
s 

wo
ul
d 

 b
e 

es
ta
bl
is
he
d 

at
 
G
u
r
g
a
o
n
 

an
d 

Da
dr
i.
 

(2
4-
9-
19
71
) 

Fa
rm
er
s 

Se
rv
ic
e 

Ce
nt
re
s 

at
 
A
m
b
a
l
a
 

an
d 

Ji
nd
 

st
ar
te
d 

fu
nc
ti
on
in
g 

be
fo
re
 
30
th
 

Ju
ne
 

19
71
. 

Th
e 

Ce
nt
re
s 

at
 
Ro
ht
ak
 
an
d 

G
u
r
g
a
o
n
 

co
ul
d 

no
t 

be
 

se
tu
p 

be
fo
re
 

30
th
 

Ju
ne
, 

19
71
 

on
 
ac
co
un
t 

of
 

no
n-
 

av
al
la
bi
li
ty
 

of
 

su
it
ab
le
 

Ja
nd
s 

fo
r 

th
is
 
pu
rp
os
e.
 

At
 

Ro
ht
ak
 

we
 

de
ci
de
d 

to
 
pu
rc
ha
se
 
ev
ac
ue
e 

la
nd
 

be
ar
in
g 

Kh
as
ra
 
No
. 

80
91
 
me
as
ur
in
g 
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3
0
—
c
o
n
c
l
d
 

2.
10
0 

ya
rd
s 

si
tu
at
ed
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OUTSTANDING ASSURANCES 
¥ Relating to the 

GENERAL ADMINSTRATION 

Note.—In case an assurance shown outstanding against a particular 
Department does not relate to it, the same may be transferred to the 
Department concerned under intimation to the Haryana Vidhan Sabha 
Secretariat. 
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il
s 

re
- 

la
ti
ng
 

to
 
th
e 

es
ta
bl
is
h-
 

me
nt
 

of
 
su
ch
 
ma
ch
in
er
y 

Th
is
 
as
su
ra
nc
e 

1e
la
te
s 

to
 
th
e 

qu
es
- 

Th
e 

C
o
m
m
i
t
t
c
e
 

wo
ul
d 

li
ke
 

(o
 

ti
on
 
re
ga
rd
in
g 

th
e 

se
tt
in
g 

up
 
of
a 

~ 
kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
. 

ma
ch
in
er
y 

fo
r 

jo
mt
 

co
ns
ul
ta
ti
on
 

be
tw
ee
n 

G
o
v
e
r
n
m
e
n
t
 

an
d 

it
s 
em
p-
 

lo
ye
es
. 

Th
e 

ma
tt
er
, 

in
 

qu
es
ti
on
 

18 
st
il
l 

un
de
r 

co
ns
id
er
at
io
n 

an
d 

dr
af
t 

sc
he
me
 
ba
se
d 

on
 

th
e 

Im
es
 

of
 

th
e 

sc
he
me
 
ad
op
te
d 

by
 

th
e 

Ce
nt
ra
l 

G
o
v
e
r
n
m
e
n
t
 

wa
s 

pe
pa
re
d.
 

It
 

an
d 

it
s 
wo
rk
in
g 

ar
e 

be
in
g 

wa
s 

ap
pr
ov
ed
 

by
 
C.
S.
/C
.M
. 

an
d 

wo
rk
ed
. 

wa
g 

re
fe
rr
ed
 

th
e 

0.
 

& 
M.
 
Co
m-
 

mu
tr
ee
 
wh
ic
h 

de
si
re
d 

to
 
ha
ve
 

th
e 

po
si
ti
on
 
ob
ta
mn
in
g 

in
 
ot
he
r 

St
at
es
 

in
 
th
is
 
re
ga
id
. 

Re
pl
es
 
re
ce
rv
ed
 

fr
om
 
ot
he
r 

St
at
es
 

ar
e 

no
w 

to
 

0८
 

pl
ac
ed
 
be
fo
re
 

th
e 

0.
 
an
d 

M.
 
C
o
m
-
 

mi
rt
te
e.
 

Th
is
 

wi
ll
 
be
 
do
ne
 

in
 

its
 

ne
xt
 
me
et
in
g.
 

Th
e 

4t
h 

Ma
rc
h,
 

19
66
 

Di
tt
o 

Th
e 

ma
tt
er
 

ev
er
, 

un
de
r 

th
e 

ti
ve

 
co
ns
id
er
at
io
n 

G
o
v
e
r
n
m
e
n
t
.
 

15 
ho
w-
 

ac
- of

 

Tl
us
 
as
su
ra
nc
e 

re
la
te
s 

to
 

th
e 

qu
es
- 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

ti
on
 
re
ga
rd
in
g 

th
e 

se
tt
in
g 

up
 

of
 

a 
 k
no
w 

th
e 

la
te
st
 
po
si
ti
on
, 

ma
ch
in
er
y 

fo
r 

jo
mt
 
co
ns
ul
ta
ti
on
 

be
tw
ee
n 

G
o
v
e
r
n
m
e
n
t
 

an
d 

it
s 

em
- 

pl
oy
ee
s.
 

Th
e 

ma
tt
er
, 

15 
qu
es
ti
on
 

15 
st
il
l 
un
de
r 

co
ns
id
er
at
io
n 

an
d 

a 
dr
af
t 

sc
he
me
 

ba
se
d 

on
 

th
e 

11
06
5 

of
 

th
e 

sc
he
me
 
ad
op
te
d 

by
 
th
e 

Ce
nt
ra
l 

G
o
v
e
r
n
m
e
n
t
 

wa
s 

pr
ep
ar
ed
. 

Tt 
wa
s 

ap
pr
ov
ed
 

by
 
C.
S.
/C
.M
. 

an
d 

wa
s 

1e
fe
rr
ed
 

to
 
th
e 

0.
 
an
d 

M.
 
Co
mm
it
- 

. 
te
e 

wh
ic
h 

de
si
re
d 

to
 
ha
ve
 
th
e"
po
si
 

ti
on
 
ob
ta
in
in
g 

in
to
 

ot
he
r 

St
at
es
 

in 
th
is
 
re
ga
rd
, 

Re
pl
ie
s 

re
ce
iv
ed
 

fr
om
 
ot
he
r 

St
at
es
 

ar
e 

no
w 

to
 

be
 

pl
ac
ed
 

be
fo
re
 

th
e 

0,
 
an
d 

M,
 
Co
m-
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2 
3 

, 
4 

5 

mi
tt
ee
. 

Th
is
 

wi
ll
 
be
 
do
ne
 

in
 i

ts 

ne
xt
 
me
et
in
g.
 

( 
Re
pl
y 

to
 f

ur
th
er
 

O 
bs
er
va
ti
on
) 

Th
is
 
ma
tt
er
 

is 
to
 
be
 
co
ns
id
er
ed
 

in
 

th
e 

0.
 
& 

M.
 

Co
mm
it
te
e.
 

Th
e 

me
et
in
g 

of
 
th
is
 

 C
om
mi
tt
ee
 

 is
 

be
mg
 
he
ld
 

sh
or
tl
y.
 

(R
ep
ly
 

to
 
fu
rt
he
r 

O 
bs
er
va
ti
on
) 

कर्
मचा

रिय
ों 

केल
िये

 
संय

ुक्
त 
प
र
ा
म
श
ं
द
ा
त
ी
 

संग
ठन 

की
 

व्य
वस्

था 
कर
ने
 

के 

में
 

है 
। ए

क 
प्र

ेस 
नो
ट 

भी
 

इस
 

वि
षय
 

में
 

जार
ी 

कि
या
 

था 
श्र

ौर 
सभी

 
कर
्म
चा
री
यो
ं संघ
ो 

से 
प्र

ार्
थना

 
की 

गई 
थी 

कि 
वे 

सर
का
र 

को 
स
ू
च
ि
त
 

करे
 क

ि 

की
 

संख
्या

 
क्य

ा 
है 

ताक
ि 

उन्
हे 

स्ट
ेट 

कौ
सि
ल 

से 
प्
रत
िन
िध
ित
्व
 

देन
े 

पर 
वि
चा
र 

कि
या
 

जा
 
सक
े 

। 
इस
के
 

बा
द 

कु
छ 

संघ
ों 

के 
प्
रत
िन
िध
िय
ों
 

से 
प्र

ार्
थना

 
की
 

गई
 

थी 
कि 

वे 
उप
-स
चि
व 

ता
कि
 
सर
का
र 

को
 

इन
 

सं
घो
ं 

की 
स
स
्
द
य
त
ा
 

के 
बा
रे
 त
सल
ली
 हो
 

सक
े 

| 
इस
 
त
ि
थ
ि
 तक
 

के
वल
 

6 
संघ

ों 
के 

प्
रत
िन
िध
ि 

झा
ये
 

है
 । 

यह
 

नि
रश
चि
त 

रूप
 स

े 
नही

ं 
कहा

 
जा 

सक
ता
 

है 
कि 

संय
ुक्

त 
प
र
म
श
ं
द
ा
त
्
न
ी
 

का 
सं
गठ
न 

19
71
 के 
A
 

तक
 

का
म 

करन
े 

लग 
जा
ये
गा
 

श्र
थवा

 
नही

 
यद्

यपि
 इ

स 
बार

े 
में 

पूर
ा 

ST 
किय

ा 
गया

 
है 

। ऐ
सा 

प्
रत
ीत
 

हो
ता
 है
 

कि
 

कम
ंच
ार
िय
ों
 

के 
सं
घ 

पूर
्ण 

रूप
 स

े 
इस
 

को 
बन
ान
े 

के 
लि
ये
 
सर
का
र 

को
 
सह
यो
ग 

तह
ी 

दे 
रहे

 
। 

फि
र 

भी 
हम
 

को
शि
श 

कर
 

रहे
ं 

है 
कि 

यह 
कार

्य 
इस
ी 

सा
ल 

पुर
ा 

हो 
जा
ये
 
)
 

संय
ुक्

त 
परा

मर्
शंद

ात्
ती 

सं
गठ
न 

के 
वि
धा
न 

के 
अ्
रन
ुस
ार
 

स्ट
ेट 

कौ
सि
ल 

का 
फै
सल
ा 

राज
्य 

सर
का
र 

पर
 

बा
ईड
िं
ग 

नह
ीं
 
हो
गा
 

। 
इस
का
 

वि
धा
न 

भा
रत
 
सर
का
र 

के 
पर
ाम
शं
दा
त्
री
 

सं
गठ
न 

के 
वि
धा
न 

से 
श्र

ौर 
पं
जा
ब 

सर
का
र 

के 
पर
ाम
्श
ंद
ात
्त
ी 

सं
गठ
न 

के 
क
ा
फ
ी
 @8
 

तक
 

मि
लत
ा 

जु
लत
ा 

है।
 

केन
्द्

रीय
 
सर
का
र 

तथ
ा 

पं
जा
ब 

सर
का
र 

बा
ईड
िं
ग 

नह
ीं
 

रख
ा 

है।
 

इस 
सं
गठ
न 

की 
सि
फा
रि
शो
ं 

ह
ा
थ
 

में
 

हो
गा
 

| 

- 
= 

व
ि
ध
ा
न
 से
 

को
 
मा
नन
ा 

या
 

न 
मा
नन
ा 

रा
ज्
य 

सर
का
र 

के
 

 (
23
-1
1-
71
) 

ने 
भी 

ऐस
ी 

सं
स्
था
 

का 
फै
सल
ा 

अप
ने
 

उप
र:
- 

(F
ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

de
ci
de
d 

to
 

or
al
ly
 

ex
am
in
ed
 

th
e 

de
pa
rt
me
nt
al
 

re
- 

pr
es
en
ta
ti
ve
s 

in
 

on
e 

of
 

th
ei
r 

su
bs
eq
ue
nt
 
me
et
in
g.
 

Th
e 

Co
mm
it
te
e 

or
al
ly
 
ex
am
in
ed
 

on
 

10
th
 
Se
pt
em
be
r,
 

19
71
 

th
e 

re
pr
es
en
- 

ta
ti
ve
 

of
 
th
e 

de
pa
rt
me
nt
 
an
d 

ke
pt
 

th
is
 
as
su
ra
nc
e 

pe
nd
in
g.
 

(F
ur
th
er
 
Qb
se
rv
at
io
n)
 

Th
e 

Co
mm
ui
tt
ec
 

ob
se
rv
ed
 

th
at
 

du
ri
ng
 

th
e 

co
ur
se
 

of
 

 h
is
 

or
al
 

ex
am
in
at
io
n,
 

Sh
ri
 
Vi
re
nd
er
 
Na
th
, 

re
pr
es
en
ta
ti
ve
 

of
 
th
e 

De
pa
rt
me
nt
 

ha
d 

ca
te
go
ri
ca
ll
y 

as
su
re
d 

th
e 

Co
mm
ut
te
e 

th
at
 

th
e 

as
su
ra
nc
e 

wo
ul
d 

be
 
im
pl
em
en
te
d 

by
 

 t
he
 

en
d 

of
 
th
e 

ye
ar
 

19
71
. 

Th
e 

C
o
m
-
 

mi
tt
ee
, 

ho
we
ve
r,
 

re
gr
et
 

10
 

no
te
 

th
e 

la
te
st
 
re
pl
y 

of
 
th
e 
G
o
v
e
r
n
m
e
n
t
 

da
te
d 

th
e 

23
rd
 
N
o
v
e
m
b
e
r
,
 

19
71
, 

th
at
 

it 
ca
nn
ot
 

be
 
sa
id
 

de
fi
ni
te
ly
 

th
at
 
th
e 

as
su
ra
nc
e 

wo
ul
d 

be
 

im
pl
em
en
te
d 

du
rm
g 

th
e 

ye
ar
 

19
71
. 

Bo
th
 
th
es
e 

re
pl
ie
s,
 
th
e 

Co
mm
it
te
e 

ob
se
rv
ed
 
we
re
 

se
lf
-c
on
tr
ad
ic
to
ry
 

.a
nd
 
wa
nt
ed
 

to
 
kn
ow
 

th
e 

re
as
on
s 

fo
r 

th
e 

sa
me
. (8
-1
2-
71
) 
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al
 

St
ai

re
d 

Qu
es

ti
on

 
No
 

91
1 

(C
U)

 
by

 
Co

m,
 

Ba
bu
 

Si
ng

h 
se
tt
in
g 

up
 

of
 

a 
jo

in
t 

co
ns
ul
ta
ti
ve
 

ma
ch

in
er

y 
on
 

th
e 

pa
tt

er
n 

of
 

Wl
it
el
y 

Co
un

ci
l.

 

Di
tt
o 

हर
िय

ाण
ा 

सर
का

र 
के 
क
र
्
म
च
ा
र
ि
य
ो
ं
 

के 
लिय

े 
संय

ुक्
त 

परा
मर्

शदा
त्ल

ी 
स
ं
ग
ठ
न
 

की 
प्व

्यव
स्थ

ा 

We
 

sh
al
l 

fi
na
hs
e 

th
e 

pr
o-
 

po
sa
l 

1e
ga

rd
in

g 
th

e 
se
t-
 

ti
ng
 

up
 

of
 
Jj
om
nt
 
co
un
se
l 

ta
ti
ve
 

me
ch

in
er

y 
 as

 
ex

pe
di

ti
ou

sl
y 

as
 
po
ss
i-
 

bl
e.
 

Th
is
 
as

su
ra

nc
e 

re
la

te
 

to
 

th
e 

qu
es

- 
ti
on
 
re
ga
 

di
ng
 

th
e 

se
 
ti
ng
 
up

 
of

 
a 

a 
ma

ch
in

er
y 

fo
r 

jo
in

t 
co

ns
ul

ta
- 

ti
on
 
be

tw
ee

n 
Go

ve
rn

me
nt

 
an

d 
11
5 
cm

pl
oy

ee
s.

 
Th
e 

ma
tt
er
, 

1 
qu

es
ti

on
, 

15 
st
il
l 

un
de

r 
co
ns
id
er
a-
 

ti
on
 
an

d 
a 

dr
af
t 

sc
he

me
 

ba
se

d 
on

 
th

e 
li
ne
s 

of
 

th
e 

sc
he
me
 

ad
op

te
d 

by
 
th

e 
Ce
nt
ra
l 

Go
ve

rn
- 

me
nt
 
wa
s 

pr
ep

ar
ed

. 
It 

wa
s 

ap
pi

ov
ed

 
by

 
C.

S.
/C

.M
. 

an
d 

wa
s 

re
fe
rr
ed
 

to
 

th
e 

0.
 
an

d 
M.
 

Co
mm

ui
te

e 
wh

ic
h 

de
si

re
d 

to
 

ha
ve
 

th
e 

po
si

ti
on

 
ob
ta
im
ng
 

11 
ot
he
r 

St
at

es
 

in 
th

is
 

re
ga
rd
. 

Re
pl

ie
s 

re
ce
rv
ed
 
fr
om
 

ot
he
r 

St
at
es
 

ar
e 

no
w 

to
 
be

 
pl

ac
ed

 
be

- 
fo

re
 

th
e 

O.
 
an

d 
M.
 
Co
mm
ut
te
e.
 

Th
is
 

wi
ll

 
be

 
do
ng
 

1n
 

it
s 

ne
xt
 

me
et
in
g.
 

(R
ep

ly
 

to 
fu
rt
he
r 

ob
se
rv
at
io
n)
 

Th
is
 
ma

tt
e1

 
15 

to 
be
 
co
ns
id
er
ed
 

in 
th

e 
O
.
a
n
d
 

M.
 

Co
mm
ut
te
e.
 

Th
e 

me
et

in
g 

of
 
th

is
 
Co
mi
mu
tt
ee
 

is 
be
in
g 

he
ld

 
sh
or
tl
y.
 

(R
ep
ly
 

to 
fu
rt
he
r 

ob
se
rv
at
io
n)
 

- 

कर
ने
 

के 
व
ि
प
य
 

से
 
सर

का
र 

ने 
पर

िप
त्

र 
जा

री
 

कर
 
द
ि
य
ा
 है 

। 
एक 

प्र
ैस 
न
ो
ट
 

भी
 

इस
 
वि

षय
 से
 
जा
री
 

व 

था
 
ग
य
ा
 था
 

अर
 

सभ
ी 
क
म
े
ं
च
ा
र
ि
य
ो
,
 

संघ
ों 

से 
प्र

ार्
थना

 
की 

गई 
थी 

कि 
वे 

सर
का

र 
को 

सु
चि

त 
करे

 
कि
 

उन
के
 

सदस
्यो

ं 
की 

सं
ख्
या
 
क
्
य
ा
 

हैं
 त

ाकि
 

उन्
हें

 स
्टे

ट 
क
ौ
न
्
स
ि
ल
 

में
 प

्र
ति

नि
धि

त्
व 

दे
ने

 पर 
वि
चा
र 

कि
या
 

जा 
सक
े।
 

इस
के
 

बाद
 

कु
छ 

उप
-स

चि
व 

सा
मा

न्
य 

प्
रश
ास

न 
तस

लल
ी 

हो 
सक
े 

| 
इस

 
ति
थि
 

तक
 
क
े
व
ल
 

6 
सघ

ो 
के 

प्र
 

>
>
 

q 
भट

 

. 
N 

सघ
ों
 

कर
े,
 

ता
कि
 
सर
का
र 

को
 

इन
 

ति
नि
धि
 

श्
रा
ये
 

है 
; 

के 
प
्
र
त
ि
न
ि
ध
ि
य
ो
ं
 

से 
प्र

ाथ॑
ना 

की
 

गई
 
थी

 
कि

 
वे 

संघ
ों - 

- 

की
 
स
द
स
्
य
त
ा
 

के 
बा
रे
 

Th
e 

Co
mm
it
re
s 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
, 

(F
ur
th
er
 
ob

se
rv

at
io

n)
 

Th
e 

Co
mm

it
te

e 
de

ci
de

d 
to
 

ex
am

un
e 

th
e 

de
pa
rt
me
nt
al
 

se
nt
at
iv
es
 

10
 
on
e 

of
 
th

ei
r 

qu
en

t 
me

et
in

gs
. 

Th
e 

Co
mm
ut
te
e 

or
al

ly
 

e
x
a
m
m
e
d
 

on
 

10
th
 
Se

pt
ec

mb
er

, 
19

71
 

th
e 

re
pr
ec
en
ta
ti
ve
ss
 

of
 
th

e 
De

pa
rt

- 
me
nt
 

no
t 

ke
pt
 

th
is

 
as

su
ra

nc
e 

pe
nd
in
g.
 

or
al

ly
 

re
pr
e-
 

su
bs

e-
 

(E
ur

th
er

 
ob

se
rv

at
io

n)
 

Th
e 

Co
mm

it
te

e 
ob
se
rv
ed
 

th
at
 

du
ri
ng
 

th
e 

co
ur

se
 

of
 

Iu
s 

or
al
 

ex
am
in
at
io
n,
 

Sh
ri

 
Vn

en
de

r 
Na
th

, 
re
pr
es
en
ta
ti
ve
 

of
 
th

e 
De
- 

pa
rt

me
nt

, 
ha

d 
ca
te
go
ri
ca
ll
 
as

su
re

d 
th

e 
Co

mm
ut

te
e 

th
at

 
th

e 
as
su
ra
nc
e 

63



91
 

यह
 
न
ि
श
्
च
ि
त
 

रू
प 

से 
नह

ीं
 

कह
ा 

जा
 
सक

ता
 

कि 
सं
यु
क्
त 

पर
ाम
शे
-द
ाल
्न
ी 

का 
सं

गठ
न 

19
71

 

के 
अन
्त
 

तक
 

का
म 

कर
त 

लग
 
जा
ये
गा
 

अ्र
थवा

' 
नही

ं 
यद्

यपि
 

इस 
बार

े 
मे 

पुर
ा 

प्र
यत्

न 
किय

ा 
गया

 
है 

। 

ऐस
ा 

प्
रत

ीत
 

हो
ता

 
है 

कि 
कर

्म
चा

रि
यो

ं 
के 

संघ
 

पू
र्
ण रूप

 
से 

इस 
को 

बन
ान

े 
के 

लि
ये
 स

रक
ार

 
को
 

स
ह
य
ो
ग
 

नह
ीं

 द
े 

रहे
 ।

 फ
िर
 

भी 
हम

 
को
शि
श 

कर
 

रहे
 ह

ैँ 
कि 

यह 
कार

्य 
इस

ी 
सा
ल 

प्र
ूरा

 
हो 

जाय
े 

। 

संय
ुक्

त 
पर
ाम
र्
शद
ात
्र
ी 

सं
गठ
न 

के 
वि
धा
न 

के 
श्र

नुस
ार 

स्ट
ेट 

कौ
न्

सि
ल 

का 
फै

सल
ा 

रा
ज्
य 

सर
का
र 

पर
 

वा
ईड

िं
ग 

नही
ं 

होग
ा 

| 
इस
का
 

वि
धा
न 

भा
रत
 

सर
का
र 

के 
पर
ाम
र्
शद
ात
्न
ी 
सं

गठ
न क

े 
वि
धा
न 

से 
श्
र 

पं
जा

ब 
सर
का
र 

के
 

पर
ाम
र्
शद
ात
्र
ी 

सं
गठ
न 

के 
वि
धा
न 

से
 
क
ा
फ
ी
 

हद
 

तक
 

मि
लत

ा 

जु
लत

ा 
है

। 
केन

्द्
रीय

 
सर
का
र 

तथ
ा 

पं
जा

ब 
सर

का
र 

ने 
भी 

ऐस
ी 

सं
स्
था
 

का
 

फै
सल
ा 

श्
रप

ने
 
ऊप
र 

बा
ईड

िं
ग 

तही
ं 

रख
ा 

है।
 

इस
 
सं

गठ
न 

की 
स
ि
फ
ा
र
ि
श
ो
ं
 

को
 
मा
नन
ा 

या
 

न 
मा

नन
ा 

रा
ज्

य 
सर
का
र 

के 
हा
थ 

मे 
हो
गा
 । 

(2
3-
11
-7
1)
 

- 

Th
e 

9t
h 

Ju
ne
, 

19
67
 

In
 
Bu
dg
et
 
Sp
ee
ch
, 

re
. 

th
e 

G.
A.
 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

is 
ex

a-
 

 T
he
re
 
we

re
 

26
 
re
co
mm
en
da
ti
on
s 

re
po
rt
 
of

 t
he

 
Co
mm
ut
te
e 

on
 
Ra
ti
on
al
is
at
io
n 

of
 

mi
ni
ng
 
th

e 
re
po
rt
 

of
 
th

e 
ma
de
 

by
 
th

e 
Ra
ti
on
al
iz
at
io
n 

Co
mm
it
te
e 

on
 

Ra
ti
on
a-
 

Co
mm
it
te
e 

ou
t 

of
 
wh
ic
h 

12
 
ar

e 

In
sp
ec
to
ra
te
 

St
af
f.
 

li
sa
ti
on
 

of
 
In
sp
ec
to
ra
te
 

st
il
l 

un
de
: 

th
e 

ac
ti
ve
 
co
ns
id
er
a-
 

St
af
f 

an
d 

de
ci
si
on
s 

in
 

 t
io
no
f 
G
o
v
e
r
n
m
e
n
t
 

Wh
il
e 

7 

th
is

 
re
ga
rd
 

wi
ll
 
be
 
ta
ke
n 

 h
av
e 

be
en
 
im
pl
em
en
te
d,
 

th
e 

re
- 

sh
or
tl
y.
 

ma
in
in
g 

7 
ha
ve
 
be
en
 
dr
op
pe
d.
 

(R
ep
ly
 

to
 
ob
se
rv
at
io
n)
 

Th
e 

po
si
ti
on
 

as
 

ex
pl
ai
ne
d 

vi
de
 

le
tt
er
 
No
. 

7
5
-
4
-
A
R
-
6
9
/
1
5
0
9
3
,
 

da
te
d 

घा
ट 

9t
h 

Ju
ly
, 

19
69
, 

st
il
l 

ho
ld
s 

go
od
. 

g
 

। 
द
र
 

s 
. 

wo
ul
d 

be
 
im

pl
em

en
te

d 
by

 
th

e 
en

d 
of

 
th

e 
ye

ar
. 

19
71
. 

Th
e 

Co
mm

it
te

e,
 

ho
we
ve
r,
 

re
gr
et
 

to
 

no
te
 

th
e 

la
te
st
 
re

pl
y 

of
 
th

e 
Go
v-
 

er
nm
en
t,
 
da
te
d 

th
e 

23
70
 

No
ve

m-
 

be
r,

 
19
71
 

th
at
 

it 
ca

nn
ot

 
be

 
pa
id
 

de
fi
ni
te
ly
 

th
at
 

th
e 

as
su

ra
nc

e 
wo

ul
d 

wo
ul
d 

be
 

im
pl

em
en

te
d 

du
ri
ng
 

th
e 

ye
ar
 

19
71
. 

Bo
th
 

th
es

e 
re
pl
ie
s,
 

th
e 

Co
mm

it
te

e 
ob

se
rv

ed
, 

we
re
 

se
lf

-c
on

tr
ad

ic
to

ry
 

an
d 

wa
nt

ed
 

to
 
k
n
o
w
 

th
e 

re
as

on
s 

fo
r 

th
e 

sa
me

. 
(8

-1
2-

71
) 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

li
ke
 

to
 

kn
ow

 
th

e 
la

te
st

 
po
si
ti
on
, 

(F
ur
th
er
 
op
se
rv
at
io
n)
 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

li
ke
 

to
 

kn
ow

 
th

e 
la
te
st
 
po
si
ti
on
, 

64



62
. 

Re
pl
yo
f 

C.
M.
 

on
 

th
e 

sp
ee
ch
es
 
on
 

th
e 

m
o
t
i
o
n
 

of
 T

ha
nk
s 

on
 
Go
ve
rn
or
’s
 

Ad
dr
es
s 

(R
ep
ly
 

10
 
ob
se
rv
at
io
n)
 

Th
e 

Co
mm
ut
te
c 

on
 

th
e 

ra
ti
on
al
is
a-
 

ti
on
 

of
 

In
sp
ec
to
ra
te
 

sy
st
em
 

ha
d 

ma
de
 

26
 

re
co
mm
en
da
ti
on
s 

8 
re
co
mm
en
da
ti
on
s 

58
11
1 
re
ma
in
 

un
-i
mp
le
me
nt
ed
 

wh
il
e 

th
e 

re
- 

ma
in
in
g 

ha
ve
 
ei
th
er
 
be
en
 
mm
pl
e-
~ 

me
nt
ed
 

in
 
fu
ll
 
or
 

1n
 
pa
rt
 

or
 
th
e 

De
pa
rt
me
nt
s 

ar
e 

no
ti
nf
av
ou
r 

of
 

ac
ce
pt
in
g 

th
em
. 

(R
ep
ly
 

to 
fu
rt
he
r 

ob
se
i 

va
ti
on
) 

Ef
fo
rt
s 

ar
e 

be
in
g 

ma
de
 

to
 
fi
na
li
se
 

ac
ti
on
 

1n
 
th
e 

re
ma
rn
in
g 

re
co
n-
 

me
nd
at
io
ns
, 

wh
ic
h 

it 
is 

ho
pe
d 

wi
ll
 

be
 
do
ne
 
sh
or
tl
y.
 

(3
-9
-7
1)
 

Th
e 

18
tb
 
Ju
ly
, 

19
68
 

G.
A.
 

Go
ve
rn
me
nt
 
wo
ul
d 

pu
r-
 

su
e 

th
e 

ma
tt
er
 

wi
th
 

th
e 

Ra
ja
st
ha
n 

G
o
v
e
r
n
m
e
n
t
 

fo
r 

ge
tt
in
g 

la
nd
 

fo
r 

th
e 

ex
-s
er
vi
ce
me
n 

th
e 

Ra
ja
st
ha
n 

G
o
v
e
r
n
m
e
n
t
 

at
 
th
e 

hi
gh
es
t 

le
ve
l 

na
me
ly
 

Kt
he
 

Ch
ie
f 

Mi
ni
st
er
, 

bu
t 

no
 
ta
ng
ib
le
 
pr
og
re
ss
 

ha
s 

be
en
 
ma
de
 

50
 

fa
r.
 

Th
e 

ca
se
 

is 
be
in
g 

fo
ll
ow
ed
 

up
 

(R
ep
ly
 

to
 
ob
se
rv
at
io
n)
 

Th
er
e 

ha
s 

be
en
 

no
 
ch
an
ge
 

in
 
th
e 

po
si
ti
on
. 

Th
e 

la
st
 
re
mi
nd
er
 
wa
s 

1s
su
ed
 

on
 
28
th
 

Ju
ly
, 

19
69
 

(R
ep
ly
 

to
 
fu
n 

th
er
 
ob
se
rv
at
io
n)
 

Th
e 

ma
tt
er
 

is 
st
il
l 

be
in
g 

pu
rs
ue
d 

by
 

th
e 

St
at
e 

G
o
v
e
r
n
m
e
n
t
 

qu
it
e 

vi
go
ro
us
ly
, 

Th
e 

la
te
st
 
c
o
m
m
u
n
i
-
 

ca
ti
on
 

पा
 

th
ss
 
be
ha
lf
 
ha
s 

be
en
 

ad
- 

dr
es
se
d 

by
 

th
e 

Ch
ie
f 

Mi
nu
st
er
, 

Ha
ry
an
a 

to
 
Ch
ie
f 

Mi
ni
st
er
, 

Ra
ja
s-
 

th
an
, 

on
 
17
th
 
Oc
to
be
r,
 

19
69
 

(F
ui
th
er
 

ob
se
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
, 

Th
e 

C
o
m
m
i
t
t
e
e
 

de
ci
de
d 

(0
 
or
al
ly
 

ex
am
in
e 

th
e 

de
pa
rt
me
nt
al
 

re
pr
e-
 

se
nt
at
iv
e 

on
 

on
e 

of
 

th
ei
r 

su
bs
e-
 

qu
en
t 

me
et
in
gs
. 

(1
5-
97
1)
 

Th
e 

ma
tt
er
 
98
5 

be
en
 
pu
is
ue
d 

wi
th
 

Th
e 

C
o
m
m
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

in
 

th
is
 

ca
se
, 

(E
ur
th
er
 

o 
bs
er
va
to
r)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to 
kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

in
 

th
e 

ma
tt
er
. 

(F
ur
th
er
 

o 
bs
er
va
ti
on
) 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
. 



(R
ep
ly
 

to
 

th
e 

fu
rt
he
r 

ob
se
rv
at
io
n)
 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

Th
e 

ma
tt
er
 

15 
st
il
l 

be
in
g 

pu
rs
ue
d 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

by
 

th
e 

St
at
e 

G
o
v
e
r
n
m
e
n
t
 

vi
go
- 

ro
us
ly
. 

Th
e 

la
te
st
 
co
mm
un
ic
a-
 

ti
on
 

1n
 

th
is
 
be
ha
lf
 
wa
s 

ad
dr
es
se
d 

by
 

th
e 

Ch
ie
f 

Mi
ni
st
er
, 

Ha
ry
an
a,
 

to
 

Ch
ie
f 

Mi
ni
st
er
 

Ra
ja
st
ha
n 

on
 

1s
t 
De
ce
mb
er
, 

19
69
. 

(R
ep
ly
 

to 
th
e 

fu
rt
he
r 

o 
bs
er
va
ti
on
) 

Tn
 
re
sp
on
se
 

to
 
th
e 

le
tt
er
 

da
te
d 

1s
t 
De
ce
mb
er
, 

19
69
 
fr
om
 

th
e 

Ch
ie
f 

Mi
ni
st
er
, 

Ha
ry
an
a 

to
 

th
e 

Ch
ie
f 

Mi
ni
st
er
, 

Ra
ja
st
ha
n 

re
ga
rd
- 

in
g 

al
lo
tm
en
t 

of
 
fa
nd
 

in
 

Ra
ja
s-
 

th
an
 

to
 
ex
-S
er
vi
ce
me
n 

an
d 

th
ei
r 

fa
mi
li
es
 

be
lo
ng
in
g 

to
 
Ha
ry
an
a,
 

th
e 

Ch
ie
f 

Mi
ni
st
er
 

of
 
Ra
ja
st
ha
n 

ha
s 

re
pl
ie
d 

th
at
 

th
ei
r 

an
no
un
ce
- 

me
nt
 

in
 
th
is
 
re
ga
rd
 
wa
s 

on
ly
 

th
at
 

th
e 

fa
mi
li
es
 

of
 
th
e 

De
fe
nc
e 

Se
rv
i-
 

ce
s 

Pe
rs
on
ne
l 

wh
o 

we
re
 
ki
ll
ed
 

or
 

di
sa
bl
ed
 

du
ri
ng
 

th
e 

Ch
in
es
e 

or
 

Pa
ki
st
an
i 

ag
gr
es
si
on
 
wo
ul
d 

be
 

al
- 

lo
tt
ed
 
la
nd
 

in
 t

he
 
Ra
ja
st
ha
n 

Ca
na
l 

Ar
ea
 
pr
ov
id
ed
 

th
ey
 
we
re
 
la
nd
le
ss
 

fa
mi
li
es
. 

Th
e 

Ra
ja
st
ha
n 

Go
ve
rn
- 

me
nt
 

wo
ul
d 

ce
rt
ai
nl
y 

co
ns
id
er
 

su
ch
 

ca
se
s 

if 
Ha
ry
an
a 

Go
ve
rn
- 

me
nt
 

su
pp
li
ed
 

a 
li
st
 
of
 
th
em
. 

(2
) 

As
 

re
ga
rd
s 

an
y 

ot
he
r 

ca
te
go
ry
 

of
 p

er
so
ns
, 

ac
co
rd
in
g 

to
 
th
e 

Ch
ie
f 

Mi
ni
st
er
 

of
 
Ra
ja
st
ha
n,
 

th
er
e 

wa
s 

an
 
20
01
6 

sc
ar
ci
ty
 

of
 
la
nd
 

in
 

th
e 

Ra
ja
st
ha
n 

Ca
na
l 

Ar
ea
 

an
d 

th
at
 

th
ey
 
we
re
 
fi
nd
in
g 

it 
ex
tr
em
el
y 

di
- 

ff
ic
ul
t 

ev
en
 

(0
 
fi
nd
 
ad
eq
ua
te
 
la
nd
 

kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

in
 

th
is
 

ca
se
. 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

or
al
ly
 

ex
am
in
ed
 

th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
s 

on
 
11
th
 
Ju
ne
, 

19
70
 

an
d 

th
ey
 

pr
om
is
ed
 

to
 

pu
rs
ue
 

th
e 

ma
tt
er
 

wi
th
t 

th
e 

Ra
ja
st
ha
n 

G
o
v
e
r
n
m
e
n
t
 

66 



fo
r 

th
e 

ou
st
ee
s 

of
 
th

e 
Po
ng
 
D
a
m
 

an
d 

fo
r 

la
nd
le
ss
 
pe

op
le

 
li

vi
ng

 
in
 

th
e 

Ra
ja
st
ha
n 

Ca
na

l 
Ar
ea
. 

As
 

su
ch
 

it 
wo
ul
d 

no
t 

06
 
po

ss
ib

le
 

fo
r 

th
em
, 

to
 c

on
si

de
r 

al
lo
tm
en
t 

of
 l

an
d 

to
 
an

y 
ot
he
r 

ca
te
go
ry
 

of
 
de
fe
nc
e 

Se
ry

ic
es

 
Pe

ro
sn

ne
l 

of
 
Ha
ry
an
a 

ot
he

r 
th
an
 

th
e 

on
e 

me
nt

io
ne

d 
ab
ov
e,
 

(3
) 

Th
e 

Re
ve

nu
e 

De
pa
rt
me
nt
, 

Ha
ry
an
a,
 

ha
s 

be
en
 

re
qu

es
te

d 
to

 
sc

ru
ti

mz
e 

th
e 

ap
pl
ic
at
io
ns
 

an
d 

pr
ep

ar
e 

li
st

 
of
 
th
os
e 

ex
-S

er
vi

ce
- 

me
n 

wh
o 

we
re
 

ki
ll
ed
/d
is
ab
le
d 

du
ri

ng
 
Ch

in
es

e 
or

 P
ak

is
ta

ni
 
ag
gr
es
- 

si
on

 
an
d 

ar
e 

la
nd
le
ss
 
an
d 

se
nd
 

it 
10

 
th

e 
C
o
m
m
u
s
s
i
o
n
e
r
,
 

Co
lo
ni
za
- 

ti
on
, 

Bi
ka

ne
r 

wi
th
 

a 
co
py
 

to
 
th

e 
Ch
ue
f 

Se
cr

et
ar

y 
(
H
o
m
e
 

Mi
li
ta
ry
 

Br
an

ch
),

 
Th

e 
ma
tt
er
 

wi
ll

 
th
en
 

be
 
ta
ke
n 

up
 
wi
th
 
th

e 
Ch
ie
f 

Mi
ni
s-
 

te
r,
 
Ra
ja
st
ha
n.
 

(R
ep
ly
 

to
 f

ur
th

er
 
ob
se
rv
at
io
n)
 

(F
ur
th
er
 

o 
bs
er
va
ti
on
) 

Th
e 

re
le
va
nt
 
in

fo
rm

at
io

n 
ha

s 
be

en
 

Th
e 

Co
mm
it
te
e 

wo
ul

d 
Ii

ke
 

to
 

re
ce

rv
ed

 
on
ly
 

fr
om

 
Gu

rg
ao

n,
 

kn
ow
 

th
e 

la
te

st
 

po
si
ti
on
 

in
 

th
e 

Hi
ss
ar
 
an

d 
Ro
ht
ak
 

Di
st

ri
ct

s,
 

so
 

ma
tt
er
. 

fa
r 

an
d 

th
e 

in
fo

rm
at

io
n 

re
ce
iv
ed
 

fr
om
 

th
es
e 

di
st
ri
ct
s,
 

is 
be

mn
g 

sc
ru

- 
ti

ni
ze

d,
 

Th
e 

mf
or

ma
ti

on
 

ha
s 

no
t 

be
en

 
re
ce
jv
ed
 
fr
om
 
th

e 
De
pu
ty
 

Co
mm

is
si

on
er

, 
Am

ba
la

. 
He

 
15 

be
mg
 

re
mi

nd
ed

 
in

 
th

is
 

re
sp
ec
t.
 

As
 
so
on
 

as
 
th

e 
in

fo
rm

at
io

n 
15 

re
- 

ce
iv
ed
 

fr
om
 

al
l 

co
nc
er
ne
d,
 

th
e 

sa
me
 
wo

ul
d 

be
 
fo

rw
ar

de
d 

to
 

th
e 

Ra
ja

st
ha

n 
G
o
v
e
r
n
m
e
n
t
 

un
de

r 
in
fo
rm
at
io
n 

to
 

th
e 

Vi
dh

an
 
Sa
bh
a 

ge
cr
et
ar
ia
t,
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o 

(R
ep
ly
 

to
 
th
e 

fu
rt
he
 

ob
se
rv
at
io
r)
 

Th
e 

li
st
s 

of
 
ex
-S
e1
vi
ce
me
n 

or
 
th
ei
r 

de
pe
nd
en
ts
, 

wh
o 

ap
pl
ie
d 

fo
t 

th
e 

al
lo
tm
en
t 

of
 
la
nd
 

1n
 

Ra
ja
st
ha
n,
 

in
di
ca
ti
ng
 

 t
he
re
in
 
wh
et
he
r 

th
ey
 

ar
e 

la
nd
le
ss
 

 or
 
no
t,
 

11
 
re
sp
ec
t 

of
 

Gu
rg
ao
n,
 

Ro
ht
ak
, 

Hi
ss
ar
 
an
d 

Ka
rn
al
 
Di
st
ri
ct
s 

ha
ve
 

si
nc
e 

be
en
 

f
o
r
w
a
r
d
e
d
 
by
 
th
e 
R
e
v
e
n
u
e
 
De
pa
rt
- 

me
nt
 

to
 
th
e 

Co
lo
ni
za
ti
on
 

C
o
m
-
 

mi
ss
io
ne
r 

Ra
ja
st
ha
n,
 

Bi
ka
ne
r.
 

Su
ch
 
li
st
si
n 

re
sp
ec
t 

of
 t

he
 r

em
ai
n-
 

g
 

di
st
ri
ct
s 

of
 
Am
ba
la
, 

Ji
nd
 
an
d 

Mo
hi
nd
er
ga
rh
 

wi
ll
 
06
 
se
nt
 

to
 
th
at
 

Of
fi
ce
r 

by
 

th
e 

Re
ve
nu
e 

De
pa
rt
- 

me
nt
 

on
 
re
ce
ip
t 

th
er
eo
f 

fr
om
 

th
e 

co
nc
er
ne
d 

De
pu
ty
 

Co
mm
is
si
on
- 

e1
s.
 

(R
ep
ly
 

to
 
th
e 

fu
rt
he
r 

o. 
bs
er
va
to
n)
 

+ 
Th
e 

1e
qu
is
it
e 

in
fo
rm
at
io
n 

in
 
re
s-
 

pe
ct
 

of
 
M
o
h
i
n
d
e
r
g
a
r
h
 

di
st
ri
ct
 
ha
s 

be
en
 
su
pp
li
ed
 

to
 
th
e 

Co
lo
ni
za
ti
on
 

. 
Co
mm
us
si
on
er
, 

Ra
ja
st
ha
n,
 

by
 
th
e 

Re
ve
nu
e 

De
pa
rt
me
nt
. 

As
 

re
ga
rd
s 

A
m
b
a
l
a
 
an
d 

Ji
nd
 

di
s-
 

tr
ic
ts
, 

th
e 

li
st
s 

ar
e 

st
il
l 

aw
ai
te
d 

fr
om
 
th
e 
De
pu
ty
 
Co
mm
is
ss
io
ne
rs
. 

Th
e 

Re
ve
nu
e 

De
pa
rt
me
nt
 

is 

pu
rs
ai
ng
 
th
e 

ma
tt
er
 
wi
th
 
th
em
. 

(1
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e 
ma

tt
er

 
to

 
th
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at
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r 
me
et
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- 
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pe
rs
on
al
 

co
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th
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o
v
e
r
n
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e
n
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s
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t 
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y.
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o
m
e
t
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on
 

No
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no
ti
ce
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ve
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re
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d 
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e 
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g 
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A
r
m
e
d
 
pe
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Th
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d 
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e
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Ge

ne
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l 
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gi
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n 
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e 
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n.
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on
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r.
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Je
e 

Su
kh

 
 t
ra
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Su
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le
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by
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ri
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o 
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r 
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e 
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.. 
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ss
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i 

m 
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ar
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d 
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es
ti
on
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. 

th
e 
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an
 

Sa
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s 
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उठ
 
Su
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er
ne
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th
e 
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ve
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- 
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oe

s 
Go
ve
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nt
 

pr
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ns
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it.
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nd
i 
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l
a
n
g
u
a
g
e
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e 
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ar
re
d 
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. 
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A.
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g.
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Wh
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e 

re
pl
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to
 

th
e 

Di
tt

o 
po

in
t 

re
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se
d 

by
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ri
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a 
Na

ra
in
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ng
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ri
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s 

sp
ee
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th
e 
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ry
an
a 
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pr
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ri
at
io
n 
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ga
rd
in
g 

th
e 

tr
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- 

fe
r 

of
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Te
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il
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r 

by
 

th
e 
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is

si
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er
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r 
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t 
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g 
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e 
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e 
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e 
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me
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y 

by
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o 

C
h
a
n
d
 
R
a
m
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d 
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es
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’ 

wh
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he
r 

an
y 
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t 

th
at

 
th
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st
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n 
Pa
pe
r 

wh
ic
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s 

pr
in
- 

te
d 
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s 

wa
s 

le
ak

ed
 

ou
t 

be
fo

re
 

th
e 

te
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wa
s 

he
ld
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Su
pp
le
me
nt
ar
y 

by
 
Sh
ri
 

Di
tt
o 

Ma
ng
al
 

Se
in
, 

M.
L.
A.
 

In
 

hi
s 

St
ar

re
d 

Qu
es
ti
on
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. 

13
88
 

re
ga
rd
ng
 

re
li
ef
 
to
 
ci

vi
li

an
s 

ki
ll

ed
 

by
 
en
em
y 

bo
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ar
d-
 

me
nt
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s.
 

Th
e 

al
le
ga
ti
on
s 

ar
e 

be
in
g 

ex
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in
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I 
pr

om
is

e 
th

at
 

I 
sh
al
l 

ge
t 

th
is
 
th
in
g 

en
qu
ir
ed
 

in
to

 
an
d 

fi
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ou

t 
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to
 
ho
w 

fo
r 

it 
1s 

tr
ue

 
an

d 
ho
w 

fa
r 
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5 

fa
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e 
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it
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fo
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d 
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t 

tr
ue
, 

I 
sh

al
l 

pu
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th
e 
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Th
e 

G
o
v
e
r
n
m
e
n
t
 

 w
il
l 

en
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e 

in
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th
e 
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t 
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g.
 

th
e 
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e 
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es
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r 
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e 
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t 

Th
e 
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e 
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Th
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th
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o
m
e
n
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o 
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s 
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l 
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n 
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e 
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a 
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A
m
b
a
l
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r 

ca
se
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s 
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t 
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er
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e 

ex
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ng
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le
s 
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r 

th
e 
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e,
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t 
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l 

I 
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th
e 
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e 
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l 
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r 
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e 

re
li
ef
 
wh
ic
h 

ha
s 

be
en
 

fi
xe
d 

fo
r 

th
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n
d
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ra
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 c
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th
e 

ma
tt
er
 

of
 
Go
ve
rn
- 

m
e
n
t
 

e
m
p
l
o
y
m
e
n
t
 

is
 

un
de
r 

co
ns
id
er
at
io
n.
 

Th
e 

13
th
 

Ja
nu
ar
y,
 
19
72
 
(M
.S
.)
 

Mr
. 

Sp
ea
ke
r,
 

I 
wa
nt
 

to
 

as
su
re
 

th
e 

Ho
us
e 

th
ro

ug
h 

yo
u 

th
at

 
we

 
wi
ll
 

fu
ll
y 

im
pl

em
en

t 
al
l 

th
e 

re
- 

c
o
m
m
e
n
d
a
t
i
o
n
s
 

wh
ic
h 

ha
ve
 
be
en
 
ma
de
 

an
d 

al
l 

th
e 

sa
nc

ti
on

s 
of

 
gr

an
ts

 
wh
ic
h 

ha
ve
 

be
en
 

ac
co
rd
ed
 

by
 
th

e 
Ci

ti
ze

n 
Co

un
ci

l 
wh

ic
h 

in
cl

ud
ed

 
th

e 
M
e
m
b
e
r
s
 

 o
f 

Op
po
si
ti
on
 
an

d 
M.
Ps
. 

al
so

 
an

d 
wh

ic
h 

fu
nc
ti
on
- 

ed
 
un
de
r 

yo
ur
 
Ch

ai
jr

ma
n-

 
sh
ip
 
wi
th
 
re
ga
rd
 

to
 

 t
he

 
po
mt
 

ra
is
ed
 

by
 

th
e 

ho
n.
 

M
e
m
b
e
r
 

th
at
 
th
ey
 
sh

ou
ld

 
be
 
gi
ve
n 

se
rv
ic
e,
 

I 
wa

nt
 

to
 
st
at
e 

th
at

 
as
 

fa
r 

85
 

it 
is 

po
ss

ib
le

 
fo

r 
us

 
we
 

। 
tr

y 
to
 
gi
ve
 
se

rv
ic

e 
in
 

. 

76 



75
 

St
ar

re
d 

Qu
es
ti
on
 

No
. 

13
98
 

by
 
Sh
r1
 

 M
an

ga
l 

Se
in
 

re
g.
 
M
e
m
o
r
a
n
d
u
m
 

su
bm

it
te

d 
by

 
th

e 
Op

po
si

ti
on

s 
30
 

 t
he
 

Go
ve
rn
or
 

ag
ai
ns
t 

Ha
ry

an
a 

Mi
ni
st
ry
 

76
 

St
at
em
en
t 

ma
de
 

by
 

th
e 

Ch
ue
f 

Mi
ni
st
er
 

1n
 
re
sp
ec
t 

of
 
Ca
ll
 
at
te
nt
io
n 

Mo
ti
on
 

No
. 

11
 
re
ga
rd
in
g 

no
n.
 

is
su
e 

of
 
re
ce
ip
ts
 

fo
r 

th
e 

co
ll
ec
ti
on
 

of
 

th
e 

de
fe
nc
e 

Fu
nd
 

77
 

Un
st
ar
re
d 

Qu
es
ti
on
 
No
. 

6 
by
 

आध
ा 

R
a
m
 

La
l 

re
ga
rd
in
g 

th
e 

pa
ym
en
t 

of
 
D.
A.
 

to
 
th
e 

em
pl
oy
ee
s 

of
 

Ha
ry
an
a 

St
at
e 

eq
ui
va
le
nt
 

to
 

th
e 

D.
A.
 

be
mm
g 

gi
ve
n 

by
 

th
e 

Ce
nt
ra
l 

G
o
v
e
r
n
m
e
n
t
 

to
 

it
s 
em
pl
oy
ee
s.
 

Di
tt
o 

Di
tt

o 

Di
tt
o 

th
e 
ma
xi
mu
m 

nu
mb
er
 

of
 

ca
se
s.
 

Bu
t 

ou
r 

St
at
e 

is
sm
al
lo
ne
 

an
d 

we
 

ha
ve
 

al
re
ad
y 

go
ta
 

co
n-
 

si
de
ra
bl
e 

n
u
m
b
e
r
 

of
 

J.
C.
Os
. 

an
d 

E.
C.
Os
. 

Fo
r 

th
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Department concerned under intimation to the Haryana Vidhan Sabha Secre- 
tariat, 
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e 

Ex
ci

se
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G
o
v
e
r
n
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e
n
t
 

wi
ll

 
Th
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er
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r 
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o
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e
r
n
m
e
n
t
 

an
d 

di
ci

si
on

 
wi

ll
 
be
 
ta
ke
n 

as
 
so
on
 

as
 
po

ss
ib

le
. 

(R
ep
ly
 

to 
ob
se
rv
at
io
n)
 

Th
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e 
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te
e 
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d 
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k
n
o
w
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e 
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ic
h 

th
e 
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th
e 

G
o
v
e
r
n
m
e
n
t
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ou
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o
m
m
i
t
t
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OUTSTANDING ASSURANCES 

Relating to the 

LABOUR DEPARTMENT 

Note —In case an assurance shown outstanding agamnst a particular Department does not relate to it the same may be transferred to the Depart- 
ment concerned under intimation to the Haryana Vidhan Sabha Secretariat. 
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OUTSTANDING ASSURANCES 

Relating to the 

SCHEDULED CASTES AND BACKWARD CLASSES 
DEPARTMENT - 

Note.—In case an assurrance shown outstanding against a particular Department does not relate to it, the same may be transferred to the Depart- ment concerned under intimation to the Haryana Vidhan Sabha Secretariat. 
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ha
s 

al
re
ad
y 

st
ar
te
d 

Te
gi
st
er
s 

at
 
th
e 

St
at
e 

le
ve
l 

wh
ic
h 

in
cl
ud
es
 

in
fo
rm
at
io
n 

04
 

al
l 

th
e 

de
pa
rt
me
nt
s 

wh
os
e 

re
cr
ur
tm
en
t 

is 
00
06
 

at
 

th
e 

St
at
e 

le
ve
l 

ei
th
er
 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

or
 
th
e 

He
ad
s 

of
 

th
e 

D
e
p
a
r
t
m
e
n
t
s
.
 

Si
mi
la
r 

re
gi
st
er
s 

fo
r 

Di
vi
si
on
al
 

le
ve
] 

ha
ve
 

al
so
 

be
en
 
st
ar
te
d 

by
 

th
is
 
De
pa
rt
- 

me
nt
 

at
 
th
e 

Di
re
ct
or
at
e 

le
ve
l.
 

Di
st
ri
ct
 

le
ve
l 

re
gi
st
er
s 

ha
ve
 

be
en
 

st
ar
te
d 

in
 

 t
he
 
of
fi
ce
s 

of
 
th
e 

Di
s-
 

tr
ic
t 

We
lf
ar
e 

Of
fi
ce
rs
. 

In
 

ad
di
- 

ti
on
, 

al
l 

Di
st
ri
ct
 

le
ve
l,
 

Di
vi
si
on
al
 

le
ve
l 

of
fi
ce
rs
 

an
d 

He
ad
s 

of
 

al
l 

de
pa
rt
me
nt
s 

ha
ve
 
be
en
 

 r
eq
ue
te
d 

10
 
ma
in
ta
in
 

re
gi
st
er
 

at
 

th
ei
r 

ow
n 

le
ve
ls
 

fo
r 

pe
ri
od
ic
 
ch
ec
k 

of
 

pe
r-
 

ce
nt
ag
e 

of
 
re
pr
es
en
ta
ti
on
s.
 

Th
es
e 

re
gi
st
er
s 

wo
ul
d 

co
nt
ai
n 

 si
x 

mo
nt
hl
y 

po
si
ti
on
. 

Th
e 

12
th
 

Fe
br
ua
ry
, 

19
71
 

th
e 

Ha
ry
an
a 

Pr
ev
en
ti
on
 

of
 
Be
gg
ar
y 

Bi
ll
 

So
ci
al
 

We
lf
ar
e 

(i)
 
We
 

wi
ll
 
op
en
 

ce
nt
re
s;
 

an
d 

se
pa
ra
te
 

ce
nt
re
s 

wi
ll
 

be
 

 ‘
op
en
ed
 

fo
r 

cr
ip
pl
ed
 

an
d 

 d
js
ab
le
d 

Pe
rs
on
s 

(i
) 

Ia
ss
ur
e 

th
at
 

we
 

wi
ll
 
en
fo
rc
e 

it 
im
me
- 

di
at
el
y 

af
te
r 

it 
15 

as
se
n-
 

te
d 

to
 
by
 

th
e 

Go
ve
rn
or
. 

re
no
va
te
 

 b
ui
ld
in
gs
 

fo
r 

th
e 

Ce
nt
re
s 

at
 

So
ne
pa
t 

an
d 

Pa
ni
pa
t 

re
sp
ec
ti
ve
ly
 

fo
r 

ho
us
in
g 

: 
be
gg
er
s.
 

Pl
an
s 

ha
ve
 
be

en
 

re
ce
i-
 

ve
d 

fr
om
 

th
e 

P.
W.
D.
 

au
th
or
it
ie
s 

an
d 

wo
rk
 

is 
li
ke
ly
 

to
 

st
ar

t 
sh
or
tl
y.
 

Th
e 

co
mm
it
te
e 

wo
ul
d 

li
ke
 

1o
 

k
n
o
w
 
wh
et
he
r 

su
ch
 

Re
gi
st
er
s 

ha
ve
 

ac
tu
al
ly
 

be
en
 

op
en
en
d 

(s
ta
rt
ed
) 

at
 
di
ff
er
en
t 

le
ve
ls
 

 in
 

va
ri
ou
s 

 D
ep
ar
tm
en
ts
 

; 
if
 

so
, 

fr
om
 
wh
ic
h 

da
te
 

as
 
al
so
 
wh
et
he
r 

th
e 

pu
rp
os
e 

of
 

 s
ta
rt
mg
 

th
es
e 

Te
gi
st
er
s 

ha
s 

be
en
 

gr
at
if
ie
d.
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

fu
rt
he
r 

li
ke
 

to
 

kn
ow
 

wh
et
he
r 

th
e 

Pe
rc
en
ta
ge
 

of
 

re
Pr
es
en
ta
ti
on
s 

m 
se
rv
ic
es
 

of
 

Sc
he
du
le
d 

Ca
st
es
 
an
d 

B
a
c
k
w
a
r
d
 

Cl
as
se
s 

ha
s 

be
en
 

du
ly
 
sa
ti
sf
ie
d.
 

()
 
St
ep
s 

ar
e 

be
in
g 

ta
ke
n 

to
 
pr
oc
ur
e/
 

(i)
 

Th
e 

Co
mn
ut
te
s 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 

10
 
th
e 

ma
tt
er
 

th
e 

(1
) 

D
r
o
p
p
e
d
 

(3
0-

12
-1

97
1)
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5 

(1
) 

Th
e 

An
t1
-B
eg
ga
ry
 
Ac
t 

ha
s 

be
en
 

as
se
nt
ed
 

to
 
by
 
th
e 

Go
ve
rn
or
. 

Th
e 

Ru
le
s 

fr
am
ed
 

un
de
r 

th
is
 

 A
ct
 

ha
ve
 
be
en
 

fi
na
li
se
d 

in
 

co
ns
ul
ta
- 

ti
on
 
wi
th
 
th
e 

La
w 

De
pa
rt
me
nt
. 

A 

pr
ov
is
io
n 

of
 
Rs
 

4 
la
kh
s 

ha
s 

be
en
 

ma
de
 

m 
th
e 

Bu
dg
et
 

fo
r 

th
e 

ye
ar
 

19
71
.7
2.
 

Th
e 

re
qu
is
it
e 

st
af
f 

re
qu
ir
ed
 

un
de
r 

th
is
 

Sc
he
me
 

is 
al
so
 
be
mn
g 

go
t 

sa
nc
ti
on
ed
. 

It 
15 

ho
pe
d 

th
at
al
l 

th
e 

pr
el
im
mn
a-
 

ri
es
 

wi
ll
 
be
 
co
mp
le
te
d 

 s
ho
rt
ly
 

an
d 

Ce
nt
re
s 

wi
ll
 

st
ar
t 

fu
nc
ti
on
in
g 

85
 
so
on
 

25
 

81
] 

th
e 

ar
ra
ng
em
en
ts
 

ar
e 

co
mp
le
te
d.
 

(2
3-
11
-1
97
1)
 

(R
ep
ly
 

to
 
ob
re
rv
at
io
n)
 

(1
) 

Th
e 

Ha
ry
an
a 

Pr
ev
en
ti
on
 

of
 

Be
gg
ar
y 

Ac
t,
 

19
71
, 

ha
s 

si
nc
e 

be
en
 

en
fo
rc
ed
 

w.
e.
f.
 

Is
t 

Ma
y,
 

19
72
 

in
 
th
e 

Ha
ry
an
a 

St
at
e.
 

On
e 

ce
rt
if
ie
d 

Ho
me
 

ha
s 

be
en
 

st
ar
te
d 

at
 

Pa
mp
at
. 

 A
no
th
er
 

si
mi
la
r 

In
st
it
ut
io
n 

is 
 u
nd
er
 

re
co
ns
tr
uc
ti
on
 

at
 
So
ne
pa
t 

an
d 

wi
ll
 

be
 
co
mp
le
te
d 

so
on
. 

Th
e 

Ru
le
s 

fr
am
ed
 

un
de
r 

th
is
 

Ac
t 

ha
ve
 
be
en
 
no
ti
fi
ed
. 

Mo
re
ov
er
, 

at
 
pr
es
en
t 

f1
ve
 
Re
ce
pt
io
n 

H
o
m
e
s
 

fo
r 

Be
gg
ar
s 

ha
ve
 
be
en
 

se
t 

up
 

उप
 

th
e 

Di
st
ri
ct
 

Ja
is
at
 

 A
mb
al
a,
 

Ea
rn
al
 
Gu
rg
oa
n,
 
Ro
ht
ak
, 

an
d 

Hi
ss
ar
. 

(2
) 

No
 

se
pa
ra
te
 
Ce
nt
re
 

fo
r 

cr
ip
pl
ed
 

aa
d 

di
sa
bl
ed
 
pe
rs
on
s 

ha
ss
o 

 f
ar
 

be
cn
 

se
t 

up
. 

Th
e 

qu
es
ti
on
 

of
 

se
tt
in
g 

up
 
su
ch
 

8 
ce
nt
re
 

wi
th
 

be
 

co
ns
id
er
ed
 

as
 
an
d 

wh
en
 

ne
ce
s-
 

si
ty
 
ar
is
es
. 

(F
ir
th
er
 
ob
re
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

is 
of
 
th
e 

vi
ew
 
th
at
 

th
e 

re
pl
y 

gi
ve
n 

by
th
e 

Go
ve
rn
- 

me
nt
 

th
at
 

th
e 

ce
nt
re
s 

fo
r 

cr
ip
pl
ed
 

an
d 

di
sa
bl
ed
 

pe
rs
on
s 

wo
ul
d 

be
se
t 

up
as
 

an
d 

wh
en
 

mn
ec
es
- 

si
ty
 

a
r
i
s
e
s
 

, 
is
 

Do
t 

ad
eq
ua
te
. 

Th
e 

Co
mm
it
te
e,
 

th
er
ef
or
e,
 

ob
se
rv
ed
 

th
at
 

de
ta
il
ed
 
re
pl
y 

be
 

se
nt
 

fo
r 

fu
rt
he
r 

sc
ru
ti
ny
. 

(1
8-

12
-1

97
2)
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15
5 

Bu
dg
et
 

Sp
ee
ch
 

of
 
F.
M.
, 

(11
93.

7t%
d 

12
th
 

 J
an
ua
ry
, 

So
ci
al
 

We
lf
ar
e 

So
ci
al
 

We
lf
ar
e 

de
ba
te
 

fo
r 

15
6 

In
re
pl
yt
o 

th
e 

on
 

th
e 

Bu
dg
et
 

19
72
-7
3 

So
ci
al
 

We
lf
ar
e 

15
7 

In
 

re
pl
y 

to
th
e 

 s
up
pl
e-
 

me
nt
ar
y 

as
ke
d 

by
 

Ch
. 

Ra
nb
ir
 
Si
ng
h 

on
 

St
ar
re
d 

Qu
es
ti
on
 
No
. 

13
74
 

re
ga
r-
 

d
m
g
 

th
e 

di
st
ri
bu
ti
on
 

of
 
th
e 

H
a
r
y
a
n
 

Ka
ly
an
 

N
i
g
a
m
 

m
o
n
e
y
 
ac
co
rd
in
g 

to
 

 t
he
 

po
pu
la
ti
on
 

of
 
th
e 

di
st
ri
ct
 

Si
mi
la
rl
y 

a 
sh
el
te
re
d 

“
W
o
r
k
s
h
o
p
”
 

is 
96
08
 

se
t 

up
 

at
 
So
ne
pa
t 

 f
or
 

pr
ov
id
in
g 

fa
ct
li
ti
es
 

of
 
e
m
P
l
o
y
m
e
n
t
 

to
 

th
e 

bl
in
d 

an
d 

ph
ys
ic
al
ly
 

ha
nd
ic
ap
pe
d.
 

Du
e 

to
 

pa
uc
it
y 

of
 
fu
nd
s,
 

th
is
 

sc
he
me
 
co
ul
d 

no
t 

be
 

ta
ke
n 

1 
ha
nd
 
du
rm
g 

th
e 

cu
rr
en
t 

ye
ar
. 

Ho
we
ve
r,
 

ef
fo
rt
s 

ar
e 

०6
01
8 

ma
de
 

to
 
ta
ke
 
up
 

th
is
 
sc
he
me
 

in
 

th
e 

ne
xt
 
fi
ca
nc
ia
l 

ye
ar
, 

vi
z.
, 

19
73
-7
4.
 

(2
5-
1-
19
73
) 

Th
e 

13
th
 
Ja
ou
ar
y,
 

19
72
, 

I 
sh

al
l 

ma
ke
 

ef
fo

rt
s 

to
 

en
ab
le
 

ou
rs
el
ve
s 

to
 

gv
e 

mo
re
 

fa
ci
li
ti
es
 

by
 

pr
ov

id
in

g 
mo
re
 

m
o
n
e
y
 

to
 

th
e 

c
o
m
m
u
n
i
t
y
 

ce
nt
re
s 

fo
r 

Ha
rn
ja
ns
. 

Th
e 

14
th
 
Ja
nu
ar
y,
 

19
72
 

I 
as
su
re
 

th
e 

Ho
us
e 

th
at
 

we
 

sh
al
l 

no
t 

gi
ve
 

le
ss
 

to
 
an
y 

di
st
ri
ct
. 

Th
e 

m
o
n
e
y
 

wi
ll
 

be
 

gi
ve
n 

ac
co
rd
in
g 

to
 

th
e 

po
pu

la
ti

on
 

Th
e 

Bo
ar
d 

of
 
Di
re
ct
or
s 

 d
ec
id
ed
 

in
 
th
ei
r 

me
et
in
g 

he
ld
 

on
 

 9
th
 

Au
gu
st
, 

19
71
 

th
at

 
di
st
ri
ct
wi
se
 

br
ea

k-
up

 
ac
cr
od
in
g 

to
 
Sc

he
du

le
d 

Ca
sz

es
 

po
pu

la
ti

on
 

ra
ti
o 

be
 

wo
rk
ed
 

ou
t 

an
d 

th
at

 
we
ig
ht
ag
e 

be
 
gi
ve
n 

to
 
th

e 
ba

ck
wa

rd
 

~ 
 d
is
- 

tr
ic
ts
 

of
 
Hi
ss
ar
, 

Mo
hi
nd
er
ga
rh
, 

an
d 

Ji
nd
 

by
 

in
cr
ea
si
ng
 

th
ei
r 

al
lo
ca
ti
on
 

to
 

14
 
tt

me
s 

of
 

th
e 

po
pu
la
ti
on
 

of
 
Sc
hd
eu
le
d 

Ca
st
es
 

पा.
 
ea

ch
 

di
st
ri
ct
. 

Th
e 

po
pu

la
ti

on
 

ra
ti

o 
of
 
ea
ch
 

di
st
ri
ct
 
be
fo
re
 

an
d 

af
te

r 
we

ig
ht

ag
e 

15 
gi
ve
n 

as
 
un
de
r 

Po
pu
la
- 

We
ig
ht
- 

ti
on
 

Ra
ti
o 

Di
st
ri
ct
 

Ra
ti
o 

A
m
b
a
l
a
 

14
 

11
 

G
u
r
g
o
a
n
 

14
 

11
 

Ka
rn
al
 

R
o
h
t
a
k
 

18
 

13
 

Hi
ss
ar
 

M
o
h
i
n
d
e
r
g
a
r
h
 

6 
9 

Ji
nd

 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

kn
ow
 

th
e 

pr
og
re
ss
 

th
at
 

ma
de
 

in
re
sp
ec
t 

of
 

th
is
 

du
ri

ng
 

ie.
, 

19
73

-7
4 

ti
ke
 

to
 

wi
ll
 

be
 

] 
sc
he
me
 

th
e 

ne
xt
 
fi

na
nc

ia
l 

 y
ea

r,
 

(1
6-
2-
19
73
) 

Th
e 

C
o
m
m
u
t
t
e
e
 

no
te
d 

th
at
 

th
e 

as
su
ra
nc
e 

gi
ve
n 

1n
 
th
e 

Ho
us
e 

wa
s 

th
at
 

th
e 

Ha
ri
ja
n 

Ka
ly
an
 

N
i
g
a
m
 

m
o
n
e
y
 

wo
ul
d 

be
 

 d
is
tr
ib
ut
ed
 

ac
co
rd
in
g 

to
 
th
e 

po
pu
la
ti
on
 

of
 

ea
ch
 

di
st
ri
ct
, 

wh
er
ea
s 

ac
co
rd
in
g 

to
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

re
pl
y 

we
ig
ht
- 

ag
e 

ha
s 

be
en
 
gi
ve
n 

to
 

 s
ev
er
al
 

di
st
ri
ct
s.
 

Th
is
 

wa
s 

no
t 

m
e
n
-
 

ti
on
ed
 

पा
 
th
e 

as
su
ra
nc
es
 

gi
ve
n 

on
 

th
e 

fl
oo
r 

of
 

th
e 

Ho
us
e.
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

as
 

to
 
wh
y 

th
e 
m
o
n
e
y
 

ha
s 

no
t 

be
en
 
di
st
ri
bu
te
d 

ac
co
rd
in
g 

to
 
th
e 

as
su
ra
nc
e 

gi
ve
n 

1n
 
th
e 

fl
oo
r 

of
 
th
e 

Ho
us
e 

an
d 

wh
y 

th
e 

as
su
r-
 

ra
nc
e 

ha
s 

no
t 

be
en
 
im
pl
em
en
te
d.
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Af
te
r 

th
e 

as
su
ra
nc
e 

by
 

th
e 

So
ci
al
 

We
lf
ar
e 

Mi
is
te
r 

on
 
14
th
 
Ja
nu
ar
y,
 

19
72
 

no
 

lo
an
s 

we
re
 

gi
ve
n.
 

in
 
th
e 

Bo
ar
d 

me
et
in
g 

he
ld
 
on
 
21
st
 

N
o
v
e
m
b
e
r
,
 

19
72
,s
 

lo
an
s 

ha
ve
, 

ho
we
ve
r,
 

be
en
 

sa
nc
ti
on
ed
 

to
 

a 
fe
w 

pe
rs
on
s 

an
d 

al
l 

ef
fo
rt
s 

we
re
 

ma
de
 

to
 
ke
ep
 

in
 
vi
ew
 

th
e 

di
st
ri
ct
- 

wi
se
 
an
d 

c
o
m
m
u
n
i
t
y
 

wi
se
 

ra
ti
os
 

of
 
th
e 

lo
an
ee
s.
 

Ef
fo
rt
s 

wi
ll
 

be
 

ma
de
 

to
 
re
mo
ve
 

th
e 

di
st
ri
ct
wi
se
 

an
d 

c
o
m
m
u
n
i
t
y
 

wi
se
 
sh
or
t 

fa
ll
s 

in
th
e 

di
st
ri
ct
s 

in
 

su
bs
eq
ue
nt
 

me
et
in
gs
. (1
0-
1-
19
73
) 
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OUTSTANDING ASSURANCES 
Relating to the 

HOME DEPARTMENT 

Note—In case an assurance shown outstanding against a particular Department does not relate to it, the same may be transferred to the Department concerned under intimation to the Haryana Vidhan Sabha Secretariat, 

(137-138)





Re
fe
re
nc
e 

P
e
p
a
r
t
m
e
n
t
 

As
su

ra
nc

e 
Ac

ti
on

 
ta
ke
n 

by
 

Co
mm
ut
te
e 

15
8 

Un
st
ar
re
d 

Qu
es
ti
on
 

No
. 

H
o
m
e
 

23
32
 

by 
Co
m.
 

Ra
m 

Pj
ar

a 
r
e
g
a
r
d
i
n
g
 

c
o
m
-
 

mu
pn
ic
at
io
n 

fr
om
 

a 
le
gi
s-
 

la
to
r 

re
ga
rd
in
g 

tr
ea

t-
 

me
nt
 

me
te
d 

ou
t 

to
 

Le
gi

sl
at

or
s 

wh
il
e 

in
 

Po
li
ce
 
cu
st
od
y,
 

15
9 

St
ar

re
d 

Qu
es

ti
on

 
No
. 

H
o
m
e
 

87
02
 
by
 

C
o
m
.
 

Sh
am
- 

sh
er
 

S
m
g
h
 

Jo
sh
 

re
. 

Ci
vi
l 

De
fe

nc
e 

Me
as
ur
es
, 

16
0 

St
ar

re
d 

Qu
es
ti
on
 

No
. 

H
o
m
e
 

82
0 

by
 

Sh
ri

Ha
ri

 
Si
ng
h 

Sa
in

1 
 r

e-
bu

il
di

ng
 

of
 

po
li
ce
 
po

st
 

at
 

Ha
ns
t,
 

Th
e 

8t
h 
M
a
r
c
h
,
1
9
6
5
 

Th
e 

ma
tt

er
 

re
ga

rd
in

g 
th

e 
tr

ea
tm

en
t 

wi
th
 

Le
gi
gl
a-
 

to
rs
 

an
d 

th
ei
r 

so
ns
 
Wh
en
 

1 
po
li
ce
 

cu
st

od
y 

is 
st
il
l 

un
de
r 

ex
am

in
at

io
n,

 
a 

re
pl

y 
wi
ll
 

be
 

se
nt
 
wh
en
 

th
e 

ex
am
in
at
io
n 

of
 

th
e 

ca
se

s 
ha
s 

be
en
 
co
mp
le
te
d 

Th
e 

22
nd
 
No
ve
mb
pe
r,
 

19
65
 

De
ta
il
s 

ar
e 

be
mn
g 

co
l-
 

le
ct
ed
 
fr

om
th

e 
Ce
nt
ra
l 

E
m
e
r
g
e
n
c
y
 
Re

li
ef

 
T
r
a
m
-
 

in
g 

In
st
it
ut
e,
 

N
a
g
p
n
r
 

on
 

th
e 

li
ne

s 
of
 
wh
ic
h 

th
e 

Ci
vi
l 

De
fe
nc
e 

Tr
ai
n-
 

in
g 

In
st

it
ut

ei
st

o 
be

 
se
t 

up
 

10 
th

e 
St

at
e,

 Th
e 

25
th
 
Au

gu
st

, 
19
70
 

St
ep
s 

ar
e 

be
mn
g 

ta
ke

n 
A 

su
m 

ए 
R
s
4
0
,
0
0
0
 ha
s 

be
en

 
Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul

d 
li
ke
 

to
 

to
 

ge
t 

a 
ne

w 
bu

il
di

ng
 
a
l
i
o
t
t
e
d
 

fo
r 

th
is
 

wo
k 
d
u
r
i
n
g
 

th
e 

k
n
o
w
 

wh
et
he
r 

th
e 

ac
tu

a]
 
wo

rk
 

co
ns

tr
uc

te
d 

fo
rt

he
 

sa
id

 
ye
ar
 
19

71
-7

2 
Th
e 

co
ns
tr
uc
ti
on
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ed
to

 
th

e 
Ge
ne
ra
l 

Ma
na
ge
r.
 

(9
-1
1-
19
71
) 

A
m
b
a
l
a
 

an
d 

Ka
rn

al
 

G
u
r
g
a
o
n
 

an
d 

M
o
h
i
n
d
e
r
g
a
r
h
 

Ro
ht
ak
, 

Hi
ss
ar
 
an

d 
Ji

nd
 

Ch
an

di
ga

rh
 
an

d 
Am
ba
la
 

Ka
rn
al
 

Hi
ss
ar
 

Ch
an
di
ga
ih
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16
5—
co
nc
ld
 

16
6 

S
u
p
p
l
e
m
e
n
t
a
r
 

y 
to
 
St
ar
re
d 

Tr
an
sp
or
t 

Qu
es
ti
on
 

No
. 

13
4 

by
 

R
a
o
 

B
i
r
e
n
d
e
r
 

S
i
g
h
 

re
 

sh
ar
e 

ou
t 

of
 

th
e 

Pe
ps
u 

R
o
a
d
w
a
y
s
 
Tr
an
s-
 

po
rt
 
Co
rp
. 

. 

16
7 

Bu
dg
et
 
Sp
ee
ch
 

Th
e 

Co
rp
or
at
io
n 

1s 
ma
in
- 

ta
in
in
g 

th
e 

a
c
c
o
u
n
t
s
 

w
h
e
r
e
v
e
r
 a 

di
ci
si
on
 

is 

ta
ke
n 

ab
ou
t 

1t 
we
 

wi
ll
 

st
ar
t 

ge
ti
ng
 

1t
 

( 
Re
pl
y 

to
 f

ur
th
er
 
ob
se
rv
at
io
i)
 

Th
e 

va
ca
nc
ie
s,
 
wh
ic
h 

oc
cu
r 

in
 
th
e 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

T
h
e
C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

ha
ve
 

of
fi
ce
 
of
.t
he
 
St
at
e 

Tr
an
sp
or
t 

Co
n-
 

a 
co
py
 

of
 
th
e 

in
st
ru
ct
io
ns
 

is
su
ed
 

tr
ol
le
r 

Ha
ry
an
a,
 

ar
e 

no
w 

be
in
g 

no
ti
fi
ed
 

to
 
th
e 

St
at
e 
E
m
p
l
o
y
m
e
n
t
 

of
fi
ce
, 

Ha
ry
an
a,
 
Ch
an
di
ga
rh
 
an
d 

th
es
e 

ar
e 

fu
rt
he
r 

no
ti
fi
ed
 
by
 
hi
m 

to
 

al
l 

Di
st
ri
ct
 
E
m
p
l
o
y
m
e
n
t
 

Ex
- 

ch
an
ge
s 

of
 

th
e 

St
at
e.
 

He
nc
e,
 

th
er
e 

se
em
s 

no
 
ne
ce
ss
it
y 

fo
r 

no
ti
- 

fy
in
g 

th
es
e 

va
ca
nc
ie
s 

di
re
ct
 

to
 

al
l 

Di
st
ri
ct
 
E
m
p
l
o
y
m
e
n
t
 
Ex
ch
an
ge
s.
 

(2
2-
3-
19
72
) 

’ 

H
a
r
y
a
n
a
 
G
o
v
e
r
n
m
e
n
t
 
ha
ve
 

se
nt
 

th
en
: 

vi
ew
s 

on
 

th
e 

Di
af
t 

S
c
h
e
m
e
 

of
 

di
vi
si
on
 

of
 

Pe
ps
u 

R
o
a
d
 

Tr
an
sp
or
t 

Co
rp
or
at
io
n,
 
Pa
ti
al
a 

pr
ep
ar
ed
 

by
 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

an
d 

is 
ze
al
oy
sl
y 

pu
rs
ui
ng
 

th
e 

ma
tt
er
, 

Th
e 

de
ci
si
on
 

of
 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

is
 

aw
ai
te
d.
 

(9
-1
1-
19
71
) 

. T
he
 

10
th
 
Fe
br
ua
ry
, 

19
69
 

1n
 
or
de
r 

to
 
pr
ov
id
e 

am
en
i-
 

ti
es
 

to
 

th
e 

pa
ss
en
ge
rs
, 

co
ns
tr
uc
ti
on
 

of
 

Bu
s 

St
an
ds
 

at
 

To
sh
am
, 

Re
wa
ri
, 

Pa
mp
at
 

an
d 

A
m
b
a
l
a
 

Ci
ty
 

wi
ll
 

be
 

co
mp
le
te
d 

du
ri
ng
 

th
e 

yo
ar
 
19
69
-7
0.
 

To
 
en
su
re
 

to
al
l 

th
e 

Ge
ne
ra
l 

Ma
na
ge
rs
 

of
 

Ha
ry
an
a 

De
po
ts
 

fo
r 

no
ti
fy
in
g 

81
1 

th
e 

va
ca
nc
ie
s 

to
 
th
e 
E
m
p
l
o
y
m
e
n
t
 

E
x
c
h
a
n
g
e
s
 

;I
 

th
e 

ar
ea
s 

of
 

th
ei
r 

op
er
at
io
n.
 (1

2-
12
-1
97
2)
 

Th
e 

C
o
m
m
i
t
t
e
e
 
wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
 

10
 
th
e 

ma
tt
er
. 

(3
0-
12
-1
97
1)
 

‘ 

Bu
s 

st
an
d 

To
sh
am
.—
Th
e 

bu
s 

 T
he
 

Co
mm
it
te
e 

wo
ul
d*
 

li
ke
 

to
 

st
an
d 

at
 

T
o
s
h
a
m
 

ha
s 

si
nc
e 

be
en
 

co
mp
le
te
d,
 
an
d 

co
mm
is
si
on
ed
 

in
 

Fe
br
ua
ry
, 

19
70
 

Bu
s 

st
an
d 

at
 
Re
wa
ri
 
—
T
h
e
 

bu
s 

st
an
d 

Re
wa
ri
 

ha
s 

be
en
 
co
mi
s-
 

si
on
ed
 
on
 
17
th
 
Ap
ri
l,
 
19
70
. 

! 

k
n
o
w
 

th
e 

pr
og
re
ss
 
ma
de
 

in
 
re
ga
rd
 

to
 

th
e 

ac
qu
is
it
io
n 

of
 
la
nd
 

fo
rt
he
 

wo
rk
sh
op
/b
us
 

st
an
d 

at 
Si
rs
a,
 

(9
-6
-1
97
1)
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ef
fi
ci
en
t 

ma
in
te
na
nc
e 

of
 

th
e 

bu
se
s 

wo
rk
sh
op
s 

wi
ll
 
0८
 
op
en
ed
 

at
 
Hi
ss
ar
, 

Bu
s 

st
an
d 

at
 P
an
ip
at
.—
Th
e 

bu
s 

Si
rs
a 

an
d 

Bh
iw
an
u 

st
an
d 

bu
il
di
ng
 

is 
at
 
an
ad
va
nc
ed
 

. 
st
ag
e 

of
 
co
ns
tr
uc
ti
on
. 

Bu
s 

st
an
d 

at 
Am
ba
la
 

Ci
ty

.—
Th

e 
bu
il
di
ng
 

15 
at 

an
 
ad
va
nc
ed
 

st
ag
e 

of
 
co

ns
tr

uc
ti

on
. 

wo
rk
sh
op
 

at
 H

is
sa
r.
—T
he
 

co
ns
- 

tr
uc
ti
on
 
wo
rk
 

of
 

wo
rk
sh
op
 

at 
Hi
ss
ar
 

15 
10
 
pr
og
re
ss
. 

Wo
rk
sh
op
/b
us
 

st
an
d 

at
_S
ir
sa
.—
 

No
ti
fi
ca
ti
on
 
fo
r 

ac
qu
is
it
io
n 

of
 t

he
 

la
nd
 

si
nc
e 

is
su
ed
. 

A
w
a
r
d
 

of
 t

he
 

La
nd
 

Ac
qu
is
it
io
n 

Co
ll
ec
to
r,
 

Si
rs
a 

re
ga
rd
in
g 

th
e 

pr
ic
e 

of
 

th
is
 

la
nd
 

is 
aw
ai
te
d.
 

Wo
rk
sh
op
 

 at
 

Bh
iw
an
i.
—T
he
 

Co
ns
tr
uc
ti
on
 
wo
rk
 

of
 

Bh
iw
an
i 

wo
rk
sh
op
 

is 
1n
 
Pr
og
re
ss
. 

(1
6-
4-
19
71
) 

(R
ep
ly
 

to 
ob
se
rv
at
io
n)
 

Bu
ss
ta
nd
s 

at
 

 T
os
ha
m 

Re
wa
r!
 
ha
ve
 
si
nc
e 

be
en
 

pu
t 

in
to
 

co
mm
is
st
on
 

 a
ft
er
 

co
mp
le
ti
on
. 

Bu
s 

st
an
d 

at
 

A
m
b
a
l
a
 

is 
un
de
r 

co
ns
tr
uc
ti
on
 
an
d 

15 
ex
pe
ct
ed
 

to
 
be
 

co
mp
le
te
d 

so
on
 

W
o
r
k
s
h
o
p
 

at
 

Ti
ss
ar
 

is 
un
de
r 

co
ns
tr
uc
ti
on
. 

T
e
m
p
o
r
a
r
y
 

 w
or
ks
ho
p 

at
 

Bh
iw
an
i,
 

is 
un
de
r 

co
ns
tr
uc
ti
on
. 

. 
Th
e 

pe
rm
an
en
t 

wo
rk
sh
op
 

is
_t
o 

be
 

co
ns
tr
uc
te
d 

in
 

th
e 

U
r
p
a
n
 

Es
ta
te
 

ar
ea
 

ac
qu
ir
ed
 

by
 

th
e 

Di
re
ct
or
 

Ur
ba
n 

 E
st
at
es
at
 

Bh
iw
an
i 

to
 
w
h
o
m
 

a 
re
qu
es
t 

fo
r 

th
et
ra
ns
fe
r 

of
3/
4 

ac
re
so
f 

la
nd
 

ha
s 

al
re
ad
y 

be
en
 
ma
de
. 

(9
-1
1-
19
71
) 

b 

(F
ur

th
er

 
ob

se
rv

at
io

n)
 

an
d 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 

ab
ou
t 

th
e 

wo
rk
sh
op
s 

at
 
Hi
ss
ar
, 

Si
rs
a 

an
d 

Bh
iw
an
i.
 

(3
1-
12
-1
97
1)
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1
6
7
—
c
o
n
c
l
d
 

(R
ep

ly
 

to
 
fu
rt
he
r 

op
se
rv
at
io
n)
 

(F
ur
th
er
 

ob
se
rv
at
io
n)
 

Th
e 

sit
e 

fo
r 

wo
rk
sh
op
/b
us
 

st
an
d 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke
 

to 
at
 

Si
rs

a 
98
5 

si
nc
e 

be
en
 
se

le
ct

ed
. 

 k
no
w 

th
e 

la
te
st
 
po
si
ti
on
 

in
 

th
e 

Th
e 

ar
ra
ng
em
en
ts
 

fo
r 

ac
qu

is
it

io
n 

ma
tt
er
. 

tr
an
sf
er
 

of
 
si
te
 
ar

e 
be
in
g 

ma
de

. 
(1
2-
12
-1
97
2)
 

(2
2-

3-
19

72
) 

Th
e 

26
th
 
Au
gu
st
, 

19
70
 

16
8 

S
t
.
Q
.
N
o
.
 

93
7 

py
 

Dr
. 

Tr
an
sp
or
t 

I
n
a
b
o
u
t
t
w
o
 

ye
ar
s.
 

La
nd
 

fo
r 

bu
s 

st
an
d 

at
 
Y
a
m
u
n
a
-
 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

li
ke
 

to
 
k
n
o
w
 

Ma
li
k 

Ch
an

d 
G
a
m
b
h
i
r
 

na
ga
r 

ha
s 

be
en
 

ac
qu
ir
ed
. 

th
e 

la
te
st
 
po

si
ti

on
 

in
 
th
is
 
be

ha
lf

. 
as

ki
ng

 
to
 
kx
_l
ow
 
th

e 
pe
- 

Ef
fo

rt
s 

ar
e 

af
oo
t 

to
 
co

ns
tr

uc
t 

(2
2-
7-
19
71
) 

ri
od
 

py
 
wh
ic
h 

pu
s 

st
op
 

th
e 

bu
s 

st
an
d 

du
ri

ng
 
th

e 
cu

rr
en

t 
at
 

Y
a
m
u
b
a
n
a
g
a
r
 

is 
ye
ar
. 

li
ke
ly
 

to
 

be
 
co
ns
tr
uc
te
d 

(6
-7
-1
97
1)
 

(R
ep
ly
 

to
 
op

se
rv

at
io

n)
 

(F
ur

th
er

 
op
se
rv
at
io
n)
 

Fo
r 

bu
ss
ta
nd
 

at
 
“Y
am
un
an
ag
ar
, 

Th
e 

Co
mm

it
te

e 
de

ci
de

d 
to
 

] 
la
nd
 
ha
s 

al
re

ad
y 

be
en
 

ta
ke
n 

in
 

e
x
a
m
i
n
e
o
r
a
l
l
y
 

th
e 

re
pr
es
en
ta
ti
ve
s 

po
ss
es
si
on
. 

Pl
an
s 

ar
e 

un
de
r 

 of
 t

he
 
De

pa
rt

me
nt

 
10
 
th
is
 
re
ga
rd
. 

‘ 
pr
ep
ar
at
io
n 

wi
th
 

th
e 

Se
ni
or
 

(3
1-
12
-1
97
1)
 

Ar
ch
it
ec
t.
 

Af
te

r 
th

e 
pl
an
s 

ar
e 

co
mp
le
te
d 

fy
rt
he
r 

fo
rm
al
it
ie
s 

co
nn
ec
te
d 

wi
th
 
th

e 
co
ns
tr
uc
ti
on
 

of
 

bu
s 

st
an
d 

wi
ll

 
be
 
co
mp
- 

pl
et

ed
. 

Ho
we

ve
r,

 
8 

te
mp
or
ar
y 

bu
s 

st
an
d 

15 
be

in
g 

pr
ov
id
ed
 
fo

r 
th

e 
co
nv
en
ie
nc
e 

of
 
th

e 
pu
bl
ic
. 

(9
-1
1-
19
71
) 

- 

Th
e 

16
th
 
Fe

br
ua

ry
, 

19
71
 
(M
or
ni
ng
 
Si
tt
in
g)
 

16
9 

St
ar

re
d 

Qu
es
ti
on
 

 N
o.
 
Tr
an
sp
or
t 

Th
e 

pa
ss

en
ge

r 
ro

ad
 

Th
e 

St
at
e 

Tr
an

sp
or

t 
Un

de
rt

ak
in

g 
Th

e 
C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

11
20
 
as

ke
d 

by
 

Sh
ri

 
Da
ya
 

tr
an

sp
or

t 
15 

li
ke
ly
 

to
 

be
 

 h
ad
 
pr

ep
ar

ed
 

12
 
sc

he
me

s 
fo

r 
th

e 
k
n
o
w
 

th
e 

la
te

st
 
po
si
ti
on
 
ab
ou
t 

Kr
is

ha
n 

re
. 

na
ti

on
al

is
at

io
n 

co
mp
le
te
ly
 

na
ti

on
al

is
ed

 
na

ti
on

al
is

at
io

n 
of

 
 p
as
se
ng
er
 

 r
em

ai
ni

ng
 
fi
ve
 
sc
he
me
s.
 

of
 
Pa

ss
en

ge
r 

an
d 

Ro
ad
 

du
ri
ng
 

th
e 

ye
ar
 
19

71
-7

2 
ro
ad
 
Tr
an
sp
or
t 

in
 
th

e 
St

at
e.

 
(1

1-
12

-1
97

2)
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Tr
an
sp
or
t 

in
 
th
e 

St
at
e.
 

Th
e 

fi
rs
t 

7 
sc
he
me
s 

he
ve
 

be
en
 

im
pl
em
en
te
d 

so
 

_f
ar
. 

So
me
 

wr
it
s 

we
re
 

fi
le
d 

1n
 

th
e 

Hi
gh
 

Co
ur
t 

by
 
th
e 

Pr
iv
at
e 

Tr
an
sp
or
t 

Co
mp
an
ie
s.
 

A 
se
t-
ba
ck
 
oc
cu
rr
ed
 

wh
en
 

Ju
st
ic
e 

B.
S.
 

Dh
il
lo
n 

ga
ve
 

ad
ve
rs
e 

de
ci
si
on
 

1n
 

Ci
vi
l 

Wr
it
 

No
. 

27
55
 

of
 
19
70
 

ag
ai
ns
t 

th
e4
th
 

sc
he
me
. 

Th
e 

im
pr
ov
ed
 

sc
he
me
 

wa
s 

qu
as
he
d 

an
d 

th
e 

Hi
gh
 
Co
ur
t 

is
su
ed
 
di
re
ct
io
ns
 

10
 

th
e 

ef
te
ct
:—
 

(1)
 

th
at

 
th

e 
St
at
e 

G
o
v
e
r
n
m
e
n
t
 

wi
ll

 
co

ns
id

er
 

th
e 

ob
je
ct
io
ni
na
cc
or
d-
 

an
ce

wi
th

la
w 

, 
an

d 

(i
) 

th
e 

ob
je
ct
or
sw
il
lh
av
e™
a 

ri
gh
t 

of
 

be
in
g 

he
ar
d 

be
fo
re
 

th
e 

Ce
nt
ra
l 

G
o
v
e
r
n
m
e
n
t
 
be
fo
re
 

th
e 

ap
pr
ov
al
, 

di
sa
pp
ro
va
l 

or
 

ap
pr
ov
al
 

in
 

8 
mo
di
fi
ed
 

fo
rm
 

of
 

th
e 

Sc
he
me
. 

As
 

re
ga

rd
s 

(1)
 

th
e 

he
ar

in
g 

wa
s 

gi
ve
n 

by
 

th
e 

Se
cr

et
ar

y 
to

 
Go

ve
rn

me
nt

, 
Ha

ry
an

a,
 

Fo
od
 

an
d 

Su
pp

li
es

 
De
pa
rt
me
nt
 

on
 

be
ha

lf
 
of

 
th

e 
St
at
e 

G
o
v
e
r
n
m
e
n
t
 

an
d 

he
 

ap
pr

ov
ed

 
th

e 
sc
he
me
 

wi
th

ou
t 

an
y 

mo
di

fi
ca

ti
on

. 

As
re

ga
rd

s 
(i
i)
 
th

e 
L.
P.
 

Ap
pe

al
 

fi
le

d 
by

 
th

e 
St
at
e 

G
o
v
e
r
n
m
e
n
t
 

wa
s 

ac
ce

pt
ed

 
by
 
th

e 
Hi
gh
 
Co

ur
t,

 
an
d 

th
e 

he
ar

in
g 

by
 

th
e 

Ce
nt

ra
l 

G
o
v
e
r
n
m
e
n
t
 

wa
s,
 

th
er
ef
or
e,
 

no
t 

ne
ce

ss
ar

y.
 

Th
e 

ap
pr
ov
ed
 

sc
he
me
 

ha
s 

ag
ai
n 

be
en

 
no

ti
fi

ed
, 

| 

Th
e}
im
pl
em
en
ta
ti
on
 

of
 
th
er
em
ai
n-
 

in
g 

fi
ve
 

sc
he
me
s 

of
 

na
ti

on
a-

 
Ii

sa
ti

on
 

ha
s 

be
en
 

sl
ow

ed
 

do
wn
, 

be
ca

us
e 

th
e 

St
at
e 

Go
ve
rn
me
nt
 

ha
s 

to
 
gi

ve
a 

he
ar

in
g 

ag
ai
n 

to
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—
—
 1
6
9
—
c
o
n
c
l
d
 

17
0 

Su
pp
le
me
nt
ar
y 

as
ke
d 

by
 

Ch
au
dh
r 

La
l 

Si
ng
h 

re
g 

pl
yi
ng
 

of
 
bu
s 

on
 
th
e 

ro
ad
 

co
ns
tr
uc
te
d 

fr
om
 

mn
ea
r 

pa
nc
hk
ul
a 

an
d 

pa
ss
in
g 

th
ro
ug
h 

th
e 

te
rr
it
or
y 

of
 

Ha
ry
an
a,
 

on
 
th
e 

St
ar
re
d 

Qu
es
ti
on
 

No
. 

11
20
 

by
 

Sh
ri
 
Da
ya
 
Kr
is
ha
n,
 

17
1 

St
at
em
en
t 

in
 

re
pl
y 

to
 

Ca
ll
 

At
te
nt
io
n 

Mo
ti
on
 

No
. 

3 
gi
ve
n 

by
 

Sh
ri
 

Da
ya
 

Kr
is
ha
n,
 

re
g.
 

th
e 

ov
er
lo
ad
in
g 

of
 
pa
ss
en
ge
rs
 

in
 

Ha
ry
an
a 

R
o
a
d
w
a
y
s
 

bu
se
s.
 

17
2 

In
re
pl
y 

to
 
th
e 

de
ba
te
 
on
 

 T
ra
ns
po
rt
 

Go
ve
rn
or
’s
 
Ad
dr
es
s 

Ti
an
sp
or
t 

Th
e 

bu
s 

se
rv
ic
e 

wi
ll
 

be
 

Th
e 

ro
ut
e 

ha
s 

th
e 

ob
je
ct
io
rs
 
be
fo
re
 

th
e 

Sc
he
me
s 

ca
n 

be
 

ap
pr
ov
ed
. 

Th
e 

wh
ol
e 

pr
oc
ed
ur
e 

ha
s 

to
 
be
 
go
ne
 

th
ro
ug
h 

a 
se
co
nd
 

ti
me
, 

an
d 

th
is
 

wi
ll
 

ne
ce
ss
ar
il
y 

ta
ke
 

se
ve
ra
l 

mo
nt
hs
. 

If
al
l 

go
es
 

we
ll
 

th
e 

re
ma
in
in
g 

fi
ve
 

sc
he
me
s 

of
 

na
ti
on
al
is
at
io
n 

wi
ll
 

be
 
im
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h
o
w
e
v
e
r
,
 

be
in

g 
c
o
n
t
i
n
u
e
d
 

bu
t 

th
e 

ti
me

 
by
 
wh
ic
h 

th
es
e 

wo
ul

d 
ma
te
ri
- 

al
iz
e 

ca
nn

ot
 

be
 
an

ti
ci

pa
te

d.
 

(R
ep
ly
 

to
 
ob

se
rv

at
io

n)
 

(F
ur
th
er
 

ob
se

rv
at

io
n)

 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

hk
e 

to
 

In
 

an
 
In
te
r-
St
at
e 

me
et

in
g 

he
ld
 

on
 

k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
. 

Ja
nu

ar
y,

 
19

66
, 

af
te

r 
di

sc
us

si
on

, 
1t 

wa
s 

de
ci

de
d 

th
at

 
a 

Co
mm
ut
te
e.
 

co
ns

is
ti

ng
 

of
 
Ch
ai
rm
an
, 

Ce
nt

ra
l 

Wa
te
r 

an
d 

Po
we

r 
C
o
m
m
i
s
s
i
o
n
 

an
d 

th
e 

Ch
ie

f 
En
gi

ne
er

s 
of
 
U.

P.
 
an
d 

Pu
n-
 

ja
b 

sh
ou
ld
 

ex
am
in
e 

th
is

 
qu
es
ti
on
 

fu
rt
he
r 

ab
ou

t 
th

e 
tr

an
sf

er
 

of
 

co
n-
 

tr
ol

 
of
 

di
st

ri
bu

ta
ri

es
 

ta
ki

ng
 

of
f 

fr
om

 
Ag

ra
 

Ca
na

l 
fa

lh
in

g 
1n
 
Pu
n-
 

ja
b 

Te
rr
it
or
y 

(R
ep
ly
 

to
 

fu
rt
he
r 

ob
se

rv
at

io
n)

 
(F

ur
th

er
 

ob
se
rv
at
io
n)
 

Th
e 

Co
mm

it
te

e 
de

ci
de

d 
no
t 

Ha
ry
an
a 

St
at
e 

is 
pe
rs
is
te
nt
ly
 

pr
es

- 
. 

dr
op
 

th
is
 
as

su
ra

nc
e 

an
d 

de
si

re
d 

si
ng
 

U.
P.
 

G
o
v
e
r
n
m
e
n
t
 

fo
r 

th
e 
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tr
an

sf
er

 
of

 
co

nt
ro

l 
of

 
Ag
ra
 
Ca
na
l 

ch
an
ne
ls
 

in
 
H
a
r
y
a
n
a
 

ar
ea
s 

to
 

th
e 

Ha
ry
an
a 

Ir
ri
ga
ti
on
 
De

pa
rt

- 
me
nt
. 

Th
e 

Ch
ie

f 
Mi

ni
st

er
, 

Ha
ry
an
a 

al
so

 
ad

dr
es

se
d 

de
mi
- 

of
fi

ci
al

 
le

tt
er

s 
in

 
th

is
 

re
ga
rd
 

to
 

th
e 

Un
io
n 

Ir
ri

ga
ti

on
 

an
d 

Po
we
r 

Mi
ni
st
er
 

as
 
we
ll
 

as
 

th
e 

Go
ve

rn
or

 
of

 
Ut
ta
r 

Pr
ad

es
h.

 
Th

e 
ma
tt
er
is
 

be
in
g 

co
ns

id
er

ed
 

at
 

th
e 

In
te
r-
St
at
e 

. 
le
ve
l 

th
ro

ug
h 

th
e 

G
o
v
e
r
n
m
e
n
t
 

of
 

’ 
In
di
a.
 

La
st
 

me
et

in
g 

on
 

th
e 

su
b-
 

N 
je
ct
 

wa
s 

he
ld
 

on
 

29
th

 
Ap
ri
l,
 

19
69
 

wh
en
 

it 
wa
s 

de
ci

de
d 

th
at

 
H
a
r
y
a
n
a
 

G
o
v
e
r
n
m
e
n
t
 

sh
ou
ld
 

su
bm
ut
 

a 
de
ta
il
ed
 

no
te
 

on
 

th
e 

su
bj
ec
t 

fo
r 

co
ns
id
er
at
io
n 

of
 
U.
P.
 

St
at
e.
 

Th
is

 
ha
s 

be
en
 
do

ne
 
an
d 

a 

1
95

~
~c

on
c
ld

 

co
py
 

of
 t

he
 
no
te
 
ha
s 

be
en
 
su

pp
li

ed
 

to
 

८ 
U.

P.
 

St
at
e 

an
d 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

fo
r 

th
ei
r 

co
ns

id
er

at
io

n.
 

(2
) 

It
 

is 
an

 
In

te
r-

St
at

e 
ma
tt
er
, 

an
d 

th
e 

U.
P.
 
G
o
v
e
r
n
m
e
n
t
 

15 
no
t 

hi
ke
ly
 

to
 

gi
ve
 

up
 

it
s 

co
ni
ro
l 

ov
er
 
th

es
e 

ch
an
ne
ls
 

so
 

 e
as

il
y.

 
H
a
r
y
a
n
a
 

G
o
v
e
r
n
m
e
n
t
 

15 
tr

yi
ng

 
it

s 
be

st
 

to
 

sa
fe
gu
ar
d 

it
s 

in
te
re
st
s 

by
 
ob
ta
in
- 

in
g 

co
nt
ro
l 

of
 
th

e 
ch
an
ne
ls
. 

Th
e 

ma
tt
er
 

1s
li

ke
ly

 
to
 
ta
ke
 
lo
ng
 
be
fo
re
 

it
is

 
fi

na
ll

y 
de
ci
de
d.
 

It
 
wi
ll
, 

th
er
e-
 

fo
re
, 

se
rv

e 
no

 
us
ef
ul
 
pu

rp
oe

s 
to

 
ke
ep
 

th
is

 
it

em
 

pe
nd

in
g 

on
 

th
e 

ag
en

da
 

of
 
th

e 
As
su
ra
nc
e 

C
o
m
-
 

. 
mi
tt
ee
 

Th
e 

15
th
 
Se

pt
em

be
r,

 
19
64
 

Th
e 

qu
es
ti
on
 

of
 
ex

ec
u-

 
ti
on
 

wi
ll

 
be
 
ta
ke
n 

up
 

af
te
r 

th
e 

Pr
oj
ec
t1
s 

19
5 

(a
) 

Un
st

ar
re

d 
Qu

es
ti

on
 

No
. 

16
79
 
by

 
Ch

. 
Ra

nb
ir

 
Si

ng
h 

re
, 

We
st

er
n 

Ir
ri

ga
ti

on
 

¢ 
Y
a
m
u
n
a
 

Ca
na

l 
Hy

dr
o-

El
ec

tr
ic

 
Sc

he
me

 
wi
th
 

ul
ti

ma
te

 
co

st
 

of
 

to
 

k
n
o
w
 

fu
rt
he
r 

pr
og

re
ss

 
ma

de
 

in
 
th

e 
ma
tt
er
 

85
 
we
ll
 

as
 

th
e 

st
ep

s 
ta
ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

to
 

pu
rs
ue
 

th
e 

ma
tt

er
 

wi
th

 
th

e 
G
o
v
e
r
n
m
e
n
t
 

of
 

In
di

a 
an
d 

th
e 

U.
P.
 

Go
ve
rn
me
nt
t,
 

Th
e 

Pr
oj

ec
t 

Es
ti
ma
te
 

of
 
We

st
er

n 
Th

e 
Co

mm
it

te
e 

wo
ul

d 
li
ke
 
to

kn
ow

 
wh
et
he
r 

an
y 

de
ci
si
on
in
 

th
em
at
- 

te
r 

ha
s 

si
nc
e 

be
en
 

ta
ke
m,
 

If 
so
 

> 
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Ya
mu
na
 
Hy
de
l 

Sc
he
me
, 

19
6 

Di
sc
us
si
on
 on 

fl
oo
d 

si
tu
at
io
n 

in
 
th
e 

St
at
e 

Ir
ri
ga
ti
on
 

sa
nc
ti
on
ed
 
an
d 

th
e 

po
si
ti
on
 
re
ga
rd
in
g 

fu
nd
s 

be
co
me
s 

kn
ow
n.
 

(1
) 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

wi
ll
 

go
 
de
ep
 
in
to
 

th
e 

ma
tt
er
 

an
d 

ma
ke
 

a 
th
or
ou
gh
 

pr
ob
e 

in
to
 

it 
wh
en
 

th
e 

wh
ol
e 

po
si
ti
on
 

is 
pl
ac
ed
 

be
fo
re
 

1t.
 

(2
) 

1 
sh
al
l 

di
sc
us
s 

th
e 

ma
tt
er
 
wi
th
 

th
e 

Pr
im
e 

Mi
ni
st
er
, 

th
e 

H
o
m
e
 

Mi
ni
st
er
 
an
d 

ot
he
rs
 

re
- 

ga
rd
in
g 

th
e 

Ru
ss
ia
n 

Ai
d 

an
d 

Gu
id
an
ce
, 

re
- 

ga
rd
in
g 

th
e 

wa
te
r 

lo
gg
- 

g
 

pr
ob
le
m.
 

W
e
 

in
- 

te
nd
ed
 

to
 
gi
ve
 
to
p 

pr
io
- 

ri
ty
 
to
 
th
is
 

ma
tt
er
 

in
 

ou
r 

ne
xt
 

pl
an
, 

(R
ep
ly
 

to
 
gb
se
rv
at
io
n)
 

Th
e 

fo
ll
ow
in
g 

wo
rk
s 

ha
ve
 

be
en
 
un
de
rt
ak
en
 
on
 
pr
io
- 

ri
ty
 

ba
si
s 

:—
 

(1
) 

Ex
ca
va
ti
ng
 
Ka
it
ha
l 

Dr
ai
n,
 

व 

Rs
 
66
6.
24
 

18
05
. 

(२
६ 

51
2.
30
 

Ja
cs
 
fo
r 

th
e 

po
si
ti
on
, 

ma
y 

be
 

st
at
ed
, 

S
t
a
g
e
 I 

an
d 

Rs
 

15
3 

94
 
18
05
 

St
ag
e 

11
9 

ha
s 

al
re
ad
y 

be
en
 

su
b-
 

mi
tt
ed
 

to
 
th
e 

Ce
nt
ra
l 

Wa
te
r 

an
d 

10
1 

Po
we
r 

C
o
m
m
i
s
s
i
o
n
 

fo
r 

ap
pr
ov
al
, 

Th
e 

C.
W.
 
& 

P.
C.
 

ha
ve
 
no
w 

fo
r-
 

wa
rd
ed
 

th
er
r 

fi
na
l 

c
o
m
m
e
n
t
s
 

to
 

Pl
an
ni
ng
 

Co
mm
us
si
on
. 

It
 

is 
no
t 

po
ss
ib
le
 

to
 
nd
ic
at
ea
s 

to
 

wh
en
 

th
e 

sc
he
me
 

wi
ll
 
be
 
ta
ke
n.
 

(R
ep
ly
 

to 
ob
se
rv
at
io
n)
 

Th
e 

de
ci
si
on
 

of
 
G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

15 
st
il
l 

aw
ai
te
d,
 

(2
6-
7-
72
) 

Ef
fe
ct
iv
e 

st
ep
s 

ha
ve
 
be
en
 
ta
ke
n 

to
 

co
mp
le
te
 

th
e 

pr
io
ri
ty
 
wo
rk
s 

su
b-
 

Je
ct
 

to
 
th
e 

av
ai
la
bi
li
ty
 

of
 f

un
ds
, 

(F
ta
th
er
 
ob
re
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

be
 

1o
fo
rm
ed
 

of
 

th
e 

de
ci
si
on
 

of
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

in
 

th
e 

ma
tt
er
 

as
an
d 

wh
en
 

re
ce
iv
ed
, 

(2
8-
11
.7
2)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 
to
 

k
n
o
w
 

th
e 

li
st
 
of
 

pr
io
ri
ty
 

wo
rk
s 

wh
ic
h 

ha
ve
 
be
en
 
un
de
rt
ak
en
, 

(F
ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
 

167



19
6—

co
nt

d 
(2
) 

Co
ns

tr
uc

ti
ng

 
A
m
i
n
 

Dr
ai

n.
 

(3
) 

Co
ns

tr
uc

ti
ng

 
Di
gh
ot
 

Pi
ng

or
a-

Mi
tr

ol
 
Dr

ai
ns

. 
(4
) 

Re
mo
de
ll
in
g 

Tr
ib

u-
 

ta
ry
 
Dr
ai
n 

No
. 

1, 
(5
) 

कर
टा

ण0
०0

ला
ाइ

 
Tr
y.
 

Dr
ai

n 
No

. 
3. 

(6
) 

Re
mo
de
ll
in
g 

Na
i 

Na
ll
ah
 
Dr

ai
n 

R.
D.
 

5,
18
2 

to
 
12
9,
00
0.
 

(7
) 

Pr
ov
id
in
g 

sp
il
l 
em

ba
nk

- 
me
nt
 
ah
d 

sp
ur
s 

al
on
g 

1e
ft
 
an

d 
ri
gh
t 

ba
nk
s 

of
 

ri
ve
r 

Ma
rk

an
da

, 
(8
) 

Re
mo
de
ll
in
g 

In
dr
i 

Dr
ai
n.
 

(9
) 

Co
ns
tr
uc
ti
ng
 

Ni
ss

an
g 

Dr
ai
n.
 

(1
0)
 
Co
ns
tr
uc
ti
ng
 
Ch
ha
- 

pr
a 

Dr
ai
n 

wi
th
 
Dh
a-
 

n
a
n
a
-
R
i
n
d
h
a
n
a
 

li
nk

. 
(1
1)
 
Co

ns
tr

uc
ti

ng
 

Si
nk
 

Ba
ha

du
rp

ur
 

Dr
ai
n,
 

(1
2)
 
Re
mo
de
ll
in
g 

Dr
ai
n 

No
. 

6,
 

(1
3)
 
Re

mo
de

ll
in

g 
Ma
n-
 

ge
sh

pu
r 

Dr
ai

n,
 

(1
4)
 
Re
mo
de
ll
in
g 

Ga
uc
hi
 

Ma
in

 
Dr
ai
n,
 

(1
5)
 
Co

ns
tr

uc
ti

ng
 

Li
nk
 

Dr
ai

n 
fr
om
 

ou
tf

al
l 

of
 

Dr
ai
n 

No
. 

8 
to
 
Na
ja
f-
 

ga
rh

 
Jh
al
, 

(1
6)
 
Re
mo
de
ll
in
g 

Uj
in
a 

Dr
ai
n 

fr
om
 
20
0 

to
 
40
0 

cs
. 

(1
7)
 
Re

mo
de

ll
in

g 
Sa

ra
s-

 
wa
ti
 

Dr
ai
n,
 

-» 
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(1
8)
 
Ca
na
li
zi
ng
 

ri
ve
r 

Gh
ag
ga
r 

be
lo
w 

Ot
tu
. 

(1
9)
 
Co
ns
tr
uc
ti
ng
 
fl
oo
d 

pr
ot
ec
ti
on
 
wo
rk
s 

al
on
g 

ri
ve
r 
Y
a
m
u
n
a
 

to
 

pr
o-
 

te
ct

 
vi
ll
ag
es
 

Sa
na
ul
i,
 

Ta
ms
ab
ad
, 

N
a
w
a
d
a
,
 

et
c.
 

(2
0)
 
Re
mo
de
ll
in
g 

Ma
in
 

Dr
ai
n 

No
. 

2.
 

(2
1)
 
Re
mo
de
ll
in
g 

Ju
nd
la
 

Dr
ai
n 

(2
2)
 
Re
mo
de
ll
in
g 

Ph
ur
la
k 

Dr
ai
n.
 

(2
3)
 
Pr
ot
ec
ti
ng
 
fa
ce
 
Ku
nj
- 

pu
ra
 
Bu
nd
 
op
po
si
te
 

vi
ll
ag
e 

Jh
ar
au
li
 

al
on
g 

ri
ve
r 
Y
a
m
u
n
a
.
 

(2
4)
 
Co
ns
tr
uc
ti
ng
 

Bu
nd
 

al
on
g 

ri
gh
t 

si
de
 

of
 

D
h
a
n
a
u
r
a
 

Es
ca

pe
, 

R.
D.
 

23
 

to
 

80
. 

(2
5)
 
Re
mo
de
ll
in
g 

Sa
fi
do
n 

Pr
ot
ec
ti
on
 
"s
un
d,
 

(2
6)

 
Re
mo
de
ll
in
g 

Is
ap
ur
 

Kh
er
i 

Dr
ai
n.
 

(2
7)
 
Re
mo
de
ll
in
g 

Dr
ai
n 

No
. 

8 
fr
om
 
R.
D.
 
22
9 

to
 
27
5,
 

] 
(2

8)
 
Co
ns
tr
uc
ti
ng
 

Ch
u-
 

ta
ng
 

Na
ll
ah
, 

(2
9)
 
Re
mo
de
ll
in
g 

Sa
fi
- 

do
n 

Dr
ai
n 

(3
0)
 
Co
ns
tr
uc
ti
ng
 

in
le
t 

R.
D.
 

10
6 

al
on
g 

ri
ve

r 
Gh
ag
ga
r 

an
d 

st
re
ng
th
en
- 

in
g 

ba
nk
s 

R.
D.
 

92
 

10
 
16

0,
 

(3
1)
 
Pr
ov
id
in
g 

fl
oo
d 

pr
o-
 

te
ct
io
n 

wo
rk
s 

fo
r 

vi
ll

ag
es

 
Ha
mi
dp
ur
, 

Ka
kr
ol
i 

an
d 

Ba
ha
ro
n 

in
 
te
hs
il
 

Na
ra
in
ga
rh
, 

B 
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4 
5 

1
9
6
—
c
o
n
t
d
 

(3
2)
 
Pr

ov
id

in
g 

fl
oo
d 

pr
o-
 

te
ct

io
n 

wo
rk
s 

fo
r 

vi
ll

ag
e 

N
a
n
h
a
r
a
 
al
on
g 

ri
ve

r 
Ya

mu
na

, 
. 

(3
3)
 
Go
ha
na
 
An

ti
-w

at
er

- 
lo
gg
in
g 

Sc
he
me
, 

(8
4)
 
Co
ns
tr
uc
ti
ng
 
Ba
ha
du
r-
 

pu
r 

Li
nk

 
Dr
ai
n,
 

(3
5)
 
Ra
is
in
g 

fl
oo
d 

pr
o-
 

te
ct

io
n 

bu
nd

s 
al
on
g 

' 
Ri
ve
r 

Y
a
m
u
n
a
 

fr
om
 

) 
Ba
ga
 

Ch
an
da
ul
i.
 

' 
(3
6)
 
Pr
ov
id
in
g 

dr
ai
na
ge
 

cr
os
si
ng
 
fo

r 
Sa
hi
bi
 
wa
te
rs
 

un
de
r 

Re
wa
ri
 

Li
ft
 

Ch
an

ne
ls

. 
. 

(3
7)
 
Fl
oo
d 

pr
ot
ec
ti
on
 

wo
rk

s 
al
on
g 

ri
ve
r 

Ta
ng
ri
. 

. 
. 

(8
8)
 
Co

ns
tr

uc
ti

ng
 

Si
ha
 

Dr
ai
n.
 

(R
ep

ly
 

to
 f

ur
th

er
 

ob
se

rv
at

io
n)

 

Th
e 

la
te

st
 
po
si
ti
on
 

of
 
ea

ch
 

. 
sc
he
me
 

is 
gi
ve
n 

be
lo
w 

:—
 

(1
) 

Th
e 

wo
rk

 
ha
s 

be
en
 
co
m~
 

pl
et
ed
 
ex
ce
pt
 
co

ns
tr

uc
- 

ti
on

 
of

 
a 

fe
w 

ma
so
nr
y 

wo
rk
s/
V.
R.
 

Br
id
ge
s.
 

(2
) 

Th
e 

wo
rk
 

of
 
co
ns
tr
uc
ti
on
 

of
 

A
m
i
n
 

Dr
ai
n 

in
 

re
ac
h 

R.
D.
 

0 
to
 
65

 
al
- 

re
ad
y 

st
an

ds
 
co
mp
le
te
d,
 

re
ac
h 

R.
D.
 

65
 

to
 
10

4 
wo
ul
d 

be
 
co

mp
le

te
d 

so
on
 

an
d 

th
e 

re
ma

in
in

g 
wo
rk
 

wi
ll

 
be

 
ta

ke
n 

up
 

af
te
r 

th
e 

. 
fl
oo
ds
 

of
 
19
72
. 

(F
ur
th
er
 

ob
se

rv
at

io
n)

 

Tt
em

s 
2 
an

d 
II
 
dr

op
pe

d 
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(3
) 

Di
gh
ot
 

an
d 

Pi
mn
go
re
 

D
r
a
i
n
.
—
D
i
g
h
o
t
 
Dr
ai
n 

wa
s 

de
ep
en
ed
 
fr
om
 
R.
D.
 

0
—
1
4
0
0
0
 

an
 

fr
om
 
R.
D.
 

14
00
0 

to
 
20
00
0 

in
 
th
e 

ye
ar
 
19
70
-7
1.
 

Ma
xi
- 

m
u
m
 

re
li
ef
 

wa
s 

af
fo
rd
- 

ed
 

by
 

th
is
 
D 

th
er
 

th
is
 

dr
a 

pr
op
os
ed
 

to
 
be
 
ex
te
nd
ed
 

by
 
4,
00
0;
ft
. 

an
d 

its
 
ca
pa
- 

ci
ty
 

15 
be
in
g 

Th
is
 
wo
rk
 

is 
Ii
ke
ly
 

to
 

be
 

d 
ex
te
nd
ed
 

ra
in
, 

Fu
r-
 

in
 
ha
s 

be
en
 

in
cr
ea
se
d,
 

co
mp
le
te
d 

du
ri
ng
 

19
72
. 

Mi
tr
ol
 
Dr
ai
n.
—T
hi
s 

Dr
ai
n 

ha
s 

si
nc
e 

be
en
 
co
mp
le
te
d 

an
d 

it 
af
fo
rd
ed
 
m
a
x
i
m
u
m
 

re
li
ef
 
du
ri
ng
 

Th
is
 
dr
ai
n 

is 
fu
rt
he
r 

pr
o-
 

po
se
d 

to
 

be
 

an
d 

th
e 

wo
rk
 

is 
li
ke
ly
 

to
 

be
 
co
mp
le
te
d 

du
ri
ng
 

19
72
, 

(4
 

Th
e 

wo
rk
 

of
 
re
mo
de
l-
 

hi
ng
 
wa
s 

co
mp
le
te
d 

du
ri
ng
 

la
st
 
fl
oo
ds
. 

re
mo
de
ll
ed
 

th
e 

ye
ar
 
19
68
-6
9,
 

(5
) 

Th
e 

wo
rk
 

of
 
re
mo
de
ll
in
g 

wa
s 

ta
ke
n 

up
 
du
ri
ng
 

th
e 

ye
ar
 
19
68
 

an
d 

ha
s 

be
en
 

mo
st
ly
 
co
mp
le
te
d 

ex
ce
pt
 

co
ns
tr
uc
ti
on
 

of
 
so
me
 
V.
R.
 

Br
id
ge
s,
 

et
c.
 

(6
) 

Th
e 

wo
rk
 

of
 
re
mo
de
]l
in
g 

wa
s 

st
ar
te
d 

in
 
19
68
 
an
d 

wa
s 

mo
st
ly
 
co
mp
le
te
d 

in
 

19
70
, 

Fu
rt
he
r 

re
mo
de
l-
 

पा
ए 

of
 
Dr
ai
n 

fo
r 

ca
te
r-
 

in
g 

1s
t 

St
ag
e 

di
sc
ha
rg
e 

of
 

Lo
ha
ru
 

Li
ft
 

ha
s 

al
so
 
be
en
 
co
mp
le
te
d.
 

Ir
ri
ga
ti
on
 

Re
mo
de
ll
in
g 

to
 
ca
te
r 

se
co
nd
 

st
ag
e 

di
sc
ha
rg
e 

of
 

Lo
ha
ru
 

Li
ft
 

Sc
he
me
 

is 
Ir
ri
ga
ti
on
 

in
 
pr
og
re
ss
 

ar 

.e
 

3
 

C
o
n
s
t
m
c
t
j
n
g
 
D
i
g
h
o
t
 
Pi
ng
or
e 

Me
tr
ol
 
D
r
a
i
n
.
—
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

as
 

to
 
wh
et
he
r 

th
e 
Di
gh
ot
 

an
d 

Pi
ng
or
e 

Dr
ai
n 

ha
s 

be
en
 

fu
r-
 

th
er
 
ex
te
nd
ed
 

by
 
4,
00
0 

ft,
 
an
d 

it
s 

ca
pa
ci
ty
 
in
cr
ea
se
d,
 

.. 
Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 
wh
et
he
r 

th
e 

Mi
tr
ol
 

Dr
ai
n 

ha
s 

be
en
 
re
mo
de
ll
ed
. 

Tt
em
s 

4
—
7
 
dr
op
pe
d.
 

171



« 

<t 

(7
) 

W
o
r
k
 

of
 
ex
te
ns
io
n 

of
 

Da
ml
i 

Bu
nd
 

up
 

to
 
vi
ll
ag
e 

K
h
a
n
p
u
r
 

an
d 

R.
M.
B.
 

fr
om
 
R.
D.
 

0 
to
 
21
96
0 

ha
ve
 

si
nc
e 

be
en
 
co
mp
le
t-
 

ed
. 

Co
ns
tr
uc
ti
on
 

of
 

Bu
nd
 
ne
ar
 
Ku
la
na
 

on
 

le
ft
 
si
de
 

of
 
Ri
ve
r 

M
a
r
k
a
n
d
a
 

U/
S 

of
 
Am
ba
la
-J
ag
ad
hr
i 

Pu
cc
a 

Ro
ad
 

ha
s 

be
en
 

un
de
rt
ak
en
 
an
d 

wi
ll
 
be
 

co
mp
le
te
d 

du
ri
ng
 

19
72
. 

Th
e 

wo
rk
 

of
 
co
ns
tr
uc
ti
ng
 

A
r
m
o
u
r
e
d
 

sp
ur
 

at
 
R.
D.
 

11
00
0 

L.
M.
B.
 
M
a
r
k
a
n
d
a
 

0
—
4
6
4
0
 

op
po
si
te
 
vi
ll
ag
e 

Aj
ra
na
 
an
d 

cl
os
in
g 

ga
p 

R.
D.
 
8
7
9
5
—
1
1
0
0
0
 

ha
s 

si
nc
e 

be
en
 
co
mp
le
te
d*
 

Th
e 

wo
rk
 

of
 

(a
) 

Ra
is
in
g 

an
d 

st
re
ng
th
en
in
g 

Da
ml
i 

Bu
nd
 
R.
D.
 
0
—
2
1
0
0
0
 

an
d 

(b
) 

Co
ns
tr
uc
ti
ng
 

in
le
t 

at
 

R.
D.
 
68
35
0-
L.
M.
B.
 

M
a
r
k
a
n
d
a
 

ha
s 

si
nc
e 

be
en
 

co
mp
le
te
d.
 

(8
) 

W
o
r
k
 

of
 
re
mo
de
ll
in
g 

of
 
In
dr
i 

Dr
ai
n 

up
 

to
 

R.
D.
 
11
80
00
 

ha
s 

be
en
 

co
mp
le
te
d.
 

Fu
rt
he
r 

re
- 

mo
de
ll
in
g 

in
 
re
ac
h 

R.
D.
 

11
80
00
 

to
 
13
85
00
 

is 
in
 

pr
og
re
ss
 
an
d 

wi
ll
 
be
 
co
m-
 

pl
et
ed
 
du
ri
ng
 

19
72
. 

(9
) 

Th
e 

Dr
ai
n 

ha
s 

be
en
 

ma
de
 
th
ro
ug
h 

in
 
th
e 

en
-~
 

ti
re
 
le
ng
th
,.
 

Th
e 

wo
rk
 

(8
) 

Re
mo

de
ll

in
g 

In
dr
i 

D
r
a
i
n
.
—
 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

as
 

to
 
wh

et
he

r 
th

e 
wo
rk
 

of
 

r
e
m
o
d
e
l
l
i
n
g
 in
 
re
ac
h 

R.
D.

 
11

80
00

 
to
 
13

85
00

 
ha

s 
be
en
 

co
mp
le
te
d 

or
 

no
t,

 

Tt
em
s 

No
s.
 

9 
an
d 

10
 
dr
op
pe
d.
 

- 
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in
 
re
ac
h 

R.
D.
 

0 
to

 
45
 

ha
s 

be
en
 
co
mp
le
te
d.
 

W
o
r
k
 

in
 
th

e 
re
ma
in
in
g 

re
ac
h 

wi
ll

 
be

 
ta
ke
n 

up
 

to
 

it
s 

ul
ti
ma
te
 

fu
ll
 
se
ct
io
n 

sh
or
tl
y.
 

(1
0)
 
R
e
m
o
d
e
l
i
n
g
 

of
 

th
e 

dr
ai
n 

ha
s 

be
en
 
co
mp
le
te
d.
 

(1
9)
 

Or
ig
in
al
ly
 
tw
o 

pr
oj
ec
ts
 

we
re
 
sa
nc
ti
on
ed
 

fo
r 

co
n-
 

st
ru
ct
io
n 

of
 
Si
nk
 
Dr
ai
n 

an
d 

Ba
ha
du
rp
ur
 

li
nk
 

dr
ai
n.
 

Ho
we
ve
r,
 

du
ri
ng
 

co
ur
se
 

of
 
co
ns
tr
uc
ti
on
 

1t 
wa
s 

de
ci
de
d 

to
 
ou
tf
al
l 

Ba
ha
du
rp
ur
 
Dr
ai
n 

in
to
 

Si
nk
 
Dr
ai
n 

an
d 

th
es
e 

Dr
ai
ns
 
we
re
 
re
na
me
d 

as
 

“S
in
k 

Ba
ha
du
rp
ur
 
Dr
ai
n”
. 

Bo
th
 

th
e 

dr
ai
ns
 
ha
ve
 

al
- 

re
ad
y 

be
en
 
du
g 

to
 

th
e 

de
si
gn
ed
 

se
ct
io
n 

ex
ce
pt
 

th
e 

po
rt
io
n 

of
 
Ba
ha
du
rp
ur
 

Dr
ai
n 

पा
 
be
tw
ee
n 

Pa
ni
pa
t-
 

वा
त 

R
a
i
w
a
y
 

Li
ne
 

an
d 

Ha
ns
i 

Br
an
ch
. 

(1
2)
 
Th
e 

wo
rk
 

ha
s 

be
en
 

co
mp
le
te
d.
 

(1
3)
 
Th
e 

dr
ai
n 

wa
s 

re
mo
de
l-
 

le
d 

du
ri
ng
 

th
e 

ye
ar
 

19
68
- 

69
. 

(1
4)
 

Th
is
 

is 
a 
co
nt
im
un
g 

sc
he
me
 
an
d 

mo
st
 

of
 
th
e 

wo
rk
 

of
 
re
mo
de
ll
in
g 

ha
s 

be
en
 
co
mp
le
te
d 

an
d 

re
- 

ma
in
in
g 

is 
in
 
pr
og
re
ss
. 

(1
1)
 

Co
ns

tr
uc

ti
ng

 
Si

nk
 
Ba
ha
du
r-
 

pu
r 

Dr
ai

n.
— 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

as
 

to
 
wh
et
he
r 

th
e 

po
rt
io
n 

of
 
Ba
ha
du
rp
ur
 
Dr
ai
n 

in
 
be
tw
ee
n 

Pa
ni
pa
t-
Ji
nd
 
Ra
il
wa
y 

Li
ne
 
an
d 

Ha
ns
i 

Br
an
ch
, 

ha
s 

be
en
 
co
mp
le
t-
 

ed
 

or
 
no
t.
 

It
em
 
No
s.
 

12
 
an
d 

13
 
dr
op
pe
d.
 

(1
4)
 
Re
mo
de
ll
in
g 

Ga
un
ch
i 

Ma
in
 

Dr
ai
n.
— 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 
ab
ou
t 

th
e 

re
mo
de
ll
in
g 

of
 
th
is
 
Dr
ai
n,
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4 
5 

6 

(1
5)
 

Th
e 

wo
rk
 

of
 
re
mo
de
l-
 

. 
(1

5)
 

Co
ns
tr
uc
ti
ng
 
Li
nk
 
Dr
ai
n 

fr
om
 

li
ng

 
th

e 
dr

ai
n 

to
 

fi
na

l 
: 

ou
tf

al
l 

of
 
Dr
ai
n 

No
. 

8 
to

 
Na
ja
f-
 

st
ag

e 
wh

ic
h 

wa
s 

pr
ev

io
us

- 
ga

rh
 
Jh

ee
l.

— 
1y
 
he
ld
 
up
 

85
 
pe

r 
de
ci
si
on
 

of
 
G
o
v
e
r
n
m
e
n
t
 

of
 
In
di
a 

ha
s 

no
w 

be
en

 
ta

ke
n 

in
 

ha
nd

 
an
d 

ex
pe
ct
ed
 

to
 

be
 

co
mp
le
te
d 

du
ri
ng
 

19
72
, 

(1
6)
 
Th
e 

wo
rk

 
of

 
1e
mo
de
l-
 

(1
6)
 
Re

mo
de

lh
in

g 
Uj
in
a 

Dr
ai

n 
li
ng
 
Uj
in
a 

Dr
ai
n 

fr
om

 
fr

om
 

20
0 

to
 
40

0 
cs
. 

20
0 

to
 
40

0 
८५

. 
di

sc
ha

rg
e 

15 
be
mn
g 

co
mp

le
te

d,
 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
 
ab
ou
t 

th
e 

co
mp
le
ti
on
 

of
 
th

e 
Dr
ai
n.
 

Th
e 

Co
mm

ut
te

e 
wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te

st
 
po
si
ti
on
 
ab
ou
t 

th
e 

wo
rk
 

of
 
re

mo
de

ll
in

g 
th
is
 

dr
ai
n 

fr
om
 
20
0 

to
 
40
0 

cs
. 

I't4 

(1
7)
 
Th

e 
क
ण
 है

 o
f 
ma
ki
ng
 

.. 
Tt
em

 
No

s.
 

17
 

to
 

19
 
dr

op
pe

d.
 

ba
nk

 
on

 
ri

gh
t 

si
de

 
ha

s 
be

en
 
co

mp
le

te
d 

fr
om
 
R.
D.
 

85
 

to
 
13

3 
on
ly
. 

Th
is

 
ye

ar
, 

wo
rk
 

1n
 
1e
ac
h 

R.
D.

 
0
—
2
0
 

wi
ll
 

be
 
co

mp
le

te
d 

al
on
g 

wi
th
 
co
ns
tr
uc
ti
on
 

of
 

 * 
. 

V.
R.
 
Br

id
ge

s 
at
 
R.

D.
 

23
80

0,
 
55
75
0 

an
d 

79
95
0.
 

Le
ft

 
Ba

nk
 

ha
s 

al
re
ad
y 

be
en

 
co

mp
le

te
d 

in
 
en
ti
re
 

lI
en
gt
h.
 
Th

is
 

is 
co
nt
in
ui
ng
 

sc
he
me
 
an
d 

re
ma

in
in

g 
wo
rk
 

wi
ll
 
be
 
co

mp
le

te
d 

as
 
fu

nd
s 

ar
e 

av
ai

la
bl

e,
 

(1
8)
 

Th
is
 
wo

rk
 
ha
s 

si
nc
e 

be
en
 
co

mp
le

te
d 

ex
ce
pt
 

so
me
 
wo

rk
 

fo
r 

st
re

ng
th

en
- 

in
g 

of
 
ba

nk
s 

at
 
Ot

tn
 

wh
ic
h 

is 
in
 
pr

og
re

ss
. 

(1
9)
 

As
 

pe
r 

Se
ri

al
 
No
. 

24
9 



(2
0)
 
Th
e 

dr
am
 

ha
s 

al
re
ad
y 

be
en
 
re

mo
de

ll
ed

 
ex
ce
pt
 

i
n
r
e
a
c
h
R
.
D
.
0
t
o
 

58
 

wh
er
e 

so
me
 
wo

rk
 
re
ma
in
s 

to
 
be
 
do
ne
 
wh
ic
h 

wi
ll
 
be
 

ta
ke
n 

up
 

in
 
du
e 

co
us
se
. 

(2
1)
 
Th
e 

wo
rk
 

of
 
re
mo
de
l-
 

Ii
ng
 

of
 
Ju
nd
al
a 

dr
ai
n 

wa
s 

co
mp
le
te
d 

du
ri
ng
 

th
e 

ye
ar
 

19
69
-7
0.
 

(2
2)
 
Th

e 
wo
rk
 

of
 
re
mo
de
l-
 

in
g 

of
 
G
.
H
.
&
P
.
 

dr
ai
ns
 
of
 

Ph
ur

la
k 

Dr
ai
na
ge
 
Sy
st
em
 

wa
s 

co
mp
le
te
d.
 

(2
3)
 
As
ar
es
ul
t 

of
 
pr
ot
ec
- 

ti
ve

 
me
as
ur
es
 
ad

op
te

d 
du
ri
ng
 
th

e 
ye
ar
 
19
68
-6
9 

an
d 

19
70
 

th
e 

11
ve
r 

cu
rr
en
t 

ha
s 

be
en
 
de

fl
ec

te
d 

su
ff
i-
 

ci
en
tl
y 

a
w
a
y
 
f
r
o
m
 
th
es
e 

wo
rk
s.
 

(2
4)
 
Th

e 
wo

rk
 
wa

s 
co
mp
le
t-
 

ed
 
du
ri
ng
 
th

e 
ye
ar
 
19

69
- 

70
 

(2
5)
 
Th

e 
wo

rk
 

ha
s 

be
en
 

co
mp

le
te

d 
du

ri
ng

 
19

71
-7

2 

(2
6)
 
Th

e 
re
mo
de
ll
in
g 

wo
rk

 
wa
s 

ta
ke

n 
up

 
du
ri
ng
 

th
e 

ye
ar
 
19
68
 
an
d 

mo
st
 

of
 
th

e 
wo

rk
 

ha
s 

be
en
 
co
mp
le
te
d 

an
d 

re
ma

in
in

g 
wi
ll
 
be

 
co

mp
- 

le
te
d 

so
on
. 

(2
7)
 
Re

mo
de

ll
in

g 
wo
rk
 
wa
s 

co
mp

le
te

d 
1n

 
19

70
. 

No
w 

th
is
 
dr

ai
n 

15 
be
in
g 

fu
rt

he
r 

re
mo

de
ll

ed
 

fo
r 

fe
ed

in
g 

. 

(2
3)
 
Re
mo
de
ll
in
g 

Ma
in
 
Dr
ai
n 

No
. 

Th
e 

C
o
m
m
i
t
t
e
e
 
wo
ul
d 

li
ke
 
to
 

k
n
o
w
 

th
at
 
la
te
st
 
po
si
ti
on
 
ab
ou
t 

th
e 

re
mo
de
ll
in
g 

of
 
th
is
 
dr
ai
n 

in
 

re
ac
h 

R.
D.
 

0 
to
 
58
 

(1
9-
12
-7
2)
 

It
em
 
No
s.
 

21
 

to
 

38
 
di
op
pe
d.
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th
e 

Lo
ha
ru
 

Li
ft
 
Ir

ri
ga

ti
on

 
Ch
an
ne
l.
 

W
o
r
k
 

fo
r 

1s
t 

st
ag
e 

ha
s 

be
en
 
co
mp
le
te
d 

an
d 

wo
rk

 
of

 
2n
d 

st
ag
e 

15 
in
 
pr

og
re

ss
 

(2
8)
 

Th
us
 
wo
rk
 
al
re
ad
y 

st
an

ds
 
co

mp
le

te
d 

ex
ce

pt
 

fo
r 

wo
rk
 
mm

re
ac

h 
R.

D.
 

0 
to
 

21
 
wh
ic
h 

1s 
no
w 

in
 

pr
og
re
ss
 
an

d 
ex
pe
ct
ed
 

to
 

be
 
c
o
m
p
l
e
t
e
d
 
du
ri
ng
 
19

72
, 

(2
9)
 
Th
e 

wo
rk
 
wa
s 

co
mp
- 

le
te
d 

du
ri
ng
 
th

e 
ye
ar
 
19
69
- 

70
 

(3
0)
 
Th

e 
wo
rk
 

of
 
co

ns
tr

uc
- 

in
g 

in
le

ts
 
al
on
g 

Gh
ag
ga
r 

bu
nd
 

an
d 

st
re

ng
th

en
in

g 
ba
nk
s 

R.
D.

 
9
8
—
1
4
8
 

ha
s 

be
en
 

co
mp
le
te
d.
 

Th
e 

wo
rk

 
in
 

re
ac
h 

R.
D.

 
9
2
—
9
8
 
an

d 
1
4
8
6
0
 
re

ma
in

s 
to
 
be
 

co
mp

le
te

d.
 

(3
1)

 
Th

e 
pr

ot
ec

ti
on

 
wo

rk
s 

we
re
 
co

mp
le

te
d 

du
ri

ng
 

th
e 

ye
ar
 
19
69
-7
0.
 

(3
2)
 
Th
e 

st
on
e 

re
ve
tm
en
t 

wa
s 

co
mp
le
te
d 

du
ri

ng
 

th
e 

ye
ar
 

19
68
-6
9.
 

(3
3)
 

Th
e 

p
u
m
p
 

ho
us
e 

un
de
r 

th
is
 
sc
he
me
 
al
re
ad
y 

st
an

d 
co

mp
le

te
d.

 

(3
4)
 

As
 
pe

r 
Se
ri
al
 
No

. 
25
2(
11
).
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19
7 

Di
sc

us
si

on
 

on
 

th
ef
lo
od
 

si
tu

at
io

n 
in 

th
e 

St
at
e.
 

19
8 

St
ar

re
d 

Qu
es
ti
on
 
No

. 
64
59
 

by
 
Co

m.
 

Gu
r-
 

ba
ks
h 

Si
ng

h 
Dh

al
iw

al
 

re
. 
Dr

ai
na

ge
 
Pr
oj
ec
ts
. 

Ir
ri
ga
ti
on
 

19
9 

St
ar
re
d 

Qu
es
ti
on
 

No
. 

64
88
 

by
 

S.
 
Pi

ar
a 

Si
ng
h 

re
. 

Sa
ra

sw
at

i 
Dr
ai
n 

Ir
ri
ga
ti
on
 

Ir
ri
ga
ti
on
 

Th
e 

sc
he
me
 

fo
r 

th
e 

co
n-

 

(3
5)
 
Th
e 

wo
rk
s 

of
 

ra
is
in
g 

Be
ga
 
Ch
an
da
ul
i 

Bu
nd
 
wa
s 

co
mp
le
te
d 

du
ri
ng
 
th
e 

ye
ar
 
19
70
-7
1.
 

(3
7)
 
Th
e 

wo
rk
 

ha
s 

si
nc
e 

be
en
 
co
mp
le
te
d.
 

Fu
rt
he
r 

pr
ot
ec
ti
on
 
wo
rk
s 

wi
ll
 
be
 

un
de
rt
ak
en
 

as
 
an
d 

wh
en
 

re
qu
ir
ed
. 

(3
8)
 
Th
is
 
dr
ai
n 

ha
s 

si
nc
e 

be
en
 

co
mp
le
te
d.
 

(2
6-
10
-7
2)
 

Th
e 

sc
he
me
 

of
 
co
ns
tr
uc
ti
ng
 

Gh
ag
ga
r 

D
a
m
 

ha
s 

no
t 

ye
t 

be
en
 

fi
na
lj
ze
d.
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

tr
uc
ti
on
 

of
 
Gh
ag
ga
r 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 

D
a
m
 

ha
s 

si
nc
e 

be
en
 

pr
ep
ar
ed
 
an
d 

we
 
ha
ve
 

to
 
di

sc
us

s 
th

e 
sa
me
 
wi
th
 

. 
th

e 
Ce

nt
ra

l 
G
o
v
e
r
n
m
e
n
t
 

an
d 

th
e 

Pl
an
ni
ng
 
C
o
m
-
 

mi
ss
io
n,
 

Th
e 

6t
h 

S
e
p
t
e
m
b
e
r
,
 
1
9
6
4
 

1. 
Th
e 

ma
tt
er
 

of
 
se
ek
in
g 

. 
ai

d 
fr
om
 

th
e 

Ce
nt
re
is
 

be
in

g 
co
ns
ta
nt
ly
 

pu
rs
ue
d.
 

- 

2.
 
Th
e 

ma
tt
er
 

is 
st
il
l 

un
de
r 

co
ns
id
er
at
io
n,
 

It
 

is 
ex
pe
ct
ed
 

th
at

 
wo
rk
 

on
 

th
el

ef
t 

si
de
 

wi
ll

 
be

 
co

mp
le

te
d 

by
 
th

e 
en

d 
of
 
Ma
rc
h,
 

19
65

. 
Co
ns
- 

tr
uc
tt
on
 

of
 

3 
No
s.
 

Br
id
ge
s 

on
 
Sa
ra
sw
at
i 

Dr
ai
n 

is 
in
 
pr
og
re
ss
. 

Pr
op
os
ed
 
wo
rk
 

on
 
th
e 

le
ft
 
si
de
 

ha
s 

si
nc

e 
be
en
 
co
mp
le
te
d.
 

25
 

re
ga
rd
s 

co
ns
tr
uc
ti
on
 

of
 
br
id
ge
 

it 
is 

ad
de
d 

th
at
 
on
e 

br
id
ge
 
ha
s 

be
en
 

co
mp
le
te
d 

an
d 

wo
rk
 

on
 
ot
he
r 

tw
o 

is 
10

 
pr
og
re
ss
 
an
d 

wo
ul
d 

be
 
co
mp
le
- 

te
d 

10
 

du
e 

co
ur
se
, 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
. 

(R
ep
ly
 

to
 
ab
se
rv
at
io
n)
 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

Th
e 

wo
rk
 

00
 
96
 

ri
gh
t 

si
de
 
ha

s 
Th
e 

C
o
m
m
i
t
t
e
e
 
wo
ul
d 

li
ke
 

to
 

be
en
 

co
mp
lé
te
d.
 

2 
No
. 

D.
R.
 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
, 
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20
0 

St
ar

re
d 

Qu
es

ti
on

 
No
. 

80
15

 
by

 
Sh

ri
 
R
a
m
 

Dh
ar

i 
Ba
lm
ik
i,
 

re
. 

di
gg

in
g 

a 
dr
ai
n 

ne
ar
 

vi
ll

ag
e 

Si
sr
au
li
 
an

d 
Ch
am
ar
ia
n,
 

di
st
ri
ct
 

Ro
ht

ak
, 

Ir
ri
ga
ti
on
 

(i)
 
Th

e 
al
ig
nm
en
t 

15 
st
il
l 

un
de
r 

co
ns
id
er
at
io
n.
 

(i
i)

 
Th
e 

ma
tt
er
 

re
. 

th
e 

di
ve

rs
io

n 
of

 
th

e 
dr
ai
n 

to
 

Pi
r 

Ba
ho
od
1 

Ta
nk
 

n-
 

st
ea

d 
of
 
Dr
ai
n 

No
. 

8 
is 

un
de
r 

co
ns
id
er
at
io
n,
 

br
id
ge
s 

ha
ve
 
al
re
ad
y 

be
en
 
co
mp
le
- 

te
d 

an
d 

wo
rk

 
on
1 

No
. 

D.
R.

 
Br
id
ge
 
an
d 

2 
No
. 

D.
R.
 
Br
id
ge
s 

is 
1N
 

pr
og

re
ss

. 

(R
ep

ly
 

to
 
fu

rt
he

r 
o 
ps

er
va

ti
on

) 
(F
ur
th
er
 
ob

se
rv

at
io

n)
 

Th
e 

w
o
r
k
 of
 
ma
ki
ng
 
ba
nk
on
 

 T
he
 
Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to 
on

ri
gh

t 
si
de
 

ha
s 

be
en

 
co
mp
le
- 

k
n
o
w
 

th
e 

ap
pr
ox
im
at
e 

ti
me

 
by

 
te

d 
fr
om
 
R.
D.
 

85
 

to
 

13
3 

on
ly
. 

wh
ic

h 
th

e 
wo
rk
 

wa
s 

li
ke

ly
 

to
 
be

 
Th
is
 

 y
ea
r 

wo
rk

 
1n
 
re

ac
h 

co
mp
le
te
d.
 

R
D
 
0
—
2
0
 

wi
ll

 
be
 
co

mp
le

te
d 

al
on
g 

wi
th
 

co
ns
tr
uc
ti
on
 

of
 
V.
R.
 
Br
id
ge
s 

(1
9-
12
-7
2)
 

at
 
R
D
 
23
80
0,
 

55
75
0 

an
d 

79
95
0,
 

Le
ft

 
ba
nk
 

ha
s 

al
re

ad
y 

be
en

 
co

mp
le

te
d 

in
 

en
ti

re
le

ng
th

. 
Th
is
 

15 
co

nt
in

ui
ng

 
sc

he
me

 
an
d 

re
ma

in
- 

पा
 
wo

rk
 

wi
ll
 

be
 
co
mp
le
te
d 

85
 

fu
nd
s 

घा
ट 

av
ai

la
bl

e.
 

Th
e 

wo
rk

 
on

 
th

e 
co
ns
tr
uc
ti
on
 

of
 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke
 

to
 

th
is

 
dr
ai
n 

wa
s 

st
ar

te
d 

af
te

r 
k
n
o
w
 
th
e 

la
te
st
 
po
si
ti
on
. 

ob
se
rv
in
g 

ne
ce

ss
ar

y 
fo

rm
al

it
ie

s 
of
 

ac
qu
ir
in
g 

la
nd
, 

et
c.
 

Bu
t 

th
e 

Hi
gh
 

Co
ur
t 

is
su
ed
 

a 
St
ay
 

Or
de
r 

in
 
Ma
y,
 

19
65

, 
Si

nc
e 

th
en
 

th
e 

wo
rk
 

is 
he

ld
 

up
 
an

d 
wo

ul
d 

be
 
ta
ke
n 

up
 

in
 

ac
co
rd
an
ce
 
wi

th
 

th
e 

de
ci

si
on

 
of

 
th

e 
Ho

n’
bl

e 
Co
ur
t.
 

It 
wa
s 

pr
op

os
ed

 
to

 
di
ve
rt
 

th
e 

wa
te
rs
 
of

 J
as
ia
 
dr

ai
n 

th
ro

ug
h 

Pi
r 

Be
ho

od
:r

 
ta

nk
. 

(R
ep

ly
 

to 
ob

re
rv

at
io

n)
 

(F
ur

th
er

 
ob

se
rv

at
io

n)
 

Th
e 

st
ay

or
de

rs
 

we
re
 

va
ca
te
d 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

by
 
th

e 
Co
ur
t 

on
 
2n
d 

Fe
br

ua
ry

, 
k
n
o
w
 

th
e 

pr
og
re
ss
 

so
 
fa

r 
ma
de
 

v 

- 
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20
1 

19
71
 

an
d 

ac
co
rd
in
gl
y 

th
e 

wo
rk
 

n 
th
e 

ou
tf
al
l 

re
ac
h 

ha
s 

be
en
 

ta
ke
n 

up
 

Th
e 

wo
rk
 

in
 
th
e 

He
ad
 

re
ac
h 

wi
ll
 

be
 

ta
ke
n 

up
 

af
te
r 

pa
yi
ng
 

th
e 

la
nd
 

co
mp
en
sa
ti
on
 

to
 

th
e 

vi
ll
ag
er
s 

th
ro
ug
h 

wh
os
e 

la
nd
s 

th
e 

dr
ai
n 

 w
il
l 

pa
ss
. 

Th
e 

dr
ai
n 

wi
ll
 

ou
tf
al
l 

in
to
 
Dr
ai
n 

No
. 

8 
th
ro
ug
h 

Pi
r 

Ba
ho
od
: 

ta
nk
 

an
d 

1s 
na
me
d 

85
 J

as
ia
 
Dr
ai
n 

. 
(2
6-
10
-7
2)
 

St
ar
re
d 

Qu
es
ti
on
 
No
. 

Ir
ri
ga
ti
on
 

 T
he
 
ma
tt
er
 

is 
un
de
r 

In
an
nt
er
-S
ta
te
 

me
et
in
g 

he
ld
 

on
 

78
33
 
by
 
Ch
. 

Ha
rk
is
ha
n 

co
rr
es
po
nd
en
ce
 

wi
th
 

उप
 
Ja
nu
ar
y,
 

19
66
, 

1t 
wa
s 

de
ci
de
d 

re
 
U
P
.
 
D
r
a
m
s
 

in
 

th
e 

U,
 

P 
G
o
v
e
r
n
m
e
n
t
 

th
at
a 

Co
mm
it
te
e 

co
ns
is
ti
ng
 

of
 

di
st
ri
ct
 
QU
g'
ga
oq
 

un
de
r 

Ch
ai
rm
an
, 

C
.
W
.
&
P
 

C.
 

an
d 

th
e 

th
e 

Ad
mi
ni
st
ra
ti
ve
 
Co
n-
1"
 

Pu
nj
ab
 
sh
ou
ld
 
ex
am
in
e 

th
is
 
ma
tt
er
 

tr
ol
 
o
f
 U 

P.
 
G
o
v
e
r
n
m
e
n
t
 

fu
rt
he
r 

(R
ep
ly
 

to
 

 O
ps
er
va
ti
on
) 

In
an
 
In

te
r-

St
at

e 
me
et
in
g,
 

it 
ha
s 

si
nc
e 

be
en
 
de
ci
de
d 

th
at
 
th

e 
co
nt
ro
t 

of
 
U.

P 
Dr

ai
ns

 
in
 
Gu
rg
ao
n 

Di
st
ri
ct
 

sh
ou
ld
 

be
 

tr
an
sf
er
re
d 

to
 

Ha
ry
an
a 

St
at

e.
 

U.
P.
 
G
o
v
e
r
n
m
e
n
t
 
wa
s 

ad
- 

dr
es
se
d 

on
 
th
e 

su
bj
ec
t,
 

wh
o 

ha
ve
 

ag
re
ed
 

to
 

tr
an
sf
er
 
th
e 

co
nt
ro
l 

of
 

13
 
dr

ai
ns

, 
an
d 

ar
e 

no
t 

wi
ll
in
g 

to
 

ha
nd
 
ov
er
 
th
e 

co
nt
ro
l 

of
 
re
ma
in
in
g 

3 
dr

ai
ns

, 
on

 
th
e 

pl
ea
 
th

at
 
th
es
e 

fa
ll
 

1
0
 
Ag
ra
 
Ca
na
l.
 

Wi
th
 
re
ga
rd
 

to
 

th
e 

13
 

dr
ai
ns
 

UP
. 

G
o
v
e
r
n
m
e
n
t
 

ha
s 

de
ma
nd
ed
 
Rs
13

.3
9 

la
kh
s 

fo
r 

br
in
gi
ng
 
th

es
e 

dr
ai
ns
 

to
 
th
e 

de
si
gn
- 

ed
 
se
ct
io
n 

as
 
we

ll
 

as
 
di
ve
rt
in
g 

th
ei

r 
ou
tf
al
l 

in
to
 

th
e 

Ri
ve
r 

Y
a
m
u
n
a
,
 

be
- 

fo
re
 
th
es
e 

ma
y 

be
 
ha
nd
ed
 

ov
er
 

to
 

Ha
ry
an
a.
 

Ir
mi
ga
ti
on
 
De
pa
rt
me
nt
, 

Ha
ry
an
a,
 

ha
s 

as
ke
d 

U.
P 

Go
ve
rn
- 

me
nt

 
to
 
ha
nd
 
ov
er
 
th

e 
co
nt
ro
l 

of
 

th
es
e 

dr
ai
ns
 
an
d 

th
e 

de
si
re
d 

re
pa

ir
s 

re
mo
de
ll
in
g,
 

et
c.
, 

wo
ul

d 
be
 
ca
rr
ie
d 

- 
ou
tb
y 

Ha
ry
an
a 

Go
ve
rn
me
nt
, 

at
 

th
e 

co
st
 

of
 
U.
P.
 
Go
ve
rn
me
nt
, 

bu
t 

U.
P.
 
G
o
v
e
r
n
m
e
n
t
 

is 
ad
am
an
t.
 

in
 
th
e 

ma
tt
er
. 

(1
9-
12
-7
2)
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 

Ke
pt
 

pe
nd
in
g,
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20
2 

De
ba

te
 
on

 
th

e 
d
e
m
a
n
d
s
 

Do
 

of
 
Ag
ri
cu
lt
ur
e 

an
d 

Ir
ri
ga
ti
on
. 

Th
e 

Ce
nt

ra
l 

Wa
te

r 
an
d 

Po
we
r 

Co
m-

 
mi

ss
io

n 
of

 
th

e 
G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

ha
s 

be
en

 
re
qu
es
te
d 

to
 

pu
r-
 

su
e 

wi
th
 
U.

P.
 
G
o
v
e
r
n
m
e
n
t
 

fo
r 

im
- 

me
di
at
e 

tr
an
sf
er
 

of
 
co

nt
ro

l 
of

 
th
es
e 

dr
ai

ns
. 

Th
e 

C
o
m
m
i
s
s
i
o
n
 
ha
d 

co
n-
 

ve
ne
d 

a 
me

et
in

g 
on

 
30
th
 

Ma
y,

 
19
69
, 

bu
t 

th
e 

sa
me
 
co
ul
d 

no
t 

ta
ke
 

pl
ac

e,
 

as
 
th

e 
Ha
ry
an
a 

G
o
v
e
r
n
m
e
n
t
 

Of
fi
ce
rs
 
we

re
 
bu
sy
 
wi
th
 

th
e 

P.
A.

C.
 

me
et
in
g.
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

be
 
in
fo
rm
ed
 

of
 
th

e 
fi

na
l 

ou
tc
om
e,
 

as
 
an

d 
wh

en
 

so
me
 
ta
ng
ib
le
 
re

su
lt

s 
ar

e 
ac

hi
ev

ed
. 

(R
ep

ly
 

to
 f

ur
th
er
 
Ob
se
rv
at
io
n)
 

(F
ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
es
e 

dr
ai

ns
 
ha
ve
 
no

t 
50

 
fa
r 

be
en

 
Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke
 

to
 

tr
an

sf
er

re
d 

to
 
Ha

ry
an

a 
St

at
e.

 
Ho
we
ve
r,
 

ef
fo

rt
s 

ar
e 

be
in

g 
ma
de
 

to
 

ge
t 

th
e 

dr
ai
ns
 
tr
an
sf
er
re
d.
 

(2
6-

10
-7

2)
 

Th
e 

21
st

 
Ma

rc
h,

 
19
66
 

We
 
ho
pe
 

to
 
br
in
g 

10
 

la
kh
 

ac
re

 
mo
re
 

un
de
r 

ir
ri

ga
ti

on
 
du
ri
ng
 

th
e 

4t
h 

Fi
ve
-Y
ea
r 

Pl
an
 

Th
e 

ta
rg

et
 

of
 

ad
di

ti
on

al
 

ar
ea
 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

co
mi

ng
 

un
de
r 

ir
ri

ga
ti

on
 

du
r-

 
in

g 
th

e 
Fo

ur
th

 
Fi

ve
-Y

ea
r 

Pl
an

 
ha

s 
be

en
 

in
cr

ea
se

d 
fr
om
 

10
 

la
c 

ac
re
s 

to
 
22
.8
 

la
c 

ac
re

s 
C.
C.
A.
 

du
e 

to
 
th

e 
in
tr
od
uc
ti
on
 

of
 

ne
w 

Ir
ri

ga
ti

on
 
Sc
he
me
s.
 

Th
e 

ac
tu
al
 

ar
ea

 
ir

ri
ga

te
d 

wi
th
 

62
 

एट
ा 

ce
nt

 
in

te
ns

it
y 

wi
ll

 
be
 
13

.8
 

la
c 

ac
re
 

(3
1-

12
-7

1)
 

k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
 

in
 

th
e 

ma
tt
er
. 

(1
9-
12
-7
2)
 

kn
ow

 
th

e 

Ye
ar
 
Pl
an
. 

(1
0-
11
-7
2)
 

li
ke
 

to
 

ta
rg
et
 

ac
hi

ev
ed

 
so
 

दि
ए,
 
up

 
to
 
31
st
 

Oc
to
be
r,
 

an
d 

th
e 

p
r
o
g
r
a
m
m
e
 

of
 

th
e 

de
- 

pa
rt
me
nt
 

fo
r 

ac
hi
ev
in
g 

th
e 

ta
rg

et
 

fi
xe
d 

du
ri
ng
 

th
e 

Fo
ur
th
 

Fi
ve
- 

19
72
, 
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20
3 

In
 
re

pl
y 

to
 

a 
su

pp
le

- 
me

nt
ar

y 
on

 
S.

Q.
_ 

No
. 

10
5,

 
re
. 

co
ns
tr
uc
ti
on
 

of
 

D
a
m
 

on
 
J
u
m
n
a
 

Ri
ve
r.
 

Ir
ri
ga
ti
on
 

Th
e 

po
si

to
n 

of
 
th

e 
sc

he
me

 
is 

th
at

 
it 

is 
be
in
g 

mv
es

ti
ga

te
d 

in
 
de
ta
il
 

by
 

U.
P.

 
G
o
v
e
r
n
m
e
n
t
 

Th
e 

6t
h 

Ju
ne

¢ 
19
67
 

It
 
wa

s 
de

ci
de

d 
th

at
 

th
e 

Ce
nt

ra
l 

Wa
te

r 
an
d 

Po
we
r 

C
o
m
m
i
s
s
i
o
n
 

wo
ul

d 
se

nd
 

us
 

a 
gi
st
 

of
 

th
e 

Sc
he

me
 
wh
ic
h 

wa
s 

no
t 

re
ce

iv
ed

. 
On

 
a 

fu
rt
he
r 

me
et

in
g 

wi
th
 

U.
P.
 

to
 

se
nd

 
a 
co
py
 

of
 

th
e 

Ki
sh

au
 

D
a
m
 

Pr
oj
ec
t,
 

wh
ch
 

ha
s 

96
60

 
re

ce
iv

ed
 

an
d 

1s 
un
de
r 

sc
ru

ti
ny

 

(R
ep

ly
 

to
 
Ob
se
rv
at
io
n)
 

In
 

th
e 

me
et

in
g 

he
ld
 

on
 

7t
h 

No
v-
 

em
be

r,
 

19
63
 

un
de
r 

th
e 

au
sp
i-
 

ce
s 

of
 
th

e 
Ce
nt
ra
l 

Go
ve

rn
me

nt
, 

wh
er

e 
th

e 
re
pr
es
en
ta
ti
ve
s 

of
 

De
lh
i,
 

U.
P.

 
Ra

ja
st

ha
n 

an
d 

Pu
n-
 

ja
b 

we
re
 

pr
es
en
t,
 

1t 
wa
s 

de
ci

de
d 

th
at

 
a 

Pr
oj
ec
t 

be
 

pr
ep
ar
ed
 

fo
r 

co
ns

tr
uc

ti
on

 
of
 

K
i
s
h
a
u
 
D
a
m
 

on
 

Ri
ve
r 

T
o
n
s
 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di

a 
ha
ve
 

be
en
 

re
qu

es
te

d 
to

 
ta
ke
 

an
 

ea
rl
y 

de
ci
- 

st
on

 
fo

r 
th

ed
is

tr
ib

ut
io

n 
of

 
Ju
mn
a 

wa
te

rs
 

be
tw

ee
n 

th
e 

be
ne

fi
ci

ar
y 

St
at
es
 

of
 
De
lh
i,
 
Ha

ry
an

a,
 

U 
P,
 

Hi
ma
ch
al
 
Pr

ad
es

h 
an
d 

Ra
ja

st
ha

n.
 

It
 

ha
s 

al
so
 

be
en
 

su
gg

es
te

d 
th

at
 

th
e 

Pr
oj

ec
t 

ma
y 

be
 

ta
ke

n 
up

 
as

 
a 

C
e
n
t
r
a
l
l
y
-
s
p
o
n
s
o
r
e
d
 

Pr
o-
 

je
ct
 

fo
r 

po
we

r 
ge

ne
ra

ti
on

. 
Th

e 
ma

tt
er

 
is 

be
 

to
 

di
ss

cu
se

d 
in

 
th

e 
ne
xt
 

me
et

in
g 

of
 
th
e 

No
rt
he
rn
 

Zo
na

l 
Co
un
ci
l.
 

Ne
go

ti
at

io
ns

 
ar

e 
un
de
rw
ay
 

wi
th
 

U.
P.
 

au
th
ro
ri
ti
es
 

to
 
st
ar
t 

wo
rk

 
in

 
4t

h 
Pl
an
. 

(1
-3
-7
1)
 

re
pr
es
en
ta
ti
ve
s,
 

th
ey
 
ag
re
ed
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke

 
to
 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
 

1n
 

th
e 

ma
tt
er
. 

(F
ur
th
er
 
ob
se
rv
at
io
n)
 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

li
ke
 

to
 

be
 

in
fo
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ed
 

on
 
23
rd
 
Ju
ne
, 

19
71
 

th
e 

re
pr
es
en
ta
- 

ti
ve
s 

of
 
De
pa
rt
me
nt
 

an
d 

ke
pt
 

th
is
 

as
su
ra
nc
e 

pe
nd
ng
. 
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(3
) 

Ju
i 

Ca
na
l 

Pr
oj
ec
t 

is 
li
ke
ly
 

to
 

be
 
c
o
m
p
l
e
t
e
d
 

by
 

ne
xt
 

Ju
ly
. 

W
o
r
k
 

on
 
Lo
ha
ru
 

Ir
ri
ga
ti
on
 

Pr
oj
ec
t 

ha
s 

be
en
 

st
ar

te
d 

an
d 

60
 
mu
le
s 

of
 t

hi
s 

sy
s-
 

te
m 

ar
e 

ex
pe
ct
ed
 

to
 

be
 

op
en
ed
 

by
 
Ju
ly
, 

19
71
. 

21
3 

R
e
p
l
y
t
o
a
 

Su
pp

l.
 

on
 

St
. 

Q.
 
No

. 
11

45
 

as
 

to
 

wh
at
 
ex
te
nt
 
th
e 

un
de

r-
 

gr
ou
nd
 
wa

te
r 

wi
ll
 

be
 

ut
il

is
ed

 

Ir
ri
ga
ti
on
 

 W
e 

wi
ll

 
st
ar
t 

th
e 

wo
rk
 

of
 
in
st
al
li
ng
 
tu

be
-w

el
ls

 
th

er
e 

ve
ry
 
so
on
. 

Th
er
e 

is 
a 
sc
he
me
 

of
 
in
st
al
la
- 

ti
on

 
of

 
50
 

tu
be
-w
el
ls
 

th
er

e 

21
4 

In
re
pl
y 

to
a 

Su
pp

l.
on

 
St
. 

Q.
 
No
. 

11
45

 
85
 

(0
 

wh
ic
h 

ar
e 

th
os

e 
pl
ac
es
 

wh
er
e 

de
ep

 
an

d 
sh
al
lo
w 

tu
be

-w
el

ls
 

wi
ll
 

9८
 
in
st
al
le
d,
 Tr

ri
ga
ti
on
 

 S
o 

fa
r 

85
 
th

e 
ar
ea
 

fr
om
 

D
a
d
u
p
u
r
 

to
 
M
u
n
a
k
 

15 
co
nc
er
ne
d,
 

de
ep

 
tu
be
-w
el
ls
 

wi
ll
 

be
 

in
st
al
le
d 

th
er
e.
 

21
5 

I
n
r
e
p
l
y
t
o
a
 

Su
pp
l 

as
ke

d 
by

 
Ch

. 
Ra
nb
ir
 

Si
ng
h 

on
 

St
. 

Q.
 
No

. 
11
45
 

85
 

to
 
wh
ic
h 

ar
e 

th
os
e 

pl
ac
es
 

wh
er
e 

, 
sh

al
lo

w 
tu
be
-w
el
ls
 

wi
ll
 

be
 
in
st
al
le
d 

85
 

a 
pr
e-
 

ca
ut
io
na
ry
 
me
as
ur
e 

to
 

ch
ec
k 

wa
te

rl
og

gi
ng

. 

Do
 

Th
e 

sh
al

lo
w 

tu
be
-w
el
ls
 

th
e 

ca
na
l,
 

Th
e 

12
th
 

Fe
br
ua
ry
, 

De
ep
 
Tu
be
-w
el
ls
 

ar
e 

al
so
 

wi
ll

 
be
 
in
st
al
le
d 

al
on

g 
1n

st
al

le
d 

19
71
, 

(2
nd
 

Si
tt
in
g)
 

A 
pr
oj
ec
t 

es
ti
ma
te
 

fo
r 

ms
ta
ll
in
g 

15
0 

No
s.
 

tu
be
-w
el
ls
 
al
on
g 

Ha
ns
; 

Br
an
ch
 
fr
om
 
M
u
n
a
k
 

to
 
M
a
d
h
a
 

ha
s 

06
60
 

pr
ep
ar
ed
 

10
 
au
gm
en
t 

ca
na
l 

su
pp
ly
 
an
d 

15 
be
mn
g 

su
b-
 

mi
tt
ed
 

to
 
th
e 

Ag
ri
cu
lt
ur
e 

Re
fi
na
nc
e 

C
o
r
p
o
r
a
t
i
o
n
 

fo
r 

ap
pr
ov
al
. 

Th
e 

wo
rk
 

wi
ll
 
be
 
ta
ke
n 

in
 
ha
nd
 

on
 

ap
pr
ov
al
 

of
 
th
e 

sc
he
me
 

by
 

th
e 

A
R
.
C
.
 

(2
5-

10
-7

2)
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

Ii
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
 

1n
 

th
e 

ma
tt
er
. 

(1
1-
12
.7
2)
 

Th
e 

wo
rk
 

of
 
ms
ta
ll
in
g 

de
ep
 
Tu
be
- 

Th
e 

Co
mm
ut
te
e 

wo
ul
d 

1६
6 

to
 

we
ll
s 

al
on
g 

au
gm
en
ta
ti
on
 

ca
na
l 

k
n
o
w
 

th
e 

la
te
st
 
po
si
ti
on
 

1n
 
th
e 

15 
in
 
pr
og
re
ss
. 

In
 
th
e 

fi
rs
t 

ph
as
e 

 m
at
te
r.
 

16
0 

No
s.
 

Tu
be
-w
el
ls
 

ar
e 

be
in
g 

(1
1-
12
-7
2)
 

in
st
al
le
d.
 

Ti
ll
 

Ap
ri
l,
 

19
72
 

ab
ou
t 

80
 

No
s.
 

Tu
be
-w
el
ls
 

ha
ve
 

be
en
 

dn
ll
ed
. 

Th
e 

fi
rs
t 

ph
as
e 

wi
ll
 
be
 
co
mp
le
te
d 

by
 

De
ce
mb
er
, 

19
72
 

(2
5-
10
-7
2)
 

o
o
 

-
~
 

be
in
g 

Th
e 

al
on
g 

li
ne
d 

ca
na
l 

of
 

N
a
r
w
a
n
a
 

Br
an
ch
 
an
d 

N
B
K
.
 

Li
nk
 

ar
ea
. 

Th
is
 

wi
ll
 

he
lp
 

पा
 

Jo
we
ri
ng
 

th
ew
at
er
 

tu
be
-w
el
li
n 

th
is
 
ar
ea
. 

So
 

fa
r 

we
 

ha
ve
 

dr
il
le
d 

10
0 

No
s 

tu
be
-w
el
ls
 

al
on
g 

Na
r-
 

wa
na
 

Br
an
ch
 

an
d 

60
 
No
s.
 

al
on
g 

N
.
B
.
K
.
L
i
n
k
 

It
is
 
pr
op
os
ed
 

to
 

in
st
al
 

20
0-
30
0 

de
ep
 
tu
be
 

we
ll
s 

al
on
g 

th
es
e 

tw
oc
an
al
s,
 

(2
5-
10
-7
2)
 

Co
mm
it
te
e 

w
o
u
l
d
 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

1n
th
e 

ma
tt
er
, 

(1
1-
12
.7
2)
 



21
6 

In
re
pl
yt
o 

a 
Su
pp
le
. 

Ir
ri
ga
ti
on
 

00 
Tu
be
we
ll
s 

wi
ll
 

| 
be
 

(i)
 
Th
ew
or
k 

of
 

1n
st
al
li
ng
 

20
0 

by
 
Sm
t.
 
Le
kh
wa
ti
 
Ja
in
 

in
st
al
le
d 

in
 N

ar
ai
ng
ar
h 

~ 
No
s.
 

Tu
be
-w
el
ls
 

उप
 
Na
ra
in
ga
rh
 

kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

in
 

th
e 

on
St
. 

Q.
 
No
. 

11
45
 

85
 

(t
eh
si
D)
. 

ar
ea
 

15 
1n
 
pr
og
re
ss
 
an
d 

11
5 

No
s.
 

 m
at
te
r.
 

to
 
wh
et
he
r 

th
er
e 

is 
an
y 

Tu
be
-w
el
ls
 

ha
ve
 
al
re
ad
y 

be
en
 

(1
1-
12
-7
2)
 

sc
he
me
 
fo
r 

in
st
al
la
ti
on
 

dr
il
le
di
n 

th
is
 
ar
ea
so
fa
r,
 

Fu
rt
he
r 

of
 t

ub
e-
we
ll
s 

in
 
Am
ba
la
 

wo
rk
 
co
nt
in
ue
s.
 

. 

Te
hs
il
. 

. 

(i
) 

Af
te
r 

co
mp
le
ti
on
 

of
 

(i
) 

Re
ce
nt
 
ex
pl
or
at
io
n 

in
 
A
m
b
a
l
a
 

th
e 

in
st
al
la
ti
on
 
wo
rk
 

in
 

Te
hs
il
 
h
a
v
e
s
h
o
w
n
 

th
e 

pr
es
en
ce
 

Na
ra
in
ga
rh
, 

th
es
e 

wi
ll
 

of
 s

we
et
 
wa
te
r 

be
lt
 
mn
th
e 

de
ep
 

be
 
in
st
al
le
d 

th
er
e 

(i
n 

aq
ui
fe
rs
. 

A 
pr
oj
ec
t 

fo
r 

ms
ta
ll
- 

Am
ba
la
 
Te
hs
il
) 

al
so
, 

एप
 

15
0 

No
s 

Tu
be
we
ll
s 

in
 

if 
wa
te
r 

is 
av
ai
la
bl
e 

A
m
b
a
l
a
 
Te
hs
il
 

is 
be
in
g 

pr
ep
ar
ed
 

th
er
e.
 

an
d 

sh
al
l 

be
se
nt
 

to
 
Ag
ri
cu
lt
ur
e 

R
e
f
m
a
n
c
e
 

Co
rp
or
at
io
n 

fo
r 

a 

ap
pr
ov
al
. 

Th
e 

wo
rk
 

wi
ll
 

be
 

ta
ke
ni
n 

ha
nd
 

as
 
so
on
as
 
lo
an
 

is 

sa
nc
ti
on
ed
 

by
 

th
e 

A.
R.
C.
 

(i
i1
) 

Ye
s,
 

th
es
e 

wi
ll
 
be
 

(1
) 

A 
pr
oj
ec
t 

of
 
ns
ta
ll
in
g 

10
0 

No
s.
 

jn
st
al
le
d 

th
er
e 

81
50
 
fr
om
 

Tu
be
-w
el
l 

al
on
g 

De
lh
i 

Pa
ra
ll
el
 
Br
. 

Mu
na
k 

to
 
Kh
ug
ar
. 

be
 t

we
en
 
Mu
na
k 

an
d 
Kh
ub
ru
 

15 
in
 

ba
nd
 

in
 

th
e 

en
d 

of
 

Ap
ri
l,
 

19
72
 

ab
ou
t 

40
 
No
s 

.T
ub
e-
we
ll
s 

ha
ve
 

be
en
 
dr
il
le
d.
 

(i
v)
 
Wi
ll
be
 
in
st
al
le
d 

(i
v)
 
A 

sc
he
me
 

fo
r 

in
st
al
li
ng
 

15
0 

th
er
e 

al
so
. 

No
s.
 

Tu
be
-w
el
ls
 

al
on
g 

Ha
ns
i 

Br
an
ch
 

is 
be
in
g 

pr
ep
ar
ed
 

an
d 

gh
al
l 

96
 
su
bm
it
te
d 

to
 
th
e 
A
R
.
C
.
 

. 
Th
e 

wo
rk
 
wi
ll
 
be
 
ta
ke
ni
n 

ha
nd
 

as
 
so
on
 

as
 
th
e 
s
c
h
e
m
e
 

is
 
ap
pr
ov
- 

. 
ed
 
by
th
eA
.R
.C
. 

an
dl
oa
n 

is 

sa
nc
ti
on
ed
. 
(2
5-
10
-7
2)
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21
7 

In
rt

ep
ly

 
to

 
a 

Su
pp

le
. 

as
ke

d 
by

 
Ch
. 

Ra
nb

ir
 

Si
ng

h 
on

St
. 

Q.
 

No
. 

11
45
 

re
g.

 
th

e 
ob
ta
in
in
g 

of
 

re
po

rt
s 

of
 
Ir
ri
ga
ti
on
 

Re
se

ar
ch

 
In
st
it
ut
e.
 

21
8 

In
 

re
pl
y 

to
 

a 
Su
pp
le
. 

as
ke
d 

by
 
Sh
ri
 
Da
ya
 

Kr
is
ha
n 

on
 

St
. 

Q.
 
No
. 

11
45
 

re
g.
 
th
e 

av
ai
la
bi
li
ty
 

of
 
sw
ee
t 

wa
te
r 

in
 
A
m
b
a
l
a
 

Di
st
ri
ct
. 

Tk
e 

12
th
 

Fe
br
ua
ry
, 

19
71
 

Ir
ri
ga
ti
on
 

We
 

wi
ll
 
do
 

th
at
, 

Do
 

B
u
t
I
c
a
n
a
s
s
u
r
e
 

th
e 

Ho
us
e 

th
at
 

as
 

an
d 

wh
en
 

wa
te
r 

1s 
av
ai
l-
 

ab
le
 
we
 

wi
ll
 
go
 
on
 

1n
s-
 

ta
ll
in
g 

de
ep
 
an
d 

sh
al
lo
w 

tu
be
-w
el
ls
, 

So
me
 
re
co
rd
 

ha
s 

be
en
 

co
ll
ec
te
d 

an
d 

th
e 

re
st
is
 
be
in
g 

co
ll
ec
te
d 

sh
or
tl
y.
 

(2
5-
10
-7
2)
 

In
 

A
m
b
a
l
a
 

Di
st
ri
ct
 

wi
ll

 
be
 
1n
st
al
le
d 

wh
er
ev
er
 
sw
ee
t 

wa
te
r 

is 
av
ai
la
bl
e.
 

Fo
ll
ow
in
g 

sc
he
me
s 

in
 
th
is
 
ar
ea
 

ar
e 

10
 
ha
nd
 
:—
 

(1)
 
N
a
r
a
m
g
a
r
h
 
A
r
e
a
.
—
T
h
e
 
wo
rk
 

in
st
al
li
ng
 

de
ep
 

tu
be
-w
el
ls
 

1 
Na
ra
in
ga
rh
 

ar
ea
 
an
d 

pa
rt
 

of
 

Ka
lk
a 

Te
hs
il
 

s 
al
re
ad
y 

in
 
pr
o-
 

gr
es
s 

an
d 

so
 f

ar
 
we
 
ha
ve
 
dr
il
le
d 

ab
ou
t 

11
5 

No
s.
 
Tu
be
-w
el
ls
 

1n
 

th
is
 
ar
ea
. 

(1
) 

Ka
lk
a 

Ar
ea
 
—
T
h
e
 
wo
rk
 

of
 

ex
pl
or
at
io
ni
n 

K
a
l
k
a
 
ar
ea
 

ot
he
r 

th
an
 

th
at
 
c
o
n
n
e
c
t
e
d
 
wi
th
 
Na
ra
in
- 

ga
rh
 

Pr
oj
ec
t 

15 
1n
 
ha
nd
. 

So
 

fa
r 

we
 
ha
ve
 

fo
un
d 

4 
No
s 

su
cc
es
sf
ul
 

bo
re
s 

1n
 

vi
ll
ag
e 

of
 

Ba
ta
ur
 
(n
ea
r 

Ba
rw
al
a)
 

Ra
te
wa
li
, 

Bi
la
, 

M
a
n
k
e
 

(n
ea
r 
Ra
mg
ar
h)
 

in
 R

ai
pu
r 

Ra
ni
 

Bl
oc
k.
 

Af
te
r 

co
mp
le
ti
on
 

of
 

ex
pl
or
at
io
n 

wo
rk
 

a 
pr
oj
ec
t,
 
fo
r 

in
st
al
li
ng
 
ab
ou
t 

50
 
No
s.
 
Tu
be
- 

we
ll
s 

in
t 

hi
s 

ar
ea
 

wi
ll

 
be
 
pr
ep
ar
ed
 

an
d 

se
nt
 

to
 
th

e 
Ag
ri
cu
lt
ur
e 

Re
- 

fi
na
nc
e 

Co
rp
or
at
io
n 

fo
r 

ap
pr
ov
al
 

an
d 

sa
nc
ti
on
 

of
 

lo
an
. 

(i
) 

Am
ba
ja
 
Te
hs
i]
—A
s 

al
re
ad
y 

st
at
ed
 

a 
pr
oj
ec
t 

es
ti
ma
te
 

fo
r 

in
s-
 

ta
ll

in
g 

15
0 

No
s.
 

Tu
be
-w
el
ls
 

1n
 

th
is

 
ar
ea
 

1n
 
ne
ar
in
g 

co
mp
le
ti
on
, 

Th
e 

wo
rk
 
wi

ll
 
be
 
ta
ke
n 

1n
 
ha
nd
 

on
 
ap
pr
ov
al
 

of
 t

he
 
sc
he
me
 

by
 

A.
R.
C.
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
 

प्र
ा 

th
e 

m
a
t
t
e
r
.
 

(1
1-

12
-7

2)
 

Tu
be
-w
el
ls
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

ma
tt
er
. 

in 
th
e 

(1
1-
12
-7
2)
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3 
4 

बन
 

बन
 

न 
b
 

M
 

P
 

था
 

ना
 

o 
b 

नी
 

Bt
 

s 
o 

ले
 

. 
o 

o 
e 

e 
S 

ot
 

4 
6 

2
1
8
—
c
o
n
c
l
d
 

21
9 

I
n
r
e
p
l
y
t
o
a
 

Su
pp
le
. 

as
ke

d 
by

 
Sm
t.
 
Le
kh
wa
ti
 

J
a
i
n
o
n
S
t
.
Q
.
 

No
. 

11
45
 

re
g.
 
th
e 

av
ai
la
bi
- 

li
ty
 
of
 
sw
ee
t 

wa
te
r 

in
 

A
m
b
a
l
a
 

Di
st
ri
ct
. 

In
rt
ep
ly
 

to
 

a 
Su

pp
le

. 
as
ke
d 

by
 
Sh

ri
 
B
h
a
g
w
a
n
 

Da
ss
 
Se
hg
al
 
on

 
St
. 

Q.
 

No
. 

11
45
 

as
 

to
 
wi
th
in
 

ho
w 

mu
ch
 
ti
me
 
tu
be
-w
el
ls
 

wi
ll
 
be

 
ms
ta
ll
ed
 

 in
 

A
m
b
a
l
a
 

(t
eh

si
l)

. 

22
0 

In
re
pl
y 

to
 

a 
Su
pp
le
. 

as
ke
d 

by
 
Sh
ri
 
Sa
ty
a 

Na
ra
in
 
Sy
ng
ol
 
on
 

St
. 

Q
.
N
o
.
 

11
45
 

as
 

to
 

wh
et
he
r 

ar
ra
ng
em
en
ts
 

to
 
su
pp
ly
 
wa
te
r 

to
 
ca
na
ls
 

wi
ll
 
be

 
ma
de
 

by
 
1n
st
ai
l-
 

in
g 

sh
al
lo
w 

tu
be
-w
el
ls
 

at
 
th
e 

pl
ac
es
 
wh
er
e 

sw
ee
t 

wa
te
r 

is 
av
ai
la
bl
e.
 

Tr
ri
ga
ti
on
 

(i)
 
Tu

be
-w

el
ls

 
wi
ll
 
06

 
ms

ta
ll

ed
 
wh

er
ev

er
 

sw
ee
t 

wa
te
r 

15 
av
ai
la
bl
e,
 

(i
) 

Tu
be

we
ll

s 
wi

ll
. 

be
 

in
st

al
le

d 
in
 
th

e 
wh
ol
e 

di
st

ri
ct

 
of

 
Am

ba
la

. 

(ह
ों

 
We
 

wi
ll
 

tr
y 

to
 
do
 

th
at
 
so
on
. 

Do
 

(i)
 
Wh
er
ev
er
 
go
od
 

an
d 

sw
ee
t 

wa
te
r 

1s 
av
at
la
bl
e 

th
at
 
wi
ll
 

be
 
ut
il
is
ed
 

un
de
r 

Ir
ri
ga
ti
on
 

Sc
he
- 

me
s.
 

We
 

wi
ll

 
ge
t 

su
ch
 

ca
se
s 

in
ve

st
ig

at
ed

. 

(ii
) 

If
 t

he
re
 

is 
so

 
mu
ch
 

wa
te
r 

th
at

 
wi

ll
 
ce
rt
ai
nl
y 

be
 

ut
il

is
ed

. 

(v
) 

It 
15 

al
so
 
pr
op
os
ed
 

to
 

so
me

 
ex

pl
or

at
or

y 
wo
rk
 

1n
 
Bi
la
sp
ur
 

an
d 

Ch
ha

ch
hr

au
ls

 
ar
ea
 

in
 
Ja
ga
dh
ri
 

Te
hs

il
 

to
 
fi

nd
 

 o
ut
sw
ee
t 

wa
te
r 

in
 

th
is
 

ar
ea

 
in

 
th

e 
ne
xt
 

6 
mo

nt
hs

, 
(2
5-
10
-7
2)
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te

st
 

po
si
ti
on
 

in
 

th
e 

ma
tt
er
. 

(1) 
Sa

me
 

85
 
gi

ve
n 

in
 
pi

ec
ed

in
g 

as
su
ra
nc
e.
 

(in
) 

Di
tt
o 

(1
1-

12
-7

2)
 

(प
ं)

 
We
 

ho
pe
 

to
 
in

st
al

ab
ou

t 
50
 

No
s 

Tu
be
-w
el
ls
 

in
 
A
m
b
a
l
a
 

Th
es
il
du
ri
ng
 

th
ey

ea
r 

19
72

-7
3 

in
 
ad
di
ti
on
 

to
 
an
ot
he
r 

5
0
—
6
0
 

Tu
be
-w
el
ls
 

1n
 
Na
ra
in
ga
rh
 
Te

hs
il

, 
(2
5-
10
-7
2)
 

1. 
T
h
e
a
u
g
m
e
n
t
 

th
es

up
pl

y 
of
 

ex
is
ti
ng
 
ca
na
ls
 

Tu
be
-w
el
ls
 

wi
ll
 
be
 

in
st
al
le
d 

wh
er

ev
er

 
sw

ee
t 

wa
te

r 
15 

av
ai
la
bl
e.
 

Su
ch
 
sc
he
me
s 
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OUTSTANDING ASSURANCES 

Relating to the 
ELECTRICITY DEPARTMENT 

Note.—In case an assurance shown outstanding against a particular 

Department dose not relate to it, the same may be transferred to the 

Department concerned under intimation to the Haryana vidhan Sabha 

Secretariat. 
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छा
 

65
5 

an
d 

so
li
ng
 
ha
s 

be
en

 
18

10
, 

Th
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h
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Co
ns
tr
uc
ti
on
 

of
 

ap
pr
oa
ch
 

ro
ad
s 

30
7 

Di
tt
o 

Do
 

30
8 

Sp
ee
ch
 

by
 
Ch
au
dh
ry
 
Ra
n 

Do
 

Si
ng
h 

(P
.W
.D
. 

Mi
ni
st
er
) 

on
 

th
e 

Ap
gr
op
ir
au
on
 

Bi
ll
 

. 
.
 

Sa
mp
hl
a 

to
 

Kh
as
ar
an
th
i 

W
o
r
k
 

in
 
th
is
 

ro
ad
 

re
- 

ma
in
ed
 

he
ld
 
up
 
du
e 

to
 

di
gp

ut
e 

in
 
al
ig
nm
en
t 

w
h
i
c
h
h
 

s 
no
w 

be
en
 

so
lv
ed
. 

W
o
r
k
 

is
 
no
w 

in
 
pr
og
re
ss
 

an
d 

wi
ll
 

be
 
co
mp
le
te
d 

by
 

M
a
r
c
h
,
 

19
72
 

G
.
T
.
R
o
a
d
 

to
 
Vi
ll
ag
e 

B
a
g
a
 

- 

W
o
r
k
 

on
 

th
is
 

ro
ad
 

is 

fo
mp
le
te
 

ex
ce
pt
 

in
 
tw
o 

re
ac
he
s 

wh
er
e 

th
re
ei
s 

di
sp
ut
e 

10
 
al
ig
nm
en
t.
 

La
nd
. 

in
 
th
es
e 

re
ac
he
s 

wi
ll
 

be
 
ac
qu
ir
ed
 

af
te
r 

pu
bl
ic
at
io
n 

of
 
la
nd
 
ac
qu
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si
ti
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pe
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an
d 
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rk
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ll
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le
te
d 
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th
es
e 

re
ac
he
s 
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te
r 

ac
qu
is
it
io
n 
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. 

Y 
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Th
e 

G
o
v
e
r
n
m
e
n
t
 

wi
ll
 

¢o
ns
id
er
 
sy
mp
at
he
ti
ca
ll
y 

‘t
he
 
md
tt
er
 

of
 
in
cr
ea
si
ng
 

of
 
th
e'
la
bo
ur
 

4 
' 

A 
Co
mm
it
te
e 

ha
s 

be
en
 
co

ns
ti

tu
te

d 
Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke

 
by

 
th

e 
St
at
: 

G
o
v
e
r
n
m
e
n
t
 

un
de

r 
t
o
k
n
o
w
 

th
e 

la
te

st
 
po

si
ti

on
 
in
th
is
 

th
e 

C
h
a
i
r
m
a
n
s
h
i
p
 

of
 

th
e 

St
at
e 

ma
tt

er
. 

D
e
p
u
t
y
 

La
bo
ur
 
Co

mm
is

si
on

er
, 

@5
-1
1-
19
71
).
 

fo
r 

th
e 

re
vi
si
on
 

of
 
m
i
n
i
m
u
m
 

wa
ge
s-
 

, 

of
 

wo
rk

er
s.

 
Se
ve
ra
lm
ee
ti
ng
s 

of
 

th
is
 
C
o
m
m
i
t
t
e
e
 

ha
ve
 
be
en
 

he
ld
 

an
d 

th
e 

ne
ce
ss
ry
 
da
ta
 
re
qu
ir
ed
 

fo
r 

ef
fe
ct
in
g 

in
cr

ea
se

 
in
 

th
e 

mi
ni
- 

m
u
m
 

wa
ge
s 

of
 
la

bo
ur

er
s 

in
 H

ar
- 

ya
na
 
St
ae
 

ha
s 

06
60
 

co
ll
ec
te
d.
 

It
 

is 
ex
pe
ct
ed
 

th
at
 
th
es
e 

as
su
ra
n-
 

ce
s 

wi
ll
 
be

 
im
pl
em
en
te
d 

sh
or
tl
y.
 

(2
6-
10
-7
2)



30
9 

Un
st
ar
re
d 

Qu
es
ti
on
 

No
. 

39
4 

by
 
Ch

au
dh

ry
 
Ch
an
d 

R
a
m
 

re
ga
rd
in
g 

wa
ge
s 

fo
r 
T
e
m
p
o
r
a
r
y
 

la
bo

ur
er

s 
in

 
Pu

bl
ic

 
Wo

rk
s 

De
pa

rt
- 

me
nt
. 

31
0 

"W
hi
le
 
re
pl
yi
ng
 

to
 

th
e 

de
ba
te
 

in
 
th
e 

Ha
ry
an
a 

Ap
pr
op
ri
at
io
n 

Bi
ll
 

31
1 

Wh
il
e 

re
pl
yi
ng
 

to 
th
e 

| 
de
ba
te
 
on
 
th
e 

Ha
ry
an
a 

Ap
pr
op
ri
at
io
n 

Bi
ll
 

P
 

Do
 

‘ 

Do
 

Th
e 

2n
d 

Au
gu
st
, 

19
71

 

(b
)'
 
Th
e 

qu
-s
ti
on
 

of
 
re
vi
- 

si
on
 

of
 
m
i
n
i
m
u
m
 
wa
ge
s 

is 
un
de
r 

co
ns
id
er
ti
on
 

of
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Th
e 

4t
h 

Au
gu
st
, 

19
71

 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

ha
s 

de
ci
- 

de
d 

th
at
 

by
 
th

e 
26

th
 

Ja
nu
ar
y,
 

19
73

 
no

 
vi

ll
ag

e 
in
 
th

e 
Ha

ry
an

a 
St

at
e 

wi
ll
 

be
 

le
ft
 
wi

th
ou

t 
Pa
cc
a 

Ro
ad

. 
In

 
th
is
 

ma
tt
er
 
th

er
e 

wi
ll
 
be

 
no

 
di

sc
ri

mi
na

ti
on

 
ag

ai
ns

t 
an

y 
vi
ll
ag
e 

on
 

th
e 

ba
si

s 
of

 
it
s 

ha
vi

ng
 

vo
te

d 
ag

a,
ns

t 
in
 

fa
vo
ur
 

of
 

th
e 

co
n-
 

gr
es
s.
 

Th
er
e 

wi
ll
 

be
 

ro
ad
 

in
 
ev
er
y 

vi
ll

dg
e 

of
 
th

e 
St

at
e 

on
 

th
e 

26
th

 
Ja

nu
ar

y,
 

19
73
 

A 
re

st
 
ho

us
e 

wi
ll
 

be
 
co

ns
- 

.. 
tr

uc
te

d 
at

 
ev
er
y 

Pl
ac

e 
an

d 
1t 

wi
ll
 
be

 
pr
ov
id
ed
 

wi
th

 
Ai

r 
co

nd
it

io
ne

rs
 

an
d 

go
od
 

qu
al
it
y 

of
 

B:
dd
in
g 

‘s
o 

th
at
 
th
eo
ff
i-
 

ce
rs
 

co
ul

d 
go
 

to
 
th
e 

vi
ll

ag
es

 
an

d 
he

ar
 

th
e 

=~ 
- 

- 
- 

gr
ie

va
nc

es
 

an
d 

co
mp
al
ai
nt
s 

of
 
th

e 
pe

op
le

. 
Th
es
e 

wi
ll
 

be
 
co

ns
tr

uc
te

d 
in
 

थी
 

th
e 

"H
al

ga
s.

 
No
 
Ha
lq
a 

wi
ll
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le
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wi
th

ou
t 

it.
 

No
t 

on
ly
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on
e 

ci
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: 

th
er

e 
wi
ll
 
be

 
cc
on
st
ru
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ed
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es
t 

ho
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e 
c
o
s
t
i
n
g
R
s
 

75
 
la
kh
s 

bu
t 

th
es

e 
wi
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tr
uc
te
d 
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l 

th
e 
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an
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no
 

Ha
lq
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le
ft
 

wi
th

ou
t 

it.
 

a 
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3
3
 

31
4 
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re
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th
e 

de
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e 

H
a
r
y
a
n
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at
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n 

Bi
ll
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d 
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es
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5 
by
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Sh
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m 

V
e
r
m
a
 

re
ga
rd
in
g 

th
e 
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, 

by
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ic
h 
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e 
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- 

tr
uc
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on
 

wo
rk
 

of
 
th

e 
ro
ad
s 

15 
li
ke
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to
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co
m-
~ 

Dl
et
ed
. 

S
u
p
p
l
e
m
e
n
t
a
r
y
 
qu
es
ti
on
 

by
 
Ch
au
dh
ri
 
Da
l 

Si
ng
h 
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ar
re
d 
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es
ti
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No
. 

5 
re
ga
rd
in
g 

in
sp
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th
e 

ro
ad
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U
c
h
a
n
a
 

P.
w.
D;
, 
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19
70
-7
1 
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o 

th
ou
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nd
 

B
 
E
R
 

an
d 

se
ve
nt
y 

ki
lo

 
me
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ro
ad
s 
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re
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ns
tr

uc
te

d 
ar

d 
no
w 

du
ri
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th
e 
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t 

ve
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th
re

e 
th
ou
vs
an
d 

Ki
lo
me
te
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of
 

io
ad
s 

wi
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co
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tr
uc
te
d;
 Th
e 

70
 

Ap
xi
l,
 

19
72
 

Do
 

iy
 
26
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ar
y 

19
73
 

D
o
 

W
e
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l 

ge
t 
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gp
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to
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, 
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Re
fe

re
nc

e 
De
pa
rt
me
nt
 

As
su
ra
nc
e 

Ac
ti
on
 
ta

ke
n 

ty
 
th

e 
G
o
v
e
r
n
m
e
n
t
 

R
e
m
a
r
k
s
 

5 

31
5 

In
re

pl
yt

o 
U.

S.
Q.

No
. 

66
 

He
al

th
 

by
 
Ma
jo
r 

Am
ir

 
Si
ng
h 

C
h
a
u
d
h
r
y
 

re
, 

pr
o-
 

vi
di

ng
 

of
 

li
ti

ga
nt

s,
 

sh
ed
s,
 
dr

in
ki

ng
 

wa
te

r 
ar

ra
ng

em
en

ts
, 

pu
bl

ic
 

fl
us

h,
 

ui
mn
al
s,
 
hy

gi
en

ic
 

sh
el

te
r 

fo
r 

tu
ck
-s
ho
ps
 

an
d 

ba
r-
ro
om
 

in
 

th
e 

Co
ur
ts
 

of
 
10
80
9 

Su
b-
 

Di
vi
si
on
 

(C
iv
il
) 

31
6 

Bu
dg

et
 
Sp

ee
ch

 
. 

31
7 

Di
tt

o 
. 

Do
 Do

 

Th
is
 
ma

tt
er

 
is 

un
de
r 

co
n-

 
si
de
ra
ti
on
 

Th
e 

29
th
 
Ja
nu
na
ry
 

19
69

 

Th
e 

10
th
 
Fe

br
ua

ry
, 

19
69

 

Du
ri
ng
 

19
69
-7
0,
 

be
si
de
s 

a
u
g
m
e
n
t
i
n
g
 
co
nt
in
ii
ng
 

na
ti
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al
 
wa
te
r-
su
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ly
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he

me
s 
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th

e 
to
wa
s,
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o 
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to

wn
s 

wo
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d 
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ve
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d 

Se
we
ra
ge
 
sc
he
me
s 

wo
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d 
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in
ue

d 
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wn
s 
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d 

th
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e 

mo
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to

wn
s 

wo
ul
d 
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ve
re

d 
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s.
 
To
wn
s 
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rt
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l 
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r-
su
pp
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ti
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de
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Na

ti
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te
r-
su
pp
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an
d 
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P
r
o
g
r
a
m
m
e
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ri
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69
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0 

(1
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19

72
) 

Th
e 
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it
te

e 
wo
ul
d 

li
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to
 

kn
ow

 
th

e 
na

me
s 

of
 
th

e 
to

wn
s 
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wh
ic
h 

pa
rt
ia
l 

wa
te

r 
su
pp
ly
 

fa
ci
li
- 

ti
es

 
we

re
 

pr
ov
id
ed
 

un
de

r 
th

e 
Na

ti
on

al
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Wa

te
r-

Su
pp

ly
 

an
d 

Sa
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ta
ti
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gr
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ri
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19
69
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0.

 
Th
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wo
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d 
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he

r 
li
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to
 
kn
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wh
et

he
r 

th
es
e 

to
wn

s 
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id
ed

 
wi
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fu
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wa
te
r 
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li
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u
n
d
e
r
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e 
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p
r
o
g
r
a
m
m
e
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if 

no
t 

th
e 

ti
me
 

by
 

wh
ic

h 
th

es
e 

to
wr

s 
wo

ul
d 
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ov

id
ed

 
wi
th
 

fu
ll

 
wa

te
r 

su
pp
ly
 

fa
ci

li
ti

es
 

(1
1-
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-1

97
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wn
s 

we
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ov
id
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e 
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mm
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te
e 
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d 
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िट
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l 

se
we
ra
ge
 

fa
ci
li
ti
es
 

un
de

r 
Na
ti
on
al
 
Wa
te
r-
Su
pp
ly
 

an
d 

Sa
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on
 
Pr
og
ra
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e 

du
ri
ng
 

19
69
-7
0,
 

19
70
-7
1 

an
d 

kn
ow

 
th
e 

na
me
s 

of
 
th
e 

to
wn
s 
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ic
h 

we
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pr
ov
id
ed
 

wi
th

 
pa
rt
ia
l 

se
we
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ge
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r 
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e 
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al
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te
r-
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d 
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8 

De
ma
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s 

fo
r 
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an
ta
— 

 H
ea
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h 

Di
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us
si
on
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Th
e 
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th
 
Fe
br
ua
ry
, 

19
69
 

(M
or
ni
ng
 

Si
tt
in
g)
 

So
 

fa
r 

85
 
th
e 

Na
ra
in
ga
rh
 

(i)
 
Th
e 

Wa
te
r 

Su
pp
ly
 

Sc
he
me
 

of
 

Na
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in
ga
rh
 
to
wn
 

is 
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pr
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th
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e 
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e 

fu
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s 
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te
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su
pp
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 s
ch
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e 

is 
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ne
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it 
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y 

be
en
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d 
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d 
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wi
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y 
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te
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io
n 

to
 

it.
 

A 

su
m 

of
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s 
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s 
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ke
d 
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h 

wi
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en
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to
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pp
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wa
te
r 

to
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vi
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ag
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Th
is
 
sc
he
me
 

wi
ll
 
co
ve
r 

Ju
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na
 

an
d 

G
o
h
a
n
a
 

to
wn
s 

al
so
, 

85
 
we
 

घा
ट 

go
in
g 

to
 
su
p~
 

pl
y 

wa
te
r 

to
 
th
es
e 

tw
o 

ne
w 

to
wn
s.
 

In
 
ad
di
- 

ti
on
 

to
 

th
is
, 

we
 

ar
e 

pl
an
ni
ng
 

to
 

su
pp
ly
 

wa
te
r 

to
 

th
re
e 

to
wn
s,
 

na
me
ly
, 

Pe
ho
wa
, 

Fa
ri
d-
 

ab
ad
 
an
d 

Fa
rr
uk
h-
 

na
ga
r 

du
ri
ng
 

th
e 

ne
xt
 

ye
ar
 

Go
ha
na
, थक 19

71
-7
2 

(1
0-
8-
19
72
) 

(i
i)
 
Pa
rt
ia
l 

Wa
te
r-
Su
pp
ly
 

fa
ci
li
ti
es
 

ha
ve
 
be
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pr
ov
id
ed
 

in
 
Ju
la
na
, 

Pe
ho
wa
, 

Fa
ri
da
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d 

(o
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N.
L.
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, 

Fa
ri
da
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d 

an
d 

Fa
rr
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ag
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h,
 

19
72
. 
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9 

vi
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pr
ov
id
ed
 

wi
th
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e 

dr
in
ki
ng
 

wa
te
r 

su
pp
ly
 

fa
ci
li
ti
es
 

(1
0-
8-
19
72
) 
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on
 

P
r
o
g
r
a
m
m
e
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ng
 

19
69
-7
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19
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-7
1 
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d 
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Th
ey
 

wo
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d 
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he
r 

l
i
k
e
 to
 
k
n
o
w
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he
r 
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e 
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s 
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e 
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r 
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e 
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pr
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r
a
m
m
e
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if
 n

ot
, 

th
e 

ti
me
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wh
ic
h 
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e 

to
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s 
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d 

be
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ov
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ed
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th
 

fu
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ge
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(1
1-
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-7
2)
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e 

Co
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e 
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d 

li
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to
 

k
n
o
w
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e 
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re
ga
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- 
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g 
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e 

wa
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r 

su
pp
ly
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he
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of
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, 
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r 
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Ju
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, 
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, 
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ho
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, 
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da
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d 

(o
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),
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, 
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da
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d 
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d 
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rr
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r 

to
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o 

De
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, 
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9 

D
e
m
a
n
d
s
 

fo
r 
G
r
a
n
t
s
—
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1 

Di
tt

o 
Di

sc
us

si
on

 
on

 

32
0 

Bu
dg
et
 
Sp
ee
ch
 

32
1 

Sp
ee
ch
 

by
 

Su
be

da
r 

Pr
ab
hu
 
Si

ng
h 

(S
oc
ia
l 

We
lf
ar
e 

Mi
ni

st
er

) 
00
 

th
e 

Ap
pr

op
ri

at
io

n 
Bi
ll
 

Di
tt
o 

Th
e 

wo
rk
 

on
 

 s
ew
er
ag
e 

sc
he

me
 

is 
be
in
g 

st
ar

te
d 

at
 
Da

dr
i 

an
d 

A
m
b
a
l
a
 

Th
e 

Se
we
ra
ge
* 

fa
ci
li
te
s 

in
 
D
a
d
r
 

‘T
ow
n 

ha
s 

be
en
 

pa
rt
ia
ll
y 

co
m-
 

pl
et
ed
 
an
d 

th
e 

Se
we
ra
ge
 
Sc
he
me
 

of
 
A
m
b
a
l
a
 
T
o
w
n
 

15 
in
 
pr
og
re
ss
 

wi
th
 

th
e 

av
ai
la
bl
e 

fu
nd
s 

(1
0-
8-
19
72
) 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 
06
 

in
fo
rm
ed
 

of
 
th
e 

la
te
st
 

po
si
ti
on
 

in
 
th
e 

ma
tt
er
 

(1
1-
12
-1
97
2)
 

Th
e 

9t
h 

Fe
br
ua
ry
, 

19
71
 

(i)
 
Wi
th
 
re

ga
rd

 
to
 
th

e 
dr

in
ki

ng
 
wa

te
r 

su
pp

ly
, 

we
 
ho
pe
 

to
 
co

ve
r 
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0 

vi
ll

ag
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by
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e 
en
d 

of
 

19
71

-7
2 
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ta
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e 
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ng
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te
r 
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pp
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ti
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ed
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ra
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ra
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.
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ra
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 D
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e 

25
th
 
Oc
to
be
r,
 

19
71
 

Ne
ce
ss
ar
y 

ac
ti

on
 

to
 
ge

t 
th
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ra
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ra
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r.
 

To
 

he
lp
 
re
mo
ve
 

- 

» 

354



it,
 
ex
pe
nd
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os
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ra
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ra
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ra
ge
 

fa
ct
li
ti
es
 

हा
 
th
re
e 

to
wn
s.
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 m
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e 
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e 
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o
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r
n
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R
e
m
a
r
k
s
 

4 
5 

6 

32
9 

Su
pp
le
me
nt
ar
y 

10
 
St
ar
re
d 

Ho
us
in
g 

Qu
es
ti
on
 
No
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o
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ra
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at
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at
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at
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ra
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at
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at
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at
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OUTSTANDING ASSURANCES * 
Relating to the 

MEDICAL HEALTH DEPARTMENT 

Note.—In case an assurance shown outstanding against a particular De- 

partment does not relate to it, the same may be transferred to the Depart- 

ment concerned under intimation to the Haryana Vidhan Sabha Secretariat. 
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R
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at
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ke
 

to
 
kn
ow
 

th
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re
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os
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.
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re
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at
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at
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. 

(i
v)
 

is 
pe
nd
in
gi
n 
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at
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re
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at
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at
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at
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e 

ye
ar
 
19

71
-7

2 
th

e 
se

ve
n 

al
lo
ap
at
hi
c 

di
sp
en
sa
ri
es
 

ha
ve
 

be
en

 
op
en
ed
 

at 
th

e 
fo

ll
ow

in
g 

pl
ac

es
 
:—
 

1. 
Mu
th
al
, 

Di
st

ii
ct

, 
Fo

ht
ak

, 

2. 
Ra
i,
 
Di

st
ri

ct
 

Ro
ht

ak
 

3.
 

Ha
br

i,
 
Di

st
ri

ct
 
Ka

rn
al

, 

7 
4.
 

M
a
d
h
o
g
a
r
h
,
 

Di
st
ri
ct
 
M
o
h
i
n
-
 

de
rg
ar
h.
 

. 



33
3 

Bu
dg

et
 

sp
ee
ch
 

5. 
Si

ro
hi

Bh
ia

li
, 

Du
st

ri
ct

 
Mo
hi
nd
e:
ig
ai
h.
 

6 
Pa
ll
a,
 

Di
st
ui
ct
 

G
u
i
g
a
o
n
 

7 
De
tb
, 

Di
st
ri
ct
 
15
56
1 

(3
-4

-1
97

2)
 

Me
di

ca
l 

& 
A 

pr
ov

is
io

n 
of

 
Rs
 

65
.8
1 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

ha
s 

sa
nc
ti
on
ed
 

Th
e 

C
o
m
m
i
t
e
e
 

wo
ul

d 
li
ke
 

to
 

He
al
th
 

fa
kh
s 

ha
s 

be
en
 
ma

de
 

fo
r 

fu
nd

s 
fo

r 
th

e 
ex

pa
ns

io
n 

of
 
Me
di
- 

k
n
o
w
 

th
e 

pr
og
re
ss
 
ma
de
 

so
 

fa
r 

ne
w 

bu
il
di
ng
s 

in
 
Me

di
- 

 c
al

 
Co

ll
eg

e,
 
Ro

ht
ak

 
in

cl
ud

in
g 

de
- 

in
 
th
is
 
ca
se
. 

ca
l 

Co
ll
eg
e,
 
Ro

ht
ak

 
an
d 

 p
ar

tm
en

ts
 

of
 
Bi
oc
he
mi
st
ry
, 

Mi
ci
o-
 

9-
11

-1
97

2)
 

it 
is 

pr
op

os
ed

to
 

ad
d 

bi
ol
og
y 

an
d 

Ra
di

og
ra

ph
y.

 
bu

ij
ld

in
g 

fo
r 
Ra
di
og
ra
ph
y 

Mi
cr

ob
io

lo
gy

 
an
d 

Bi
o-
 

= 
Th

e 
fu

nd
s 

ha
ve

 
be
en
 
pl

ac
ed

 
at
 

th
e 

ch
em
is
tr
y 

De
pa

rt
me

nt
s 

 d
is
po
sa
l 

of
 t

he
 
Me

di
ca

l 
Co

ll
eg

e,
 

Ro
ht
ak
.,
 

Th
e 

Se
nm

io
r 

Ar
ch
it
ec
t,
 

- 
Ha

ry
an

a 
is 

pr
ep

ar
in

g 
pl
an
s 

fo
r 

th
e 

de
pa

rt
me

nt
s 

of
 
Ra

di
ot

he
ra

py
, 

Bi
oc

he
mi

st
ry

, 
an
d 

Mi
cr

ob
io

lo
gy

. 
In
 
th

e 
me
an
ti
me
 

11
 

se
ct
io
ns
 
ar

e 
be
in
g 

co
ns

tr
uc

te
d 

at
 
th

e 
pr
es
en
t 

m
o
m
e
n
t
 

in
 
th

e 
ho

sp
it

al
s 

an
d 

it 
is 

pr
op

os
ed

 
to
 
ad

d 
an
ot
he
r 

10
 
se
c-
 

ti
on

s 
du
ri
ng
 

th
e 

ye
ar

 
19

72
-7

3.
 

(2
9-
11
-1
97
1)
 

(R
ep
ly
 

to
 
ob
se
rv
at
io
n)
 

(F
ur
th
er
 

Ob
se
rv
at
io
n)
 

Ne
ce

ss
ar

y 
re

pl
y 

in
 
th

e 
ma
tt
er
 

ha
s 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

li
ke
 

to
 

si
nc

e 
be

en
 

se
nt
 

to
 
G
o
v
e
r
n
m
e
n
t
 

k
n
o
w
 

th
e 

la
te

st
 

po
si

ti
on

 
पाए

 
vi
de
 
No

. 
Pb
-3
-7
1/
13
46
6,
 
da

te
d 

co
nn
ec
ti
on
 

wi
th

 
th

e 
ne
w 

bu
il

d-
 

29
th
 
No

ve
mb

er
, 

19
71
 

g
 

का
 

 M
ed
ic
al
 
Co
ll
eg
e,
 
Ro

ht
ak

 
an
d 

th
e 

ad
di

ti
on

al
 
bu
il
di
ng
 
fo

r 
Ra

di
og

ra
ph

y,
 

Mi
cr

ob
io

lo
gy

 
an
d 

Bi
oc

he
mi

st
ry

 
De

pa
rt

me
nt

s,
 

(2
7-

1-
19

72
) 

291



38
9 

Di
sc
us
si
on
 

on
 
Go
ve
rn
or
’s
 

Me
di
ca
l 

& 
Ad
dr
es
s 

He
al
th
 

du
nn
g 

पर
 2 a 3.
 (i
i)
 

Mi
cr
ob
io
lo
gy
 
de
pa
rt
me
nt
 

We
 

ar
e 

go
in
g 

to
 
sp
en
d 

on
e 

an
d 

a 
ha
lf
 t

o 
tw
o 

cr
or
es
 

of
 
ru
pe
es
 
on
 
Me
- 

di
ca
l 

Co
ll
eg
e 

Ro
ht
ak
 

ne
xt
 
ye
ar
. 

Co
ns
tr
uc
ti
on
 

of
 o

rt
ho
pa
ed
ic
 

wo
rk
sh
op
 

Th
e 

12
th
 

Fe
br
ua
ry
, 

19
71
 

Du
ri
ng
 

19
71
-7
2 

fo
ll

ow
in

g 
bu

il
dm

g 
wo

rk
s 

we
re
 
ap
pr
ov
ed
 

to
 
be

 
ta
ke
n 

up
 

in
 
th

e 
Ro
ht
ak
 

- 

¥ 
v, 

Sa
nc
ti
on
 
re

ce
iv

ed
 

hn
d 

co
nv
ey
ed
 

to
 
Ch
ie
f 

En
gi
ne
er
 

, P
ub
li
c 

Wo
rk
s 

De
pa
rt
me
nt
, 

Bu
il

di
ng

 
an

d 
Ro
ad
s 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 
be
 
in
fo
rm
ed
 

of
 t

he
 
la
te
st
 

po
si
ti
on
 

in
 
th
is
 
re

ga
rd

, 
(2
7-
11
-1
97
2)
 

Ro
ug
h 

co
st
 
es
ti
ma
te
s 

aw
ai
te
d 

fr
om
 

Ch
ie
f 

En
gi
ne
er
. 

Ce
nt
ra
l 

Re
gi
st
ra
ti
on
 

.. 

Ra
di
ot
he
ra
py
 
De
pa
rt
me
nt
— 

- 
(1)

 
Ra
di
ot
he
ra
py
 
De
pa
rt
me
nt
 

At
te
nt
io
n 

is 
mv
it
ed
 

to
 

th
is
 
of

fi
ce

 
No

. 
P
B
-
3
-
7
1
/
1
3
4
6
6
,
 
da
te
d 

29
th
 

N
o
v
e
m
b
e
r
,
 

19
71
. 

- 
(पं

). 
Bi
oc
he
mi
st
ry
 
de
pa
rt
me
nt
 

4, 5. 

प्
र,
 

Ph
ot
og
ra
ph
y 

de
pa
rt
me
nt
 

. 
 R
ou
gh
 

Co
st
 
es
ti
ma
te
 
aw
ai
te
d.
 

Se
nd
 

to
 
Ch
ie
f 

En
gi
ne
er
 
vi
de
 

th
e 

No
. 

PB
-3
-7
1/
43
25
-2
8,
 
da
te
d 

10
th
 

‘ 
fo
r 

st
ar
ti
ng
 

Ce
nt
ra
l 

St
or
es
 

.. 

co
ns
tr
uc
ti
on
. 

Op
er
at
io
n 

Th
ea
tr
e 

.. 
Ro
ug
h 

Co
st
 

es
ti
ma
te
s 

aw
ai
te
d.
 

Sa
nc
ti
on
ed
 
C
o
n
v
e
y
e
d
 

to
 

Ch
ie
f 

En
gi
ne
er
 

vi
de
 
No
. 

PB
-3
-7
1/
15
06
7-
 

70
, 

da
te
d 

27
th
 

Ja
nu
ar
y,
 
19
71
. 

A
d
m
.
 
ap
pr
ov
al
 

aw
ai
te
d 

fr
om
 

G
o
v
e
r
n
m
e
n
t
 

. 

Re
ha
bi
li
ta
ti
on
 

of
 
pa
ra
-p
la
gi
c 

Ce
nt
re
 

Re
si
de
nt
ia
l 

ac
co
mm
od
at
io
n 

R
o
u
g
h
 

co
st
 

es
ti
ma
te
s 

aw
ai
te
d.
 

Bo
un
da
ry
 

wa
ll
 

. 

gy
 

कि 
. 

- 
R 

.
 

| 
i 

292



"‘
_ 

4
 

L 
- 

‘
 

!
 

» 

| 
10
, 

Gu
es

t 
Ho
us
e 

e 
Di
tt
o 

N 
11.

 
 A
cq
ui
si
ti
on
 o

f 
la
nd
 

.. 
Pe
tr
ol
 P

um
p 

an
d 

30
0 

S.T
. 

La
nd
 

re
qu
ir
ed
, 

42
, 

Ai
r 

co
nd
it
io
ni
ng
 

of
 H

os
pi
ta
l 

 E
st

im
at

es
 
aw

ai
te

d 
fr
om
 

Ch
ie
f 

bu
il
di
ng
 
an

d 
La

bo
ra

to
ri

es
 

of
 

En
gi
ne
er
. 

Co
ll

eg
e (3

-4
-1
97
2)
 

Do
 

.. 
Me

di
ca

l 
We

 
ha
ve
 

st
ar
te
d 

co
ns
- 

Th
e 

wo
rk

 
at

 
fo

ll
ow

in
g 

di
st
ri
ct
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke

 
an

d 
He

al
th

 
tr

uc
ti

ng
 
bu
il
di
ng
s 

of
 

He
ad

qu
ar

te
rs

 
Ho

sp
it

al
s/

Te
hs

il
 

to
 
kn
ow
 

th
e 

la
te

st
 

po
si

ti
on

 
se

ve
ra

l 
ho
sp
it
al
s.
 

He
ad

qu
ar

te
rs

 
is 

in
 
pr

og
re

ss
, 

ab
ou

t 
th

e 
be

d 
st
re
ng
th
 

in
 

Th
e 

be
d 

st
re
ng
th
 

wi
ll
 

Cu
vi
l 

Ho
sp
it
al
, 

Gu
rg

ao
n 

th
es

e 
ho

sp
it

al
s 

an
d 

th
e 

la
te
st
 

be
 

ra
is
ed
 

by
 
40

0 
be

ds
 

po
si
ti
on
 

of
 

th
e 

ho
sp

it
al

s 
du

ri
ng

 
th

is
 
ye
ar
 

Ci
vi
l 

Ho
sp

it
al

, 
Ji
nd
 

wh
ic
h 

ar
e 

un
de
r 

co
ns

tr
uc

ti
on

 
(2
7-
11
-1
97
2)
 

—~ तय 

Ci
vi
l 

Ho
sp

it
al

, 
Hi
ss
ar
 

Ci
vi

l 
Ho

sp
it

al
, 

Na
rn

au
l 

Ci
vi
l 

Ho
sp

it
al

, 
Ka
lk
a 

तल व B 

Ci
vi
l 

Ho
sp
it
al
, 

Jh
aj

ja
r 

Ci
vi
l 

Ho
sp

it
al

, 
F.
 

Jh
ir
ka
 

Ci
vi
l 

Ho
sp

it
al

, 
N
u
h
 

S N ८्ठ o 

Cw
vi
l 

Ho
sp

it
al

, 
Bh
iw
an
i 

= 
— 

Ci
vi
l 

Ho
sp

it
al

, 
Y
a
m
u
n
a
 
Na
ga
r 

11
+ 

Ci
vi

l 
Ho

sp
it

al
, 

T
o
s
h
a
m
 

12
, 

Ci
vi
l 

Ho
sp
it
al
, 

Lo
ha
ru
 

13
. 

Cu
wi
l 

Ho
sp

it
al

, 
N
a
r
w
a
n
a
 

14
. 

Ci
vi
l 

Ho
sp

it
al

, 
M
o
h
i
n
d
e
r
g
a
r
h
 

15
, 

(
प
ा
 

Ho
sp
it
al
, 

G
o
h
a
n
a
 

16
. 

Ci
vi

l 
Ho

sp
it

al
, 

Na
ra

in
ga

rh
 

293



39
1 

 D
is

cu
ss

io
n 

on
 

v,
 

Go
ve

rn
or

’s
 

. 
Ad
dr
es
s 

We
 

ar
e 

ge
tt
in
g 

ne
w 

ho
sp
it
al
s 

op
en

ed
 

at
 

Na
rn

au
l,

 
Fe

ro
ze

pu
r 

Jh
ir
ka
, 

Nu
h,

 
Gu
rg
ao
n,
 

Bh
iw
an
i,
 

To
sh
am
, 

Ka
it

ha
l 

an
d 

Pa
ni
pa
t 

17
. 

Ci
vi
l 

Ho
sp

it
al

, 
Y
a
m
u
n
a
 
Na
ga
r 

Th
e 

wo
rk
 

at
 
th

e 
fo

ll
ow

in
g 

pl
ac
es
 

ha
ve
 

be
en
 

go
t 

sa
nc
ti
on
ed
 

an
d 

co
nv

ey
ed

 
to

 
Ch
ie
f 

En
gi
ne
er
 

bu
t 

ha
ve
 

no
t 

ye
t 

be
en
 

st
ar

te
d 

by
 

P.
W.

D.
, 

B.
&R
 
— 

Cu
vi
l 

Ho
sp

it
al

, 
Si
rs
a 

(R
es

id
en

ti
al

) 
1, 2.
 

Ci
vi
l 

Ho
sp
it
al
, 

Pa
lw
al
 

3. 
Ci
vi
l 

Ho
sp
it
al
, 

R
e
w
a
n
 

4. 
Ci
vi
l 

Ho
sp
it
al
, 

Ku
ru
ks
he
tr
a 

5+
 

Ci
vi
l 

Ho
sp

it
al

, 
Ka

it
ha

l 
(0

.P
.D

.)
 

61
 

be
ds

 
ha
ve
 

be
en
 
ad
de
d 

du
ri

ng
 

th
e 

cu
rr
en
t 

fm
an

ci
al

 
ye
ar
 
fr
om
 

1s
t 

Ap
ri
l,
 

19
71
. 

Mo
re

 
be

ds
 

wi
ll

 
be

 
ad

de
d 

wh
en

 
bu
il
di
ng
s 

st
at
ed
 

ab
ov
e 

ar
e 

co
mp

le
te

d 

(3
-4
-1
97
2)
 

Th
e 

la
te

st
 
co
ns
tr
uc
ti
on
 

po
si

ti
on

 
is 

85
 
un

de
r 

:-
- 

1. 
N
a
r
n
a
u
l
.
—
T
h
e
 

co
ns
tr
uc
ti
on
 

wo
rk
 

is 
in

 
pr
og
re
ss
. 

Bu
il

di
ng

 
is 

li
ke
ly
 

to
 
co

mp
le

te
d 

का
 
19
72
. 

2.
 

Fe
ro

ze
pu

r 
Jh

ir
ka

.—
Th

e 
bu
il
di
ng
 

is 
un
de
r 

co
ns
tr
uc
ti
on
 

an
d 

it 
is 

ho
pe
d 

th
at

 
th

e 
bu

il
d-

 
in

g 
is 

ea
rl
y 

to
 
be
 
co

mp
le

te
d 

by
 

th
e 

en
d 

of
 

th
is

 
ye
ar
. 

3. 
N
u
h
.
—
T
h
e
 

O.
P.

D.
 

pa
ti
en
t 

de
pa

rt
me

nt
s 

is 
co
mp
le
te
d.
 

Th
e 

294 

Th
e 

Co
mm

it
te

e 
wo

ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

18
16

5:
 
po

si
ti

on
 

of
 

th
e 

ho
sp

it
al

s 
wh

er
e 

co
ns
tr
uc
ti
on
 

wo
rk

 
is 

in
 
pr
og
re
ss
 

(2
7-

11
-1

97
2)



39
3 

Wh
il

e 
re
pl
yi
ng
 

to
 

th
e 

39
2 

St
ar
re
d 

Qu
es

ti
on

 
No

. 
.. 

12
45
 

by
 

Sh
ri

 
Ma
ng
al
 

Se
in
 

re
g 

: 
co
mp
la
in
t 

ag
ai
ns
t 

th
e 

Do
ct
or
 

of
 

Pr
im
ar
y 

He
al
th
 
{C
en
tr
e,
 

Ka
la
na
ur
 

(R
oh
ta
k)
 

Me
di

ca
l 

an
d 

He
al
th
 

de
ba
te
 

on
 

th
e 

Ha
ry
an
a 

Ap
pr
op
ri
at
io
n 

Bi
ll
 

Qu
ar
te
rs
 

an
d 

ot
he
r 

bu
il
di
ng
s 

ar
e 

un
de
r 

co
ns
tr
uc
ti
on
 

an
d 

ar
e 

li
ke
ly
 

to
 
be
 
co
mp
le
te
d 

by
 

th
e 

en
d 

of
 

th
is
 

ye
ar
. 

4. 
G
u
r
g
a
o
n
.
—
T
h
e
 

co
ns

tr
uc

- 
ti
on
 

wo
rk

 
is 

in
 

pr
og

re
ss

. 

5. 
Bh
iw
an
i.
—O
QO
.P
.D
. 

Bl
oc

ki
s 

co
mp
le
te
. 

Th
e 

re
si
de
nc
es
 

ar
e 

ye
t 

to
 

be
 
co
mp
le
te
d,
 

6. 
T
o
s
h
a
m
 
—
O
u
t
d
o
o
r
 

bl
oc
k 

is 
co
mp
le
te
. 

25
 
be

dd
ed

 
In
do
or
 

is 
un
de
r 

co
ns
tr
uc
ti
on
. 

7. 
Ka
it
ha
l.
—O
.P
.D
. 

Bl
oc
k 

15 
to
 

be
 

co
ns
tr
uc
te
d 

on
ly
. 

Th
e 

wo
rk
 

ha
s 

be
en
 

al
lo
tt
ed
 

to
 

th
e 

co
nt
ra
ct
or
s 

bu
t 

it 
is 

ye
t 

to
 
st
ai
t 

8. 
Pa
ni
pa
t 

—
C
o
m
p
l
e
t
e
d
.
 

(3
-4
-1
97
2)
 

Th
e 

4t
h 

 A
ug
us
t,
 
19
71
 

Pa
rt
 

(¢
) 

an
d 

(d
).
—C
hi
ef
 

Me
di
ca
l 

Of
fi
ce
r,
 
Ro
ht
ak
 

wa
s 

en
tr
us
te
d 

wi
th
 
th
es
e 

co
mp
la
in
ts
 

fo
r 

co
nd
uc
t-
 

in
g 

en
qu
ir
y 

in
to
 

th
e 

ma
tt
er
. 

In
 

on
e 

of
 

th
e 

co
mp
la
in
ts
 

th
e 

re
po
it
 

ha
s 

be
en
 

re
ce
iv
ed
 

an
d 

is 
be
in
g 

lo
ok
ed
 

in
to

. 
Re
po
rt
 

in
 

th
e 

se
co
nd
 

co
mp
la
in
t 

is 
st

il
l 

aw
ai
te
d 

fr
om
 

hi
m.
 

Ou
r 

Me
di

ca
l 

Co
ll

eg
e,

 
Ro

ht
ak

 
is 

ma
ki
ng
 

a 
ve
ry
 

fa
st
 

pr
og
re
ss
. 

We
 

in
te

nd
 

to
 

ma
ke
 

it
a 

fi
rs
t 

ra
te

 
Me
di
ca
l 

Co
ll
eg
e 

1. 
of

 
In
di
a 

Th
e 

fo
ll
ow
in
g 

ne
w 

de
pa
rt
me
nt
s 

ha
ve
 
be
en
 
ad

de
d 

to
 
th

e 
Me

di
ca

l 
Co
ll
eg
e 

du
ri
ng
 

th
e 

la
st

 
13
 
ye
ar
s 

Mi
ci
ob
io
lo
gy
 

; 
wi

th
in

 
th

e 
2. 

Bi
oc
he
mi
st
ry
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul

d 
li
ke
 

to
 

k
n
o
w
 

th
e 

la
te

st
 

po
si

ti
on

 
wi
th
 

1e
ga

rd
 

to
 

th
e 

co
ns
tr
uc
ti
on
 

of
 

19
2 

be
ds

 
wa

rd
. 

Th
e 

C
o
m
n
u
t
t
e
e
 
wo
ul
d 

fu
rt

he
r 

li
ke

 
to

 
k
n
o
w
 

wh
et

he
r 

th
e 

ne
ce

ss
ar

y 
bl

oc
ks

 
in
 

th
e 

295



ne
xt
 
on
e 

an
d 

a 
ha
lf
 
ye
ar
s 

3.
 

Op
th
al
mi
c 

Cl
in
ic
 

; 
an
d 

4,
 

Ex
pa
ns
io
n 

of
 
Li
br
ar
y.
 

At
 
pr
es
en
t 

a 
19
2-
be
dd
ed
 

wa
rd
 

is 
un
de
r 

co
ns
tr
uc
ti
on
. 

As
 
so
on
 

85
 

it
is

 
re
ad
y 

be
ds
 

wi
ll
 

be
 
re
se
rv
ed
 

f(
ir

 
th

e 
fo
ll
ow
in
g 

sp
ec
ia
li
ti
es
 

al
so

 
:—
 

N
e
u
r
o
l
o
g
y
 

5 
. 

N
e
p
h
r
o
l
o
g
y
 

3 

Ur
ol
og
y 

Te
tn
is
 

; 
C
a
r
d
i
o
l
o
g
y
 ; 

T.
B.
 

; 
Bu
rn
 

U
m
t
 

Th
e 

n
u
m
b
e
r
 

of
 

se
at
s 

ha
s 

al
so
 

be
en
 

in
cr
ea
se
d 

fr
om
 

12
5 

to
 
15
0 

wi
th
 

a 
vi
ew
 

to
 
a
c
c
o
m
m
o
d
a
t
i
n
g
 

mo
re
 

st
ud
en
ts
. 

Th
e 

po
st
s 

of
 

Pr
in
ci
pa
l 

an
d 

Me
di
ca
l 

Su
pe
ri
n-
 

te
nd
en
t 

ha
ve
 
be
en
 
ma
de
 

wh
ol
e-
 

ti
me
 

in
 

a 
lu
cr
at
iv
e 

gr
ad
e 

of
 

Rs
 

2
,
5
0
0
—
1
0
0
—
3
,
0
0
0
 

an
d 

ef
fo
rt
s 

ar
e 

af
oo
t 

to
 
ap
po
in
t 

ta
le
nt
ed
 

pe
rs
on
s 

on
 

th
es
e 

po
st
s.
 
Si
mi
la
rl
y 

a 
de
ci
si
on
 
ha
s 

be
en
 
ta
ke
n 

to
 
pu
t 

a 
Se
ni
or
 

Pr
of
es
so
r 

of
 

ex
tr
a-
 

or
di
na
ry
 

ta
le
nt
 

at
 
th
e 

He
ad
 

of
 

ea
ch
 

D
e
p
a
r
t
m
e
n
t
 

(w
he
re
ve
r 

av
ai
la
bl
e)
 

in
 

th
e 

sc
al
e 

of
 
Rs
 

2
,
5
0
0
—
1
0
0
—
3
,
0
0
0
.
 

 E
ff
or
ts
 
ar
e 

be
in
g 

ma
de
 

to
 
fi
nd
 

ou
t 

pe
rs
on
s 

fo
r 

th
es
e 

po
st
s 

an
d 

85
 
80
00
 

as
 

th
es
e 

pe
rs
on
s 

be
co
me
 

av
ai
la
bl
e,
 

th
ey
 

wi
ll
 

be
 

pu
t 

in
 
po
si
ti
on
. 

A 

lo
t 

of
 
eq
ui
pm
en
t 

ha
s 

al
re
ad
y 

be
en
 

pu
rc
ha
se
d 

an
d 

mo
re
 
eq
ui
p-
 

me
nt
 

as
 

15 
fe
lt
 
ne
ce
ss
ar
y 

wi
ll
 
al
so
 

be
 

pu
rc
ha
se
d 

(2
3-
1-
19
73
) 

fo
ll
ow
in
g 

sp
ec
ia
li
ti
es
 

 h
av
e 

st
ar
te
d 

fu
nc
ti
on
in
g.
 

N
e
u
r
o
l
o
g
y
 ; 

Ne
ph
ro
lo
gy
 

; 
Ur
in
ol
og
y;
 

Te
ta
nu
s 

; 
Ca
rd
io
lo
gy
 

; 
T.

 
B.
 

; 
an
d 

Bu
rn
 

Un
it
 

{3
0-

1-
19

73
) . 
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39
4 

In
 
re
pl
y 

to
 
th
e 

de
ba
te
 
on
 

Me
di

ca
l 

Go
ve

rn
or

’s
 

Ad
dr

es
s 

an
d|

 
He

al
th

 

39
5 

Bu
dg
et
 

Sp
ee
ch
 

of
 

F.
M.

, 
Me

di
ca

l 
da
te
d 

12
th

 
Ja

nu
ar

y,
 

19
72
 

an
d 

He
al
th
 

Th
e 

11
th
 
Ja
nu
ar
y,
 
19
72
 

By
 

th
e 

en
d 

एव
 
th

e 
Fo

ur
th

 
.. 

Pl
an

 
pe

ri
od

 
we
 

wi
ll
 

re
- 

no
va

te
 

81
1 

th
e 

32
 

ho
sp

i-
 

ta
ls
 
an

d 
eq
ui
p 

th
em

 
fu
ll
y 

wi
th
 
ne
w 

m
a
c
h
m
e
r
y
 

an
d 

ne
w 

eq
ui
pm
en
ts
. 

In
 

th
is

 
 c

on
ne

ct
io

n 
th

e 
wo

rk
 

in
 

23
 

 h
os

pi
ta

ls
 

is 
in

 
pr
og
re
ss
 

Th
e 

12
th
 
Ja
nu
ar
y,
 
19

72
 

(a
) 

To
 

im
pr

ov
e 

me
di

ca
l 

- 
fa
ci
li
ti
es
 
fu
rt
he
r 

al
l 

bu
t 

5 
of

 
th

e 
ho
sp
it
al
s 

an
d 

di
sp

en
sa

ri
es

 
 h
it
he
rt
o 

ru
n 

by
 

Lo
ca
l 

Bo
di

es
 

ha
ve
 
be

en
 
pr
ov
in
ci
al
is
ed
. 

T
h
e
 
r
e
m
a
i
n
i
n
g
 

fi
ve

 
wi

ll
 

be
 
pr

ov
in

ci
al

is
ed

 
du

ri
ng

 
19

72
-7

3 

(b
) 

A 
pr

op
os

al
to

 
ex

te
nd

 
th

e 
X
-
R
a
y
 

an
d 

La
b-
 

or
at
or
y 

fa
ci
li
ti
es
 

to
 

8 
Pr

im
ar

y 
He
al
th
 
Ce
nt
re
s 

du
ri

ng
 
19
72
-7
3 

is 
un

de
r 

co
ns
id
er
at
io
n 

of
 

Go
- 

v
e
r
n
m
e
n
t
 

(c
) 

By
 

19
71
-7
2,
 

15
 

al
lo
- 

pa
th
ic
 

an
d 

37
 

Ay
ur
- 

ve
di
c 

di
sp
en
sa
ri
es
 

wo
ul
d 

ha
ve
 
be

en
 
op
en
ed
 

in
 
th

e 
fi

rs
t 

th
re
e 

ye
ar
s 

of
 
th

e 
Fo
ur
th
 

Pl
an
. 

It
 

is 
pr
op
os
ed
 

to
 
op
en
 

10
 

ne
w 

al
lo

pa
th

ic
an

d 
3 

Ay
ur

ve
di

c 
di
sp
en
sa
ri
es
 

in
 
19
72
-7
3 
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OUTSTANDING ASSURANCES 

Relating to the 

LOCAL GOVERNMENT DFPARTMENT 

~ 

Note.—In case an assurance shown outstanding against a particular Depart- 
ment does not relate to it, the same may be transferred to the Department con- 
cerned under Tntimation to the Haryana Vidhan Sabha Secretariat 

(299—300)



Se
ri
al
 

Re
fe

re
nc

e 
De
pa
rt
me
nt
 

As
su
ra
nc
e 

Ac
ti

on
 
ta

ke
n 

by
 
th

e 
G
o
v
e
r
n
m
e
n
t
 

R
e
m
a
r
k
s
 

4 
5 

39
6 

St
ar

re
d 

Qu
es
ti
on
 
~N
o.
 

Lo
ca
l 

12
16
 

by
 

Sh
ri

 
Fa

te
h 

Go
ve
rn
- 

Ch
an
d 

सा
 

re
g 

: 
El
ec
- 

me
nt
 

ti
on
s 

to
 

Mu
ni
ci
pa
l 

Co
mm
it
te
es
 

in
 

th
e 

St
at
e 

39
7 

St
ar
re
d 

Qu
es
ti
on
 

No
. 

La
ca
l 

12
28
 

by
 
Dr
. 

R
a
m
e
s
h
w
a
r
 

Go
ve
Fp
- 

Da
ss
 

Gu
pt
a 

re
g 

:e
x-
 

me
nt
 

tr
ac
ti
on
 

of
 m

on
ey
 

by
 

C
h
a
i
r
m
a
n
 

Im
pr
ov
e-
 

me
nt
 
Tr
us
t,
 

Y
a
m
u
n
a
 

Na
ga
r 

Th
e 

2n
d 

Au
gu

st
, 

19
71

 

(9
) 

Ye
s,
 

El
ec

ti
on

s 
of

 
th

es
e 

mu
ni

ci
pa

l 
C
o
m
-
 

mi
tt
ee
s 

ar
e 

pr
op
os
ed
 

to
 

be
 

he
ld
 

in
 

ba
tc
he
s.
 

El
ec

ti
on

s 
to

 
th

e 
fo

ll
ow

- 
in

g 
:M

un
ic

ip
al

 
C
o
m
-
 

mi
tt
ee
s 

ar
e 

ex
pe

ct
ed

 
to

 
Il
ag
_;
ie
ld
in
 

No
ve
mb
er
, 

(1
) 

Ka
rn
al
 

; 
(2
) 

Ka
it

ha
l 

; 
(3
) 

Sh
ab

ad
 

; 
(4

) 
Pa

ni
pa

t 
; 

(5
) 

G
o
h
a
n
a
 

; 
(6
) 

Si
rs

a 
; 

(7
) 

T
o
h
a
n
a
 

; 
(8

) 
Ja
kh
al
 

; 
(9
) 

Fa
te
hb
ad
 

; 
(1
0)
 
Ka

lk
a 

; 
(1
1)
 
Pa

lw
al

 
; 

(1
2)
 
P
e
h
o
w
a
 

; 
(1
3)
 
Ho

da
l 

; 
(1
4)
 
Pa

ta
ud

i 
; 

. 
(1
5)
 
Fe

ro
ze

po
re

 
Jh

ir
ka

 
; 

(1
6)
 
Ha

il
ey

 
Ma

nd
i 

; 
an
d}
 

(1
7)
 
Fa
rr
uk
hn
ag
ar
 

Th
e 

3r
d 

Au
gu
st
, 

19
71
 

(@)
 Y

es
. 

Co
mp
la
in
ts
 
ha
ve
 

. 
be
en
 

re
ce
iv
ed
 

an
d 

ar
e 

un
de

r 
ex
am
in
at
io
n 
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4 

39
8 

Su
pp
le
me
nt
ar
y 

by
 

Sh
ri
 

Lo
ca
l 

S.
P.
 

Ja
is

wa
l 

on
 
St

ar
re

d 
Go
ve
rn
- 

Qu
es

ti
on

 
No

. 
12

28
 

of
 

me
nt
 

Dr
. 

R
a
m
e
s
h
w
a
r
 

Da
ss
 

’ 
Gu

pt
a 

as
 

to
 

ho
w 

lo
ng

 
ag

o 
th

e 
co

mp
la

in
t 

wa
s 

re
ce
iv
ed
 
an

d 
ho
w 

lo
ng

 
mo
re

 
15 

ex
pe

ct
ed

 
to
 
ta
ke
 

be
fo

re
 

th
e 

en
qu

ir
y 

is 
co
mp
le
te
d 

? 

39
9 

Re
pl
y 

to
 
Pa
rt
 

(¢
) 

of
 
Un
- 

Lo
ca
l 

St
ar
re
d 

Qu
es
ti
on
 

No
. 

Go
ve
rn
- 

13
35
 

by
 

Dr
. 

M
a
h
k
 

me
nt
 

Ch
an
d 

G
a
m
b
h
i
r
 
re
ga
rd
- 

in
g 

De
mo
li
ti
on
 

of
 
In
dr
a 

Ma
rk
et
 

40
0 

Un
st
ar
re
d 

Qu
es
ti
on
 
No
. 

 L
oc
al
 

6b
y 

Sh
ri
 

R
a
m
 

La
l 

 G
ov
er
n-
 

re
ga
rd
in
g 

ho
ld
in
g 

of
 

 m
en
t 

El
ec
ti
on
s 

10 
th

e 
Mu
ni
ci
- 

pa
l 

Co
mm
it
te
es
 

¢ 

Th
e 

co
mp

la
in

t 
wa
s 

re
- 

. 
ce

tv
ed

 
so

me
 

tw
o 

 oO
r 

th
re
e 

mo
nt

hs
 
ba
ck
 

-a
nd
 

we
 

wi
ll
 

tr
y 

to
 

co
mp

le
te

 
th

e 
en

qu
ir

y 
as
 

so
on
 

as
 

po
ss
ib
le
 

Th
e 

25
th
 
Oc
to
be
r,
 
19

71
 

Th
e 

ma
tt
er
 

fo
r 

th
e 

ar
ra
ng
e-
~ 

me
nt
 

of
 

al
te
rn
at
e 

ac
- 

c
o
m
m
o
d
a
t
i
o
n
 

fo
r 

re
- 

ha
bi
li
ta
ti
ng
, 

th
e 

sh
op
- 

ke
ep
er
s 

of
 

In
dr
a 

Ma
rk
et
, 

Y
a
m
u
n
a
 
Na
ga
r,
 

is 
un
de
r 

co
ns
id
er
at
io
n 

of
 

th
e 

‘G
ov
er
nm
en
t 

Th
e 

7t
h 

Ap
ri
l,
 
19
72
 

Th
is
 
ma
tt
er
 

is 
un
de
r 

co
n-
 

e 

si
de
ra
ti
on
 

of
 

th
e 

G
o
v
e
r
n
m
e
n
t
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O 

OUTSTANDING ASSURANCES 
Relating to the 

CONSOLIDATION DEPARTMENT 

Note.—In case an assurance shown outstanding against a particular 
Department does not relate to it, the same may be transferred to the 
Department concerned under intimation to the Haryana Vidhan Sabha 
Secretariat, 

(303-304)



L &
/
 

Se
ri
al
 

No
. 

D
e
p
a
r
t
m
e
n
t
 

Re
fe
re
nc
e 

Ac
ti
on
 

ta
ke
n 

by
 

As
su
ra
nc
e 

Go
ve
 
nm
en
t 

Mi
ni
st
er
 

R
e
m
a
r
k
s
 

40
1 

Co
ns
ol
id
at
io
n 

Un
st
ar
re
d 

Qu
es
- 

ti
on
 

No
. 

24
3 

as
ke
d 

by
 
Ma
jo
r 

A
m
i
r
 

Si
ng
h 

Ch
au
dh
ri
 

ga
rd
in
g 

Co
n-
 

so
hi
da
ti
on
 

of
 

fr
ag
me
nt
s 

 o
f 

la
nd
 

ho
ld
in
g 

of
 

Da
dr
1i
 

 T
eh
si
l 

in
 
Mo
hi
nd
er
ga
rh
 

. 
Di
st
ri
ct
 

Th
e 

16
th
 

Fe
br
ud
ry
, 

19
70
 

Th
e 

ex
is
ti
ng
 

st
af
f 

ha
s 

al
re
ad
y 

ta
ke
n 

up
 

a 
la

rg
e 

nu
mb
er
 

of
 

vi
ll
ag
es
 

fo
r 

co
ns
ol
id
at
io
n.
 

A
s
s
o
o
n
 

as
 

wo
rk
 

in
 
ha
nd
 

1s 
ov

er
, 

vi
ll
ag
es
 

fr
om
 

li
st

 
No
. 

1 
wi
ll
 
06

 
ta
ke
n 

up
 

fo
r 

th
e 

pu
rp
os
e.
 

Re
ve
nu
e 

Th
e 

wo
rk
 

in 
th
e 

vi
ll
ag
es
 

Mi
ni
st
er
 

gi
ve
n 

in
 
th
e 

en
cl
os
ed
 

li
st
 
No
. 

1 
wh
ic
h 

wa
s 

te
mp
or
ar
il
y 

le
ft
 
ov
er
, 

wi
ll
 
06
 
ta
ke
n 

up
 

nO
W 

in
 
th
e 

ne
xt
 
ph
as
e.
 
Wi
th
 

re
ga
rd
 

to
 
vi
ll
ag
e 

sh
ow
n 

in
 
en
cl
os
ed
 

li
st
 
No
. 

2 

vi
ll
ag
e 

At
el
a 

K
h
u
r
d
 

ha
s 

no
w 

be
en
 

re
vo
ke
d 

fr
om
 
pr
e-
 

li
mi
na
ry
 
st
ag
e 

an
d 

th
e 

wo
rk
 

11
 
th
is
 
vi
ll
ag
e 

wi
ll
 

be
 
c
o
m
p
l
e
t
e
d
 

as
 

ea
rl
y 

as
 
po
ss
ib
le
. 

St
ep
s 

 a
re
 

be
in
g 

ta
ke
n 

(0
 
ge
t 

th
e 

wo
rk
 

in
 
ot
he
r 

di
sp
ut
ed
 

vi
ll
ag
es
 
fi
na
li
se
d 

as
 
ea
rl
y 

as
 
po
ss
ib
le
 

In
 
re
sp
ec
t 

of
 
vi
ll
ag
es
 
me
nt
io
ne
d 

in
 

Ii
st
 
No
. 

2 
th
e 

po
si
ti
on
 

15 
as
 

un
de
r 

:—
 

(1
) 

Jh
uj
u 

Kh
ur
d.
—T
lu
s 

vi
ll
ag
e 

ha
s 

be
en
 
re
vo
ke
d 

by
 

th
e 

Se
tt
le
me
nt
 

Of
fi
ce
r,
 
Co
ns
ol
id
at
io
n 

of
 
Ho
ld
- 

in
gs
, 

Ka
rn
al
, 

un
de
r 

Se
ct
io
n 

36
 

of
 t

he
 
Co
ns
oh
id
at
io
n 

Ac
t,
 
fr
om
 

va
lu
at
io
n 

st
ag
e,
—w
id
e 

hi
s 

or
de
rs
 

da
te
d 

4t
h 

Se
pt
em
be
r,
 

19
70
. 

Th
e 

wo
rk
 

15 
10
 
pr
og
re
ss
 
no
w 

(2
) 

At
el
a 

Kh
ur
d.
—T
hi
s 

vi
ll
ag
e 

wa
s 

re
vo
ke
d 

by
 
th
e 

As
si
st
an
t 

 D
ir
ec
- 

to
r,
 
Co
ns
oh
da
ti
on
 

of
 
Ho
ld
in
gs
, 

fr
om
 

th
e 

va
lu
at
io
n 

st
ag
e.
 

Th
e 

कि 
wo
rk
 

is 
फ 

pr
og
re
ss
 

in
 

th
is
 

vi
ll
ag
e 

al
so
 

(3
) 

Ka
kr
ol
i 
H
u
k
m
i
.
—
T
h
e
 

pr
o-
 

ce
ed
in
gs
 

in
 

th
is
 

vi
ll
ag
e 

we
re
 

st
ay
ed
 
by
 
th
e 

Go
ve
rn
me
nt
. 

Th
is
 

R
e
h
r
o
d
i
—
T
h
e
 

Co
mm
it
te
e 

st
ay
 

or
de
r 

wa
s 

va
ca
te
d 

on
 
2n
d 

No
ve
mb
er
, 

19
70
 
an
d 

th
e 

Se
tt
le
- 

me
nt
 
Of
fi
ce
r,
 
Co
ns
ol
id
at
io
n 

of
 

Ho
ld
ng
s,
 
Ka
rn
al
, 

ha
s 

be
en
 
as
ke
d 

to
 

ge
t 

th
e 

po
ss
es
st
on
s 

ch
an
ge
d 

1 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

nu
mb
er
 

of
 

vi
ll
ag
es
, 

th
e 

co
ns
ol
id
at
io
n 

of
 w

hi
ch
 

15 
1a
 

ha
nd
, 

at
 

pr
es
en
t,
an
d 

th
e 

ti
me
 
by
 

wh
ic
h 

th
e 

wo
rk
 

of
 

co
ns
ol
id
at
io
n 

of
 

ho
ld
mg
s 

wi
ll
 
be
 

fm
is
he
d 

10
 

th
os
e 

vi
ll
ag
es
. 

Fu
rt
he
r,
 

th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 
kn
ow
 

th
e 

ti
m 

e 
by
 
wh
ic
h 

th
e 

wo
rk
 

of
 c

on
so
li
da
ti
on
in
 
th
e 

vi
ll
ag
es
, 

me
nt
io
ne
d 

m 
 L
is
t 

No
. 

1, 
wi
ll
 
be
 
ta
ke
n 

up
. 

Th
e 

Co
mm
ut
te
e 

al
so
 

ma
de
 

0b
- 

se
rv
at
io
ns
 

in
 

re
sp
ec
t 

of
 
vi
ll
ag
es
 

m
e
n
t
i
o
n
e
d
 in
 

 L
is
t 

No
. 

2, 
as
 

un
de
r 

;:
— 

Jh
uj
u 

Kh
ur
d 

an
d 

At
el
a 

K
h
u
r
d
.
—
 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 
to
 

kn
ow
 

th
e 

pr
og
re
ss
 
ma
de
 

50
 
fa
r 

in
 
re
sp
ec
t 

of
 
th
es
e 

vi
ll
ag
es
 

Ka
kr
ol
i 

H
u
k
m
i
.
—
T
h
e
 

Co
m-
 

mi
tt
ee
 
wo
ul
d 

 l
ik
e 

to
 
kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 
ab
ou
t 

th
e 

ch
an
ge
. 

in
 
th
e 

po
ss
es
st
on
s 

in
 
th
is
 

vi
ll
ag
e 

wo
ul
d 

li
ke
 

to
 
kn
ow
 

85..
. 

(0
 
wh
et
he
r 

 t
he
 

Se
tt
le
me
nt
 

~ 
Of
fi
ce
r 

we
nt
 

to
 

vi
ll
ag
e 

Re
hr
od
: 

an
d 

ma
de
 

an
y 

re
po
rt
 

af
te
r 

he
ar
in
gt
he
 

vi
ll
ag
es
. 

Th
e 

Co
mm
it
te
e 

fu
rt
he
r 
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6 
7 

th
is

 
vi

ll
ag

e 
as
 
ea

rl
y 

as
 
po
ss
ib
le
 

de
si

re
d 

to
 
kn
ow
 

th
e 

la
te
st
 

po
si
- 

ti
on
 

an
d 

al
so
 

th
e 

re
as
on
 

to
 
wh
y 

(4
) 

Re
hr
od
i 

—T
he
 

po
ss

es
si

on
s 

n 
th
e 

po
ss
es
si
on
s 

co
ul

d 
no
t 

be
 

th
is
 
vi

ll
ag

e 
ha
ve
 
no

t 
50

 
fa
r 

be
en
 

 c
ha

ng
ed

 
पा
 
sP
ti
e 

of
 

Po
li
ce
 
he
lp
 

ch
an
ge
d 

m 
sp
it
e 

of
 P

ol
ic
e 

he
lp

. 
Th

e 
Se
tt
le
me
nt
 

Of
fi
ce
r,
 

Co
n-
 

 C
hh
ab
ar
.—
Th
e 

Co
mm
it
te
e 

wo
yl
d 

so
li
da
ti
on
 

of
 
Ho
ld
in
gs
, 

ha
s 

be
en
 

“l
lk
e 

to
 

kn
ow
 

th
e 

ma
in
 

Te
as

on
g 

as
ke
d 

to
 

vi
si
t 

th
e 

vi
ll
ag
e 

an
dr
e-
 

as
 

to
 
wh
y 

th
e 

vi
ll
ag
er
s 

ar
e 

mn
ot
 

po
rt
 

af
te
r 

he
ar
in
g 

th
e 

vi
ll

ag
er

s 
as
 

 g
et
t'
ng
 

po
ss

es
si

on
s 

in
 

sp
it
e 

of
 

to
 
wh
at
 
ac
ti
on
 
ma
y 

be
 
ta
ke
n 

1n
 

th
e 

Po
li
ce
 
he
lp
 

an
d 

de
si
re
d 

to
 

re
sp
ec
t 

of
 
th
is
 
vi
ll
ag
e 

ll
)c

nfi
ml

vf
 
th
e 

la
te
st
 

po
si
ti
on
 

in
 

th
is
 

ch
a 

(5
) 

Ch
ha
pa
r.
—T
he
 
Sc

he
me

 
of
 t

hi
s 

vi
ll

ag
e 

ha
d 

be
en
 
va
ri
ed
 
un
de
r 

Ki
tl
an
a.
—T
he
 

Co
mm
it
te
e 

wo
ul
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OUTSTANDING ASSURANCES 

Relating to the 
PUBLIC RELATION DEPARTMENT 

Nofe.—In case an assurance shown outstanding against a particular Department docs not relate to it, the same may be transferred to the Depart- ment concernad under intimation to the Haryana Vidhan Sabha Secrotariat 

(313-314)
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QUTSTANDING ASSURAN CES 
Relating to 

FINANCE 

Note—In case an assurance shown outstanding against a particular Department does not relate to it, the same may be transferred to the Depari- ment concerned under intimation to Haryana Vidhan Sabha Secretariat, 

(317-318)
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Sernial 
Reference 

Department 
Assurance 

Action 
taken 

by 
the 

G
o
v
e
r
n
m
e
n
t
 

Remarks 
No. 

The 
25th 

October, 
1971 

403 
Supplementary 

by 
Ch. 

Finance 
Fiance 

Minister 
assured 

.. 
Chand 

R
a
m
 

on 
Starred 

the 
House 

that 
Govern- 

दि 
Question 

No. 
1264 

ask- 
ment 
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mnto 
the 

ing 
as 

to 
whether 

it 
1s 

complaint 
that 

the 
money 

in 
the 

knowledge 
of 

the 
meant 

for 
the 

Scholar- 
Government, 
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this 

ship/stipend 
of 

Harnans 
small 

savings 
collection 

students 
has 

also 
been 

in- 
mcludes 

the 
money 

meant 
cluded 

1n 
the 

Small 
Sav- 

for 
the 

scholarship/ 
ings 

Collections 
and 

has 
w 

stipend 
of 

Harijan 
stu- 

not 
been 

given 
to 

those 
= 

dents, 
if so, 

whether 
they 

students 
b 

are 
prepared 

to 
take 

ac- 
tion 

against 
those 

res- 
poasible 

for 
the 

collec- 
tion 

? 
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OUTSTANDING ASSURANCES 

- Relating to Dairy Development 

1 

Note —In case an assurance shown outstanding against a particular 
Department does not relate to it, the same may be transferred to the Depart- 
ment concerned under intimation to Haryana Vidhan Sabha Secretariat. 

(321-322)
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OUTSTANDING ASSURANCES 

Relating to Food and Supplies 

Note.—In cage an agssurance shown outstanding against a particular 
Department does not relate to it, the same may be transferred to the Depart- 
ment concerned under intimation to Haryana Vidhan Sabha Secretariat. 

. 

(325-326)



द
े
.
.
.
 

Se
ri
al
 

Re
fe

re
nc

e 
De
pa
rt
me
nt
 

As
su

ra
nc

e 
Ac
ti
on
 
ta

ke
n 

by
 
G
o
v
e
r
n
m
e
n
t
 

Re
ma

rk
s 

40
6 

Su
gg
es
ti
on
s 

ma
de

 
by

 
Sh
ri
 

F
o
o
d
 

an
d 

Ha
rd
wa
ri
 

La
l 

du
ri
ng
 

 S
yu

pp
li

es
 

‘h
is
 
Sp

ee
ch

 
on
 

th
e 

pr
iv
at
e 

re
so
lu
ti
on
 

re
. 

gi
vi
ng
 

of
 

su
bs

id
y 

on
 
th
e 

pa
tt

er
n 

of
 

De
tl

hi
 

(०
 
th

e 
co
ll
eg
es
 

es
ta

bl
is

he
d 

in
 
ru

ra
l 

ar
ea
s 

“T
he

re
 

15 
a 

so
ct

et
y 

of
 

pe
rh
ap
s 

Ro
ht

ak
 

or
 

Hi
ss
ar
 
ab
ou
t 

wh
ic

h 
it 

is 
sa
id
 
th

at
 

it 
ob
ta
in
ed
 
co
al
 

an
d 

so
ld

 
it 

in
 
bl

ac
k 

ma
r-
~ 

ke
t.
 

If
 t

he
re
 

is 
an
y 

tr
ut
h 

in
 

1t,
 
th
e 

ma
tt
er
 
sh

ou
ld

 
be

 
pu
t 

be
fo

re
 

al
l”
 

40
7 

Pa
rt
 

(c
) 

of
 
St
ar
re
d 

Qu
es
- 

Di
tt
o 

ti
on
 
No
. 

1 
by
 
Ch
. 

Sh
iv
 

R
a
m
 
V
e
r
m
a
 
“w
he
th
er
 

ke
ep
in
g 

m 
vi
ew
 

th
e 

al
l 

ro
un
d 

ri
se

 
in
 
pr
ic
es
 
th
e 

G
o
v
e
r
n
m
e
n
t
 

wi
ll
 

so
 

ar
ra
ng
e 

th
at
 
th
e 

fa
rm
er
 

sh
ou
ld
 

ge
t 

at
 
le
as
t 

Rs
 

10
 

Pe
r 

qu
in
ta
l 

mo
re
 

as
 
co
m-
 

pa
re
d 

to
 
th
e 

ra
te
 
of
 

th
e 

la
st
 
ye
ar
”’
 

40
8 

Un
st
ar
re
d 

Qu
es
ti
on
 
No
. 

Di
tt
o 

15
 
by
 
Sh
ri
 
R
a
m
 

La
l 

re
. 

th
e 

nu
mb
er
 

of
 
pe
nd
in
g 

Fo
od
gr
ai
n 

Li
ce
ns
es
 
du
ri
ng
 

th
e 

ye
ar
 
19
69
-7
0,
 
19
70
-7
1 

an
d 

19
71
-7
2.
 

. 
Th
e 

18
th
 
Ja
nu
ar
y,
 
19
72
 

Th
is
 
co
mp
la
in
t 

(r
eg
ar
di
ng
 

Ha
ry
an
a 

Ed
uc
at
io
n 

So
- 

ci
et
y)
 
ha
d 

co
me
 

to
 
ou
r 

no
ti
ce
 
be

fo
re

 
th
e 

d
e
m
a
n
d
 

in
 
co
nn
ec
ti
on
 
th
er
ew
it
h 

wa
s 

ma
de
 

by
 
Ch
au
dh
ri
 

Ha
rd
wa
ri
 

La
l.

 
We
 

ar
e 

en
qu
ir
in
g 

in
to
 
th
e 

ma
tt
er
 

an
d 

wi
ll

 
do
 

fu
ll
 
yu
st
ic
e.
 

We
 

sh
al
l 

tr
y 

to
 

ge
t 

th
os

e 
pe
rs
on
s 

ce
rt
ai
nl
y 

pu
ni
sh
ed
 

wh
o 

co
nt
ra
ve
ne
 

th
e 

la
w 

an
d 

ar
e 

gu
il
ty
. 

Le
ga
l 

ac
ti
on
 

wi
ll

 
de
fi
mt
el
y 

be
 

ta
ke
n 

ag
ai
ns
t 

th
em
. 

Wh
at
ev
er
 
ac
ti
on
 
we

 
ca
n 

ta
ke
 
un
de
r 

th
e 

la
w,
 

wi
ll
 

be
 
ta
ke
n 

an
d 

th
at

 
wi

ll
 
be

 
ba
se
d 

on
 
ju
st
ic
a.
 Th
e 

6t
h 

Ap
ri
l,
 
19

72
 

Th
e 

St
at
e 

G
o
v
e
r
n
m
e
n
t
 

wo
ul
d 

ce
rt

ai
nl

y 
ur
ge
 

th
at
 

in
 
fi
xi
ng
 
th

e 
pr

ic
e 

th
e 

G
o
v
e
r
n
m
e
n
t
 

of
 
In
di
a 

sh
ou

ld
 
to

ge
th

er
 
wi
th
 
ot
he
r 

fa
ct
or
s,
 
al
so
 
ta
ke
 
in
to
 

ac
- 

co
un
t 

th
e 

nc
re

as
e 

m 
th

e 
co
st
s 

of
 
ag

ir
cu

lt
ur

al
 

in
- 

pu
ts
 
th
at
 
ha

ve
 
ta
ke
n 

pl
ac
e 

ov
er
 
th

e 
ye

ar
. 

Th
e 

7t
h 

Ap
ri
l,
 
19
72
 

Th
e 

re
qu
is
it
e 

in
fo
rm
at
io
n 

is 
be
in
g 

co
ll
ec
te
d.
 

327



- 
ए
न
 

g
 

OUTSTANDING ASSURANCES 

Relating to the 

GENERAL ADMINISTRATION DEPARTMENT 

Note—In case an assurance shown outstanding against a particular 

Department does not relate to it, the same may be trans- 

ferred to the Department concerned under intimation to the 
Haryana Vidhan Sabha Secretariat. 

(329-330)



~
u
 

, 
तन
 
ज
ा
 

—
 

Re
fe
re
nc
e 

De
pa
rt
me
nt
 

As
su

ra
nc

e 
Ac

ti
on

 
ta

ke
n 

by
 
Go
ve
rn
me
nt
 

‘R
em

ar
ks

 

40
9 

St
ar

re
d 

Qu
es
ti
on
 
No

. 
12
35
, 

by
 

S.
 
At
ma
 

Si
ng
h 

re
. 

Ch
ie
f 

Mi
ni

st
er

’s
 

 P
eD

su
 

Fl
oo
d 

Re
li
ef
 
Fu
nd
 

G
E
N
E
R
A
L
 
A
D
M
I
N
I
S
T
R
A
T
I
O
N
 

Th
e 

20
th
 

Fe
br
ua
ry
, 

19
58

 

Ge
ne

ra
l 

Ad
- 

On
 

a 
su
pp
le
me
nt
ar
y 

by
 

mi
ni

st
ra

ti
on

 
S.

 
At

ma
 

S 
in

gh
, 

we
 

ha
ve
 

se
nt
 

fo
r 

th
e 

de
ta

il
s 

fo
r 

th
e 

mo
ne

y 
ad
va
nc
ed
 

to
 

M.
L.
A.
’s
 
an
d 

to
 
Sc

ho
ol

s 
an

d 
1ts

 
ad

ju
st

me
nt

s 
ot

he
rv

is
e 

Th
e 

Au
di

t 
Re

po
rt

 
re
la
ti
ng
 

(0
 

th
e 

Pe
ns

u 
Ch

ie
f 

Mi
ni
st
er
’s
 

Fl
oo

d 
No
 

fu
rt
he
r 

co
mm
un
ic
at
io
n 

in
 

th
e 

ma
tt
er
 
ha
s 

be
en
 
re
ce
iv
ed
 

fr
om
 

Re
li
ef
 
Fu
nd
 
sh

ow
in

g 
de

ta
il

s 
of

 
th

e 
G
o
v
e
r
n
m
e
n
t
 

th
e 
mo

ne
y 

ad
va
nc
ed
 

ou
t 

of
 
th
is
 

Fu
nd
 

to
 
M.
L 

A.
’s
 
an
d 

Sc
ho

ol
s,

 
et
c.
, 

we
re

 
re

ce
iv

ed
 

by
 

th
e 

Go
ve

rn
me

nt
 

in
 
No
ve
mb
er
, 

19
59
 

Ne
ce

ss
ar

y 
ac
ti
on
 

re
ga

rd
in

g 
ad

ju
st

me
nt

s 
is 

be
in

g 
ta
ke
n 

on
 

th
e 

ba
si

s 
of

 
th
at
 

re
po

rt
. 

A 
fu
rt
he
r 

co
mm

un
ic

a-
 

ti
on
 

 o
n 

th
e 

su
bj
ec
t 

wi
ll
 
fo
ll
ow
 

आ1
 

du
e 

co
ur

se
 

(F
ur

th
er

 
Ob
se
rv
at
io
n)
 

Th
e 

Co
mm
if
té
e 

re
gr

et
te

d 
to
 

no
te
 

th
e 

fa
il

ur
e 

of
 

th
e 

De
pa

rt
me

nt
 

co
nc
em
ed
 

to
 
su

pp
ly

 
th

e 
in
fo
r-
 

ma
ti

on
 
as
ke
d 

fo
r 

by
 
th
em
 

ea
rl

ie
r 

an
d 

de
st
re
d 

th
at
 

it 
sh

ou
ld

 
no

w 
se

nd
 

th
e 

re
qu

is
it

e 
in
fo
rm
at
io
n 

wi
th

ou
t 

an
y 

fu
rt

he
r 

de
la
y 

ex
- 

pl
am

in
g 

th
er

eb
y 

th
e 

re
as
on
s 

fo
r 

th
e 

de
la
y 

in
 
co

mp
la

nc
e 

th
er

eo
f 

(R
ep
ly
 

to 
Ob
se
rv
at
io
n)
 

(F
ur

th
er

 
Ob
se
rv
at
io
n)
 

Si
nc

e 
th

e 
ad

ju
st

me
nt

s 
of

 
th

e 
Pe

ps
u 

Th
e 

Co
mm

it
te

e 
wo
ul
d 

li
ke

 
to

 
Fl

oo
d 

Re
li

ef
 
Fu
nd
 
Ac

co
un

ts
 

kn
ow
 

th
e 

st
ep

s 
co
nt
em
pl
at
ed
 

ha
ve

 
no

t 
be
en
 

fi
na

ll
y 

se
tt
le
d,
 

or
 
ta

ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

in
re
ri
m 

re
pl

ie
s 

we
re

 
se
nt
 
re
gu
la
rl
y 

wh
en
 

th
e 

pe
rs
on
s 

co
nc

er
ne

d 
ar
e 

to
 

th
e 

Se
cr

et
ar

y,
 
Pu

nj
ab

 
Vi
dh
an
 

 n
ot

 
se

nd
in

g 
th
ei
r 

re
pl

ie
s 

de
sp

it
e 

331



Sa
bh
a.
 

In
te
ri
m 

re
pl
y 

wa
s 

se
nt
 

in
 
th
e 

pr
es
cr
ib
ed
 
pr
o 

fo
rm
a 

wi
th
 

re
pe
at
ed
 
re
mi
nd
er
s 

fr
om
 

th
e 

Go
ve
rn
me
nt
 

th
e 

De
pa
rt
me
nt
 
M
e
m
o
 

No
. 

4
W
G
I
I
-
 

7(
1)
-6
3/
19
04
2,
 
da
te
d 

th
e 

11
th
 

Se
p-
 

te
mb
er
, 

19
64
, 

85
 
de
si
re
d 

by
 
hi
m.
 

Th
us
 

th
e 

ma
tt
er
 

is 
un
de
r 

ac
ti
ve
 

co
ns
id
er
at
io
n 

of
 
Go
ve
rn
me
nt
. 

Th
e 

am
ou
nt
s 

ou
t 

of
 

Mi
ns
ts
r,
 

Pe
ps
u’
s 

Fl
oo
d 

Re
li
ef
 

Fu
nd
 

we
re
 

ad
va
nc
ed
 

mo
st
ly
 

to
 

M
.
L
.
A
S
,
 
ex
-M
.L
.A
.g
’ 

an
d 

th
ei
r 

re
la
ti
ve
s 

or
 

ce
rt
am
n 

Co
mm
ut
te
es
. 

De
sp
it
e 

re
pe
at
ed
 
re
mn
de
rs
 

th
ei
r 

fi
na
l 

re
pl
ie
s 

ar
e 

no
t 

fo
rt
hc
om
mn
g 

in
 
so
me
 

ca
se
s.
 

Ef
fo
rt
s 

ar
e 

be
mn
g 

ma
de
 
o 

ge
t 

th
es
e 

ac
co
un
ts
 

se
tt
le
d 

8५
 
ea
rl
y 

as
 
po
ss
ib
le
, 

th
er
ea
ft
er
 

2 

fi
na
l 

rz
pl
y 

to
 
th
e 

as
su
ra
nc
e 

wi
ll
 
be
 

se
nt
. 

th
e 

Ch
ie
f 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

al
so
 
li
ke
 

to
 
kn
ow
 
wh
et
he
r 

th
e 

Go
ve
rn
- 

me
nt
 

ha
s 

co
ns
id
er
ed
 

th
e 

di
s-
 

ab
il
it
y 

of
 
ta
ki
ng
 
an
y 

le
ga
l 

ac
ti
on
 

in
 

th
e 

ma
tt
er
 

Th
e 

as
su
ra
nc
e 

in
 
qu
es
ti
on
 
ar
os
e 

ou
t 

of
 
re
pl
y 

to
 
su
pp
le
me
nt
ar
y 

qu
es
ti
on
 

by
 
Sa
rd
ar
 
A
t
m
a
 
Si
ng
h 

wh
et
he
r 

th
e 

ad
va
nc
es
 
ma
de
 

to
 
th
e 

De
pu
ty
 
Co
mm
is
si
on
er
s,
 
Sc
ho
ol
s 

an
d 

M.
L.
As
, 

ha
d 

be
en
 
ad
ju
st
ed
 

an
d 

ac
co
un
te
d 

fo
r.
 

Th
e 

re
pl
y 

se
nt
 
by
 
th
e 

de
pa
rt
me
nt
 
m 

th
is
 

re
ga
rd
 
do
es
 
no
t 

sa
ti
sf
y 

th
e 

Co
m-
 

mi
tt
ee
. 

It
 

is 
tr
ue
 
th
at
 
no
 

au
di
t 

ob
je
ct
io
n 

on
 

th
is
 
su
bj
ec
t 

15 

p
e
n
d
i
n
g
 
wi
th
 
th
e 

G
o
v
e
r
n
m
e
n
t
.
 

Th
e 

Co
mm
it
te
e 

ar
e 

ha
rd
ly
 
co
n-
 

ca
rn
ed
 
wi
th
 

th
is
. 

Th
ei
r 

fu
nc
ti
on
 

15 
to
 

se
e 

wh
et
he
r 

th
e 

as
su
ra
nc
e 

gi
ve
n 

on
 

th
e 

fl
oo
r 

of
 
th
e 

H
o
u
s
e
 

ha
s 

be
en
 
im
pl
em
en
te
d 

1n 
le
tt
er
 

an
d 

sp
in
t.
 

 A
ft
er
 
go
mn
g 

th
ro
ug
h 

th
e 

re
pl
y 

se
nt
 
by
 
th
e 

de
pa
rt
me
nt
, 

332



(R
ep
ly
 

to 
fu
rt
he
r 

Ob
se
rv
at
io
n)
 

In
 
19
55
-5
6,
 

th
e 

fo
ll
ow
in
g 

ad
va
nc
es
 

we
re
 
gi
ve
no
ut
 

of
 

Pe
ps
u 

 C
hi
ef
 

Mi
un
is
te
r’
s 

Fl
oo
d 

Re
li
ef
 
Fu
nd
 

10
 

th
e 
M
e
m
b
e
r
s
 

of
 
Le
gi
sl
at
iv
e 

As
se
m-
 

bl
y 

an
d 

He
ad
ma
st
er
s,
 

et
c.
 
:-
- 

(1
) 

Sh
ri

 
R
a
m
 
Sa
ra
n 

Ch
an
d 

Mi
tt
al
, 

Co
nv
en
er
, 

Bh
ar
at
 
Se
wa
k 

Sa
ma
j,
 

Pe
ps
u,
—R
s 

15
,0
00
 

| 

(2
) 

Sh
ri
 
R
a
m
 
Sa
ra
n 

Ch
an
d 

Mi
tt
al
, 

Co
nv
en
er
, 

Bh
ar
at
 
Se
wa
k 

Sa
ma
j,
 

P
e
p
s
u
,
—
R
s
 

10
,0
00
 

(3
) 

Sh
ri
 
Ja

ga
n 

Na
th
, 

He
ad

ma
st

er
, 

D.
A.
V.
 
Hi
gh
 
Sc

ho
ol

, 
Hi
ss
ar
,—
 

Rs
 

5,
00
0 

th
e 

Co
mm

it
te

e 
fe
el
 
th
at
 
mu
ch
 

re
- 

m
a
m
s
 

10
 
be
 
do
ne
 

1n
 
th
is
 
be
ha
lf
. 

Th
ey

 
ar
e,
 
th

er
ef

or
e,

 
no

t 
sa

ti
sf

ie
d 

wi
th

 
th

e 
re

pl
y 

th
at
 

1t 
ha

s 
no
t 

be
en

 
po
ss
ib
le
 

fo
r 

th
e 

d
e
p
a
r
t
m
e
n
t
 

to
 
tr

ac
e 

ou
t 

th
e 

Pa
pe
rs
 
re
la
ti
ng
 

to
 

th
e 

ar
ea

s 
no
w 

fo
rm

in
g 

pa
rt

s 
of

 
th

e 
Ha

ry
an

a 
St

at
e.

 
Th
e 

de
pa
rt
me
nt
 

sh
ou
ld
 
mu

st
er

 
ha
rd
 

to
 

ge
t 

ho
ld
 

of
 

th
e 

re
le

va
nt

 
re

co
rd

 
an

d 
se
nd
 

a 
sa

ti
sf

ac
to

ry
 
re

pl
y 

to
 
th

e 
C
o
m
-
 

mu
tt
ee
. 

Fu
rt
he
r,
 

th
e 

ma
in

 
em
- 

ph
as
is
 
wa
s 

on
 

th
e 

ba
la
nc
e 

of
 

Rs
 
91

,0
00

 
re
ga
rd
in
g 

wh
ic

h 
in

fo
r-

 
ma
ti
on
 

ha
s 

no
t 

be
en
 

se
nt

. 
Th

e 
re

pl
y 

se
nt
 

by
 
th

e 
de

pa
rt

me
nt

 
on

ly
 

sp
ea
ks
 

fo
r 

an
 
am
ou
nt
 

of
 
Rs
 
35
,0
00
 

an
d 

fo
r 

th
at
 
ev
en
 

it 
ha

s 
no

t 
be
en
 

ma
de

 
cl
ea
r 

wh
et

he
r 

1t 
ha
s 

be
en
 

ad
ju
st
ed
 
an
d 

ac
co
un
te
d 

fo
r.
 

Th
e 

Co
mm

ut
te

e 
do

 
no

t 
fe
el
 
in
cl
in
ed
 

to
 

dr
op
 

th
e 

as
su

ra
nc

e 
an

d 
de

si
re

 
th
at
 
th
is
 
ma
y 

be
 
fu
ll
y 

im
pl

em
en

t-
 

ed
 
an
d 

th
e 

ac
ti
on
 
ta
ke
n 

by
 
th

e 
G
o
v
e
r
n
m
e
n
t
 
1 

th
is
 
be

ha
lf

 
be

 
in
ti
ma
te
d 

to
 
th
em
 

at
 
th

e 
ea
rl
ie
st
 

333



(व
) 

La
te
 
Sh
ri
 
Ma

j.
 
Am
ir
 

Si
ng
h,
 

De
pu
ty
 

Mi
ni
st
er
, 

Pe
ps
u,
— 

Rs
 

5,
00
0 

2.
 
Th
e 

Pu
nj
ab
 
G
o
v
e
r
n
m
e
n
t
 
ha
d 

be
en
 
pr
oc
es
si
ng
 

th
is
 
ca
se
 
fo
r 

fu
ll
 

te
n 

ye
ar
s.
 

At
 
th
et
me
 

of
 

Re
- 

or
ga
ni
sa
ti
on
-o
f 

St
at
es
 

m 
19
66
, 

no
 
re
co
rd
 
re
ga
rd
mg
 

th
es
e 

ad
va
nc
es
 

1n
 
80
 

fa
r 

as
 
Ha
ry
an
a 

ar
ea
s 

we
re
 

co
nc
er
ed
, 

wa
s 

ha
nd
ed
 

ov
er
 

to
 

Ha
ry
an
a 

Go
ve
rn
me
nt
. 

In
 

sp
it
e 

of
 
be
st
 
ef
fo
rt
s,
 

1t 
ha
s 

no
t 

be
en
 
00
5-
 

si
bl
a 

at
 
th
is
 
st
ag
e 

to
 
tr
ac
e 

ou
t 

th
e 

pa
pe
rs
 
re
la
ti
ng
 

to
 
Ha
ry
an
a 

ar
ea
 

et
th
er
 
fr
om
 

th
e 

pr
es
en
t 

Pu
nj
ab
 
Go
- 

ve
rn
me
nt
 

or
 
fr
om
 

th
e 

Ce
nt
ra
l 

Re
- 

co
rd
s.
 

Th
e 

St
at
e 

Go
ve
rn
me
nt
, 

th
er
af
or
e.
 
re
qu
es
t 

th
at
 
th
e 

as
su
r-
 

an
ce
 
ma
y 

ki
nd
ly
 

be
 
de
le
te
d.
 

No
 

au
di
t 

ob
je
ct
io
n 

on
 

th
is
 
su
bj
ec
t 

15 
pe
nd
in
g 

wi
th
 

G
o
v
e
r
n
m
e
n
t
 

Pr
im
a 

fa
ci
e,
 

th
is
 
as
su
ra
nc
e 

pe
r-
 

'. 
ta
in
s 

to
 
Pr
e-
re
or
ga
ni
sa
ti
on
 

pe
ri
od
 

an
d 

co
nc
er
ns
 

th
e 

ne
w 

St
at
e 

of
 

Pu
nj
ab
. 

(R
ep
ly
 

to
 
fu
rt
he
r 

Ob
se
rv
at
io
n)
 

Th
er
e 

is 
so
me
 
co
nf
us
st
on
 
ab
ou
t 

th
e 

fi
gu
re
 

of
 
Rs
 
91
,0
00
 
me
nt
io
ne
d 

by
 

th
e 

C
o
m
m
u
t
t
e
e
 

an
d 

th
e 

fi
gu
re
 

of
 

Rs
 

35
,0
00
 
me
nt
io
ne
d 

by
 
th
e 

Ha
r-
 

ya
na
 
G
o
v
e
r
n
m
e
n
t
 

in
 
th
ei
r 

le
tt
er
 

No
. 

4
7
7
9
-
3
P
P
-
7
0
/
2
6
7
4
3
,
 

da
te
d 

9t
h 

Se
pt
em
be
r,
 

19
70
 

As
 
wo
ul
d 

be
 
se
en
 

fr
om
 

th
e 

Pu
nj
ab
 

Vi
dh
an
 
Sa
bh
a 

de
ba
te
, 

da
te
d 

th
e 

20
th
 
Fe
br
ua
ry
, 

(F
ur
th
er
 
Op
se
rv
at
io
n)
 

Th
e 

C
o
m
m
i
t
t
e
e
 

or
al
ly
 

ex
am
in
ed
 

th
e 

_r
ep
re
se
nt
at
iv
es
 

of
 

Ge
nc
ra
l 

Ad
mi
ni
st
ra
ti
on
 
De
pa
rt
me
nt
 

00
 

10
th
 
Se
pt
em
be
r,
 

19
71
 

an
d 

th
e 

re
- 

pr
es
en
ta
tt
ve
 

of
 

th
e 

De
pa
rt
me
nt
 

pr
om
is
ed
 

to
 

su
pp
ly
 

an
 

ex
tr
ac
t 

fr
om
 

th
e 

Au
di
t 

Re
po
rt
 
re
la
ti
ng
 

to
 
Sh
r1
 
R
a
m
 
Sa
ra
n 

C
h
a
n
d
 

Mi
tt
al
 

an
d 

Sh
ri
 
Ja
ga
n 

Na
th
, 

He
ad
ma
st
er
, 

334



19
58
 

(c
op
y 

ob
ta
in
ed
 

fr
om
 

th
e 

H
a
r
y
a
n
a
 
Vi
dh
an
 
Sa

bh
a 

Se
cr

et
ar

ia
t 

L
i
b
r
a
r
y
)
a
s
u
m
 

of
 
Rs

 
si
x 

la
kh

s 
is 

- 
st

at
ed

 
to
 
ha
ve
 

be
en
 

co
ll
ec
te
d 

fo
r 

th
e 

Fl
oo

d 
Re
li
ef
 
Fu

nd
, 

ou
t 

of
 
wh

ic
h 

Rs
 

fi
ve
 
la

kh
s 

ha
d 

be
en
 

sp
en
t,
 

le
av
- 

in
g 

a 
ba

la
nc

e 
of

 
Rs

 
91

,0
00

. 
A 

pe
ru

sa
l 

of
 
th

e 
Or

ig
in

al
 
as

su
ra

nc
e 

wo
ul
d 

sh
ow

 
th

at
 
th

e 
as
su
ra
nc
e 

gi
ve
n 

wa
s 

fr
.c
 t

he
 
de

ta
il

s 
of

 
th

e 
m
o
n
e
y
 
ad
va
nc
ed
 

to
 
M
.
L
.
A
s
 

an
d 

to
 
Sc

ho
ol

s 
an

d 
it

s 
ad

ju
st

me
nt

s 
an

d 
no
t 

to
 
th

e 
de

vo
lu

ti
on

 
of
 
ca
sh
 
ba

- 
la

nc
e 

of
 P

ep
su

 
Ch

ie
f 

Mi
ni

st
er

’s
 

o 
Fl
oo
d 

Re
li

ef
 
Fu

nd
 

to
 

th
e 

su
cc

es
so

r 
St

at
e 

of
 
Po

st
 

1s
t 

No
ve
mb
er
, 

19
56
 

Pu
nj
ab
, 

(2
) 

So
 

fa
r 

85
 
th

e 
de
ta
il
s 

of
 
mo
ne
y 

ad
va
nc
ed
 
to
M.
L.
As
.,
el
c.
,a
re
 
co
n-
 

ce
rn

ed
, 

th
e 

fi
le
s 

av
ai

la
bl

e 
पा

 
th

e 
pr

es
en

t 
P
u
n
j
a
b
S
t
a
t
e
 

as
 

we
ll

as
 

हा.
 

th
e 

ol
d 

Ce
nt
ra
l 

Re
co
rd
 

ha
ve

 
be
en
 

se
ar
ch
ed
 

bu
t 

c
o
m
p
l
e
t
e
 
pa
pe
rs
 

ar
e 

no
t 

tr
ac

ea
bl

e 
It 

ha
s,
 

ho
wc
ve
r,
 

be
en

 
po
ss
ib
le
 

to
 
lo

ca
te

 
on
e 

fi
le

in
 

' 
wh
ic
h 

Ma
j.
 
Am
ir
 

Si
ng
h 

re
nd

er
ed

 
| 

जि 

ac
co
un
t 

of
 
Rs
 
5,

00
0 

ad
va

nc
ed

 
10

 
hu

m 
fr
om
 

th
us
 
Fu
nd
 
an

d 
th

e 
Go

ve
rn

- 
me
nt
 

on
 

17
th
 
Au
gu
st
, 

19
56
 
ap
pr
ov
- 

ed
 
th

e 
ad

ju
st

me
nt

 
of
 
th
is
 
am
ou
nt
 

Fr
om
 

di
sc
us
si
on
s 

wi
th
 

th
e 

of
fi

ci
al

s 
of
 

Pu
nj
ab
 

Cu
vi
l 

Se
cr
et
ar
ia
t,
 

it 

tr
an
sp
ir
es
 

th
at
 
si
mi
la
r 

ac
ti
on
 

in
 
re

s-
 

. 

pe
ct
 

of
 

ot
he

r 
ca
se
s 

ha
ve
al
so
 

be
en

 
ta
ke
n 

an
d 

th
e 

on
ly
 

ou
ts
ta
nd
in
g 

ad
va
nc
es
 

pe
rt
ai
n 

to
 

th
e 

di
st
ri
ct
s 

of
 
Bh

at
in

da
 

an
d 

Sa
ng
ru
r,
 

fo
r 

wh
ic
h 

th
e 

ma
tt
er
 

15 
be
in
g 

pu
rs
ue
d 

by
 

th
e 

Pu
nj
ab
 
Go
ve
rn
me
nt
 

wi
th
 

th
e 

re
s-
 

pe
ct
iv
e 

De
pu
ty
 
Co
mm
is
si
on
er
. 

It
 

wo
ul
d 

th
us
 

06
 
se
en
 

th
at
 

it 
is 

no
t 

fe
as
ib
le
 

fo
r 

th
e 

Ha
ry
an
a 

Go
ve
rn
- 

° 

me
nt
 

to
 
re
op
en
 

th
es
e 

ca
se
s 

at
 

th
is
 

335



—
 
—
—
 —
 

st
ag

e 
an
d 

th
ey
, 

th
er
ef
or
e,
 
re

qu
es

t 
th
at
 

th
e 

as
su

ra
nc

e 
ma
y 

ki
nd
ly
 

be
 

de
le
te
d 

(1
5-

6-
71

) 

(R
ep
ly
 

to
 f
ur

th
er

 
O 
bs
er
va
ti
on
) 

(F
ur

th
er

 
Op
se
rv
at
io
n)
 

An
 

ex
tr

ac
t 

of
 
th

e 
au

di
t 

no
te
co
n-
 

Th
e 

Co
mm
ui
tt
ee
 
de

si
re

d 
th
at
 
th

e 
ce

rn
in

g 
Sh
r1
 
R
a
m
 

Sa
ra
n 

Ch
an

d 
ac
co
un
ts
 

re
la

ti
ng

 
to

 
th

e 
am

ou
nt

 
Mi

tt
al

 
an
d 

th
e 

He
ad

ma
st

er
, 

D 
A 

V 
di

sb
ur
se
d 

to
 

Sh
ri
t 
R
a
m
 

 S
ar
an
 

Hi
gh
 

Sc
ho
ol
, 

Hi
ss

ar
 

15 
se
nt
 
he

re
- 

Ch
an

d 
Mi

tt
al

 
पा

 
th
is
 

ca
pa

ci
ty

 
as
 

wi
th

, 
th

e 
co
nv
en
er
 

of
 

th
e 

Bh
ar

at
 

Se
wa
k 

Sa
ma
y,
 
Pe

ps
u 

be
 

go
t 

se
ar
ch
ed
 

ou
t 

(9
-1
2-
71
) 

an
d 

su
pp
li
ed
 

to
 
th

e 
C
o
m
m
i
t
t
e
e
s
 

at
 

th
e 

ea
rl

ie
st

 
Fu

rt
he

r 
if 

th
e 

ac
- 

co
un

ts
 
we
rc
 

no
t 

av
ai

la
bl

e 
Sh
n 

Mi
tt
al
 

be
 
re

qu
es

te
d 

to
 

fu
rn

is
h 

fr
es

h 
ac

co
un

ts
 

(9
-1

1-
72

) 

A
U
D
I
T
 
N
O
T
E
 
O
N
 
T
H
E
 
A
C
C
O
U
N
T
S
 

OF
 
E
R
S
T
W
H
I
L
E
 
P
E
P
S
U
 
S
T
A
T
E
 

C
H
I
E
F
 
M
I
N
I
S
T
E
R
S
 

F
L
O
O
D
 

R
E
L
I
E
F
 
F
U
N
D
 

Pr
ej
im
in
ar
y.
—T
he
 
au
di
t 

of
 
th

e 
ac

co
un

ts
 

01
 
th

e 
er

st
wh

il
e 

Pe
ps
u 

Ch
ie
f 

Mi
ni
st
er
’s
 

Fl
oo
d 

Re
li

ef
 

Fu
nd
 
wa
s 

ta
ke
n 

up
 

in
 
ac
co
rd
an
ce
 
wi
th
 
th

e 
en

do
rs

em
en

t 
No
 

15
21

-W
GI

I-
58

/2
60

90
, 

da
te

d 
th

e 
20
th
 

Au
gu

st
, 

19
58

, 
fr
om
 

th
e 

Ch
ie
f 

Se
cr

et
ar

y 
to

 
 G

ov
er

nm
en

t,
 
Pu

nj
ab

 
to

 
my
 
ad
dr
es
s 

Th
e 

re
le
va
nt
 

re
- 

co
rd

s 
we
re
 

no
t 

ea
si
ly
 
av

ai
la

bl
e.

 
Th

e 
mo
st
 
im

po
rt

an
t 

fi
le

 
No

 
C(
66
)-
A/
C-
19
55
-V
ol
um
e 

1,
 
wa
s 

no
t 

ma
de
 
av

ai
la

bl
e 

an
d 

15 
al
le
ge
d 

10
 
ha

ve
 
be

en
 

lo
st

 
Th

e 
re

su
lt

 
of

 
ex
am
in
at
io
n 

of
 
th

e 
ac
co
un
ts
 
in

co
r-

 

po
ra

te
d 

in
 
th

e 
su
cc
ze
di
ng
 
pa

ra
gr

ap
h 

15,
 
th
er
ef
or
e,
 

re
st

ri
ct

ed
 

to
 
th

e 
re

co
rd

s 
wh
ic
h 

we
re

 
ma
de
 

av
ai

l-
 

ab
le

 
af

te
r 

a 
go
od
 

de
al
 

of
 
co

rr
es

po
nd

en
ce

 
fo

r 
ov
er
 

ay
ea

r 

2.
 

L
O
S
S
 
OF

 
R
E
C
E
I
P
T
 
B
O
O
K
S
 
A
N
D
 
C
O
L
L
E
C
T
I
O
N
S
 
M
A
D
E
 
T
H
E
R
E
O
N
 

2 
Mi

sa
pp

li
ca

ti
on

 
of

 
fu
nd
, 

K
o
k
 

क
क
 

कन
ने
 

336



41
0 

Mn
ot
io
n 

mo
ve
d 

by
 

th
e 

(प
ार
्ट
 
Mi
ni
st
er
 

re
. 

di
vi
si
on
 

of
 
fu
nd
s 

of
 

Pu
nj
ab
 
Pa
rl
ia
me
nt
ar
y 

G
r
o
u
p
 

(b
) 

Th
e 

co
ll
ec
ti
on
s 

ma
de
 
we
re
 

to
 

be
 

us
ed
 

ex
cl
us
iv
el
y 

fo
r 

gi
vi
ng
 

re
li
et
 

to
 
th
e 

fl
oo
d-
st
ri
ck
en
 

in
 

th
e 

fo
ll
ow
in
g 

८8
56
5,
 

th
e 

Fu
nd
 

wa
s 

ts
cd
on
 

th
e 

ob
je
ct
s 

ot
he
r 

th
an
 

th
os
e 

fo
r 

wh
ic
h 

फि
ट 

co
ll
ec
ti
on
s 

we
re
 

ma
de
 

:—
 

Vo
uc
he
r 

No
. 

an
d 

Da
te
 

Pu
rp
os
e 

A
m
o
u
n
t
 

(3
) 

Ch
. 

No
. 

46
75
2,
 
da
te
d 

15
th
 

Th
e 

am
ou
nt
 
wa
s 

pa
id
 

to 
th
e 

He
ad
ma
st
er
 

D.
A.
V.
 

5,
00
0 

Fe
br
ua
ry
, 

19
56
 

Hi
gh
 
Sc
ho
ol
, 

Hi
ss
ar
 

as
 
th
e 

Ch
ie
f 

Mi
ni
st
er
 
wa
s 

an
 

ol
d 

st
ud
en
t 

of
 
th
e 

sc
ho
ol
 
wh
ic
h 

wa
s 

no
t 

wi
th
in
 

th
e 

ju
ri
sd
ic
ti
on
 

of
 
th
e 

Pe
ps
u 

5.
 

Ac
co
un
ts
 

no
t 

pr
od
uc
ed
 
wh
ic
h 

mi
gh
t 

tu
rn
 
ou
t 

to
 
be
 
ca
se
s 

of
 

em
be
zz
le
me
nt
/m
is
ap
pr
op
ri
a-
 

ti
on
 

: 
ou
to
f 

Rs
 

5,
85
,3
15
/1
2/
6 

ad
va
nc
ed
 

to
 

of
fi
ci
al
s/
no
n-
of
fi
ci
al
s 

th
e 

fo
ll
ow
in
g 

of
fi
ci
al
s/
no
n-
 

of
fi
ci
al
s 

ha
ve
 
no
t 

re
nd
er
ed
 

ac
co
un
t 

in
sp
it
e 

of
 

re
pe
at
ed
 

re
mi
nd
er
s.
 
Im
me
di
at
e 

st
ep
s 

ma
y 

be
 
ta
ke
n 

el
th
gr
 é

o 
ob
ta
in
 

th
e 

ac
co
un
ts
 
an
d 

ge
t 

th
em
 

au
di
te
d 

fa
il
in
g 

wh
ic
h 

th
e 

am
ou
nt
s 

sh
ou
ld
 

no
tb
e 

re
- 

fu
nd
ed
 

:(
— 

Se
ri
al
 

Ch
eq
ue
 
No
. 

Pe
rs
on
 

(0
 
w
h
o
m
 

ad
- 

Pu
rp
os
e 

A
m
o
u
n
t
 

Re
ma
rk
s 

No
. 

an
d 

da
te
 

va
nc
ed
 

Rs
 

49
 

Sh
ri
 
R
a
m
 

Sa
ra
n 

Fo
r 

pr
ov
id
in
g 

cl
ot
he
s 

15
,0
00
 

It 
wa
s 

mt
im
at
ed
 

th
at
 

Da
ss
, 

C
o
n
v
e
n
e
r
,
 

an
d 

m
e
d
i
c
i
n
e
s
 

to
 

10
,0
00
 

th
e 

ac
co
un
ts
 
ha
d 

Bh
ar
at
 
Se
wa
k 

Sa
ma
j,
 

fl
oo
d-
st
ri
ck
en
 
pe
op
le
 

be
en
 

re
nd
er
ed
 

to
 

Pe
ps
u 

of
 
Pe
ps
u 

th
e 

Ch
ie
f 

Mi
ni
st
er
, 

Pe
ps
u.
 

Th
e 

re
co
rd
 

15 
be
in
g 

se
ar
ch
ed
 

by
 

- 
th
e 

Ch
ie
f 

 S
ec
re
ta
ry
 

to
 
G
o
v
e
r
n
m
e
n
t
,
 

Pu
nj
ab
 

T
h
e
2
3
r
d
 
Ju
ly
 

19
68
 

G:
ne
ra
l 

We
 

wi
ll
 
tr
y 

ou
r 

be
st
to
 

~ 
Th
e 

ma
tt
er
 
ha
s 

si
nc
e 

be
en
 
re
fe
rr
ed
 

Th
e 

Co
mm
yt
te
e 

wo
ul
d 

li
ke
 
to
 
0६
, 

‘A
im
in
is
- 

 d
sm
an
d 

o
u
r
s
h
a
r
e
f
r
o
m
 

to
 
th
e 
G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

in
fo
rm
ed
 

of
 
th
e 

la
te
st
 
po
si
ti
on
 

पा
 

tr
at
io
n 

th
e 

Pu
nj
ab
 
Pa
rl
ia
me
nt
ar
y 

un
de
r 

se
ct
io
n 

65
 

of
 
th
e 

Pu
nj
ab
 

th
e 

ma
tt
er
 

Gr
ou
p 

wh
ic
h 

wa
s 

du
e 

Re
or
ga
ni
sa
ti
on
 
Ac
t,
19
66
. 

~T
he
ir
 

at
 
th
e 

ti
me
 

of
 
re
-o
rg
an
is
- 

re
pl
y 

1s 
st
il
l 
aw
ai
te
d.
 

Th
e 

ma
tt
er
 

sa
ti
on
. 

wi
ll
 
06
 
pu
rs
ue
d*
fu
rt
he
r.
 

337



(R
ep
ly
 

to
 
Ob
se
rv
at
io
n)
 

(F
ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

of
 

In
di
a 

to
 
w
h
o
m
 

Th
e 

C
o
m
m
i
t
t
e
 

wo
ul
d 

Ii
ke
 

to
 

th
e 

ma
tt
er
 
wa
s 

re
fe
rr
ed
 
un
de
r 

se
ct
io
n 

65
 

of
 

th
e 
Pu
nj
ab
 

Re
- 

, 
or
ga
ni
sa
ti
on
 
Ac
t,
 
19
66
, 

de
si
re
d 

to
 

ha
ve
 
co
pi
es
 

of
 
th
e 
M
e
m
o
r
a
n
d
a
 

of
 

As
so
ci
at
io
n 

an
d 

By
e-
la
ws
 

of
 t

he
 

In
di
an
 
Pa
rl
ia
me
nt
ai
y 

As
so
ci
at
io
n 

an
d 

C
o
m
m
o
n
-
W
e
a
l
t
h
 
Pa
rl
ia
me
nt
- 

ar
y 

As
so
cl
at
io
n.
 

Th
ey
 

al
so
 
wa
nt
- 

ed
 

to
 
k
n
o
w
 

th
e 

a
m
o
u
n
t
s
 

of
 
un
- 

sb
en
t 

gr
an
ts
 
ly
in
g 

wi
th
 
th
es
e 

as
so
- 

c1
at
io
ns
 

on
 

31
st
 
Oc
to
be
r,
 

19
66
 
an
d 

wh
et
he
r 

th
es
e 

as
so
ci
at
io
ns
 

we
re
 

re
gi
st
er
ed
 
so
ci
et
ie
s 

 A
s 

th
is
 
in
fo
r-
 

a
t
i
o
n
 

15 
no
t 

av
ai
la
bl
e 

wi
th
 

th
e 

H
a
r
y
a
n
a
 
G
o
v
e
r
n
m
e
n
t
,
 

Pu
nj
ab
 

G
o
v
e
r
n
m
e
n
t
 

ha
s 

be
en
 

re
 q

ue
st
ed
 

to
 

su
pp
ly
 

th
e 

sa
me
 

 T
he
rr
 
re
pl
y 

15 
st
il
la
wa
it
ed
 

Th
ey
 

ar
e 

be
in
g 

re
- 

mi
nd
ed
 

re
gu
la
rl
y 

(R
ep
ly
to
 
fu
rt
he
r 

Ob
se
rv
a 

ti
on
) 

Th
er
e 

ha
g 

be
en
 

11
0 
ch
an
ge
in
 

th
e 

Do
si
ti
on
 
in
ti
ma
te
d 

to
 t
he
 
Vi
dh
an
 

Sa
bh
a,
__
vi
ge
 

le
tt
er
 
No
 

33
15
-P
o)
 

k
n
o
w
 

th
e 

[8
16
51
 
po
si
ti
on
 

in
 

th
e 

m
a
t
t
e
r
 

( 
Fu
rt
he
r 

Ob
se
rv
at
io
n)
 

Th
e 

C
o
m
m
u
t
t
e
e
 
wo
ul
d 

li
ke
 

10
 

kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 

in
 
th
e 

ma
tt
er
. 

(4
)-
70
/2
41
59
, 

da
te
d 

11
th
 
Se
pt
em
be
r,
 

19
70
. 

H
o
w
e
v
e
r
,
 

th
e 

Pu
nj
ab
 

Go
ve
rn
me
nt
 

ar
e 

be
in
g 

re
mi
nd
ed
 

re
gu
la
rl
y 

10
 
ex
pe
di
te
 

th
er
r 

re
pl
y 

in 
th
e 

ma
tt
e;
. 

(R
ep
ly
 

to
 f

ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
er
e 

ha
s 

be
en
 

10
 
ch
an
ge
 

in
 
th
e 

po
si
ti
on
 
mt
im
ma
te
d 

10
 
th
e 

Vi
dh
an
 

Sa
bh
a,
 

_v
ig
el
et
ie
r 

No
. 

53
93
-P
ol
. 

(4
)-
70
/3
24
51
2,
 
da
te
d 

31
st
 
D
e
c
e
m
-
 

(F
ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
e 

C
o
m
m
u
t
t
e
e
 

Wo
ul
d 

li
ke
 

to
 

k
n
o
w
 

as
 

to
 
wh
et
he
r 

th
e 

Go
ve
rn
- 

me
nt
 
pr
op
os
e 

to
 
ad
op
t 

so
me
 
ot
he
r 

al
te
rn
at
iv
e 

m
e
t
h
o
d
 

to
 
re
co
ve
r 

338



व 

be
r,
 
19
70
 

Ho
we
ve
r,
 

th
e 

Pu
nj
ab
 

th
is
 
am
ou
nt
 

if 
so
; 

wh
at
 

is 

Go
ve
rn
me
nt
 

ha
s 

be
en
 
re
mi
nd
ed
 

to
 

th
at
 

? 
ex
pe
di
te
 

th
ei
r 

re
pl
y 

1n
 
th
e 

ma
tt
er
. 

(1
6-
3-
71
) 

(1
2-
7-
71
) 

(R
ep
ly
to
 
fu
th
er
 
Ob
se
rv
at
io
n)
 

(F
ur
th
er
 
Ob
se
rv
at
io
n)
 

Th
e 

Go
ve
rn
mi
en
t 

of
 I

nd
a,
 

to
 
w
h
o
m
 

Th
e 

Co
mm
it
te
e 

de
ci
de
d 

1०
 
ke
ep
 

th
e 

ma
tt
er
 
wa
s 

re
fe
rr
ed
, 

ha
ve
nt
i-
 

 t
hi
s 
as
su
ra
nc
e 

pe
nd
in
g.
 

ma
te
d 

th
at
 
se
ct
io
n 

65
 

of
 
th
e 

Pu
n-
 

ja
b 

Re
-o
1g
an
is
at
io
n 

Ac
t,
 
19
66
 
do
es
 

(2
6-
8-
71
) 

no
t 

ap
pl
y 

in
 
th
is
ca
se
 

 T
he
y 

ha
ve
, 

th
er
ef
or
e,
 
s
h
o
w
n
 

th
ei
r 

in
ab
il
it
y 

to
 

in
te
rf
er
e 

10
 
th
e 

ma
tt
er
 

 I
ti
s,
 

ho
we
ve
r,
 
co
ns
td
er
ed
, 

th
at
 
Me
mb
er
s 

of
 
th
e 
H
a
r
y
a
n
a
 
Br
an
ch
 

of
 
In
di
an
 

Pa
rh
ia
me
nt
ar
y 

As
so
ci
at
io
n 

an
d 

C
o
m
m
o
n
w
e
a
l
t
h
 
Pa
rl
ia
me
nt
ar
y 

As
so
ci
at
io
n 

ar
e 

en
ti
tl
ed
 

to
 
th
e 

di
vi
gi
on
 

of
 
un
sp
en
t 

gr
an
ts
 

of
 

th
es
e 

As
so
cr
at
io
ns
 
an
d 

th
ey
 

ca
n 

th
em
se
lv
es
 
cl
am
m 

th
es
e 

fu
nd
s 

by
 

ta
ki
ng
 
ap
pr
op
ri
at
e 

le
ga
l 

me
as
ur
es
. 

Th
e 

St
at
e 

Le
gi
sl
at
iv
e 

D
e
p
a
r
t
m
e
n
t
 

ha
ve
 

al
so
 
co
nf
ir
me
d 

th
is
 
vi
ew
. 

(1
7-
8-
71
) 

339



14 



I
N
D
E
X
 
T
O
 
A
P
P
E
N
D
I
X
 

II
 

N
a
m
e
 

of
 
De
pa
rt
me
nt
 

Se
ri
al
 
No
 

of
 
pe
nd
in
g 

as
su
ra
nc
es
 

Pa
ge
s 

सन (५ 06 पे ४) ० एन ०90 0५ 

R
e
v
e
n
u
e
 

Re
ha
bi
li
ta
ti
on
 

D
e
v
e
l
o
p
m
e
n
t
 

Pa
nc
ha
ya
t 

Ag
ri
cu
lt
ur
e 

C
o
-
o
p
e
r
a
t
i
o
n
 

] 

Ge
ne
ra
l 

Ad
mi
ni
st
ra
ti
on
 

Ex
ci
se
 
an
d 

Ta
xa
ti
on
 

In
du
st
ri
es
 

La
bo
ur
 

We
lf
ar
e 

of
 
Sc
he
du
le
d 

Ca
st
es
 
an
d 

Ba
ck
wa
id
 

Cl
as
se
s 

So
ci
al
 
We
lf
ar
e 

H
o
m
e
 

Tr
an
s 

po
rt
 

Tr
ri
ga
ti
on
 

El
ec
tr
ic
it
y 

| 

P.
W.
D.
 

(B
ui
ld
in
gs
 
an
d 

Ro
ad
s)
 

Pu
bl
ic
 
He
al
th
 

Ho
us
tn
g,
 

T
o
w
n
 

an
d 

Co
un
tr
y 

Pl
an
ni
ng
 

Ed
uc
at
io
n 

Me
di
ca
l 

an
d 

He
al
th
 

Lo
ca
l 

G
o
v
e
r
n
m
e
n
t
 

Co
ns
oh
id
at
io
n 

pu
pl
ic
 

Re
la
ti
on
 

Fi
na
nc
e 

Da
ir
y 

D
e
v
e
l
o
p
m
e
n
t
 

Fo
od
 

an
d 

Su
pp
li
es
 

45
59
 

60
—7
7,
 

40
9-
41
0 

78
—3
3 

g4
—1
31
 

1
3
2
 

13
3—
15
2 

15
3—
15
7 

15
8—
16
3 

16
4—
17
5 

19
1—
25
7 

25
8—
28
4 

28
5—
31
4 

3.
5—
32
8 

32
93
34
 

33
5—
38
2 

38
3—
39
5 

39
6—
40
0 40
1 

40
2 

40
3 

40
4 

40
6—
40
8 

3
—
2
0
 

21
—:
24
 

25
—2
8 

29
—-
32
 

3
3
—
5
0
 

51
—3
53
 

59
78
, 

32
9—
34
0 

7
9
—
8
4
 

8
5
—
1
1
4
 

1
1
5
—
1
1
8
 

11
9—
13
0 

13
1—
13
6 

1
3
7
1
4
2
 

14
3-
 

15
4 

15
5-
 

20
4 

20
5-
 

21
6 

21
7-
 

24
8 

2
4
9
 - 

25
6 

25
7 

—2
(6
 

2
6
7
 

28
4 

28
5 

--
29
8 

29
9-
 

30
2 

3
0
3
3
1
2
 

31
3 

-3
16
 

31
7-
 

32
0 

32
1-
 

32
4 

32
5 

32
8 

341 



-
 



A
P
P
E
N
D
I
X
 

पा
 

. 
Se
ri
al
 
nu
mb
er
 

of
 
ou
ts
ta
nd
in
g 

as
su
ra
nc
es
 
sh
ow
n 

in
 
Ap
pe
nd
ix
 

II
 

of
 
th
e 

Th
ir
d 

Re
po

rt
 

in
 
re

sp
ec

t 
of

 
wh
ic
h 

th
e 

Go
ve
xn
me
nt
 
ha

ve
 

no
t 

in
it
ia
te
d 

ac
ti
on
 

at
 

al
l 

to
 
im
pl
em
en
t 

th
em
 
du

ri
ng

 
th
e 

pe
ri
od
 

un
de

r 
re
vi
ew
 

र
ा
 

De
pa
rt
me
nt
 

Se
ri
al
 
nu
mb
er
 

of
 
As
su
ra
nc
es
 

0. 

Re
ve
nu
e 

Re
ha
bi
li
ta
ti
on
 

Pa
nc
ha
ya
t 

.. 
39
 

¢ 

Ge
ne
ra
l 

Ad
mi
ni
st
ra
ti
on
 

.. 
10
3 

an
d 

10
5 

. 

Ex
ci
se
 
an
d 

Ta
xa
ti
on
 

10
7 

to
 

11
0 

o 

343 

1 2 3 4 
Ag

ri
cu

lt
ur

e 
50

 
‘ 

5 6 7 
In
du
st
ri
es
 

. 
11
6,
11
8,
11
9,
 

12
5,
12
6,
 

13
0,
 

13
2 

(0
 

13
5,
 

13
3 

10
 

14
2,
 

14
6 

to
 

15
4,
 

15
8 

to
 
16
5 

1 

8 
La
bo
ur
 

.. 
16
6 

4 

9 
Sc
he
du
le
d 

Ca
st
es
 
an
d 

Ba
ck
wa
rd
 

Cl
as
se
s 

.. 
16
9,
17
0,
17
1,
 

17
8,
17
9,
 

18
4,
 

19
0,
 

19
2,
 

19
4 

an
d 

19
8 

0 
H
o
m
e
 

. 
20
3 

an
d 

20
7 

11
 

TJ
rr
ig
at
io
n 

24
1,
 
24
7,
 

25
3,
 
25
4,
 
28
5 

an
d 

30
5 

12
 

P.
W.
D.
 

(B
ui
ld
in
gs
 
an
d 

Ro
ad
s)
 

.. 
35
8,
 
37
0,
 
37
2,
 
37
4 

an
d 

37
6 

13
 

Ed
uc
at
io
n 

.. 
40
0 

to
 
41
1,
 
41
2,
 
41
3,
 
41
6 

(0
 
42
0,
 
42
4 

to
 
42
6,
 
42
8 

to
 
43
0,
 
43
6 

to
 
43
8,
 
44
1,
 
44
4 

to
 
44
7,
 

44
9,
 
45
3,
 
45
4 

an
d 

45
6 

14
 

Me
di
ca
l 

an
d 

He
al
th
 

.. 
45
9,
46
0 

an
d 

46
2 

/ 

87
92
/H
VS
 

(०
४,
 

Pr
es
s,
 
Ch
d.
 



b 

[ 
- 

s
 



© 1973 

Published under the authori'y of Haryana Vidhan Sabha and 

printed by the Controller, Government Press, Chandigarh.


